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497
LOK SABHA

Thursday, 1st March, 1956

The Lok Sabha met at Eleven of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS
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Shri M. L. Dwivedi: Will the Minis-
ter be able to tell me as to how mtl:ch
machinery and equipment etc., has
arrived in India, and what will be the
value of this?

Shri M. V., Krishnappa: The bulk of
the equipment has arrived already, and
the rest is on the sea.

Shri Bhagwat Jha Azad: Since it is
the intention of the Government to
start such a farm, may I know whether
Government has taken or will take into
consideration the requirements of the
different States?

and there is no question of State Gov-
ernments running them. We have asked
the State Governments to let us know

Lt
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know how many farms are going to be
started in Andhra, how many in Rayal-
seema and other parts?

Shri A. P. Jain: Only one farm is go-
ing to be set up in the whole of India.
Shri B. D. Pande: At which place?

Shri A. P. Jain: The list of the States
has been read out. These have offered
lands. The land which is most suitable
will be selected.

Shri S. C. Samanta: May 1 know
whether the first 2,000 toms gift of
Russian machinery has been received
by Government, if so, where will it be
placed?

Shri M. V. Krishnappa: We have
received the bulk of it, and we have
brought it from Bombay to Delhi, and
it is lying at the C.T.O. headquarters.

Shri Keshaviengar: May I know .if
the Government is aware of the fact
that the Russian experiment of collecti-
visation has paid a heavy price and
has not been a thorough success? Will
-the Government be realistic and adopt
State farms suitable to Indian condi-
tions or on the same lines?

Shri A. P, Jain: State_farm has noth-
ing to do with collectivisation.

st oo uWe faArdt : 4T WD
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Dr. Rama Rao : In view of the fact
that the Tungabhadra dam has been
built at a huge cost and the water
there remains unused and land is not
fit for cultivation, has the Govern-
ment any intention of taking over
that land and starting this State farm
there?

Shri M. V. Krishnappa : There is a
plan to reclaim the Tungabhadra area.
The land there will come under irri-
gation from the waters of the dam.
But this farm has nothing to do with
that.

Shri B, S. Murthy: May I know
whether Government is in a position
to tell us what sort of lands are re-
quired for the equipment supplied
by the Russian Government, and
whether these lands are not found in
the North or South?

Shri A, P. Jain : We have laid down
certain criteria for selecting the land,
one being that the soil must be good
and fertile. Secondly, it must be suit-
ably situated, that is, there must be
means of transport etc. Then, there
should be assured rainfall or there
must be means of irrigation already
existing or means which can be de-
veloped. So, certain criteria have
been laid down and it will be accord-
ing to those standards that the selec-
tion will be made.

Shri Veeraswamy: May I know
whether the Madras Government has
been consulted in this matter and
whether they are willing to start any
State farm in Madras, and if so,
where?
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. Shri A, P. Jain : All State Govern-
ments were informed about the pro-

ition of setting up this farm and
it is for the State Governments now
to make their proposals.

SuGAR FACTORIES

*371, Shri Radha Raman: Will
the Minister of Food and Agriculture
be pleased to state the total number
of co-operative sugar mills at the end
of the year 19557

The Deputy Minister of Food and
Agricolture (Shri M. V. Krishnappa) :
There were three co-operative sugar
factories in existence in 1955. Besi-
des licences had been granted for
the establishment of twenty new co-
operative factories upto the end of
1955.

Shri Radha Raman: What is the
total investment in these co-operative
sugar mills? Have Government
advanced any loans in order to make
their position more stable?

Shri M. V. Krishnappa : Each co-
operative farm is expected to collect
at least a minimum capital of Rs. 10
lakhs. Then the Government will
give Rs. 10 to Rs. 20 lakhs depend-
ing upon the merits of each case, and
the Industrial Finance Corporation
will give them nearly Rs. 40 lakhs .for
the running of the sugar factory.

Shri Radka Raman: May I know
whether the Government was receiv-
ing reports about these co-operative
su%a_}' mills, and- if so. at what inter-
vals

The Minister of Food and Agricul-
ture (Shri A. P. Jain) ;: I do not kpow
how the question of reports arises.
These mills are being set up by co-
operative societies. They have been
granted licences.

Shri Bogawat: May I know how
many co-operative sugar mills have
been sanctioned in Bombay State, and
how many in Ahmednagar District,
and whether all the monies sought for
by the co-operative sugar mills has
been sanctioned in Ahmednagar Dis-
trict?
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Shri M. V. Krishnappa : Thirteen
out of these twenty co-operative facto-
ries are in Bombay State. I do not
know how many of them are in
Ahmednagar district.

Shri B, D. Pande : May I know how
many of these....

Shri Bogawat: The latter part of
my question has not been.........

Mr. Deputy-Speaker : Order, order.
Hon.  Members should not go on
putting questions like this simultane-
ously. Unless I call an hon. Mem-
ber, he should not put any questions.
Now, Shri B. D. Pande.

Shri B. D. Pande : May I know how
many of these co—operatwe sugar
are being erected in Uttar Pradesh?

Shri M. V. Krishnappa : In Uttar
Pradesh, there is one co-operative
mill which has been given licence.

Shri B. S. Morthy: May I know
how many of these co-operative sugar
mills are to be started in Andhra?

Shri M. V. Krishnappa : In Andhra,
three co-operatives will be given
licences.

Some Hon. Members rose—

Mr. Deputy-Speaker: If the hon.
Members so want, I shall request the
hon. Minister to place a statement

on the Table of the House giving the
State-wise break-up.

Shri A. P. Jain : We shall do so.

Shri M. V. Kri pa: I shall
place a list of all this on the Table
of the House.

Mr. Deputy-Speaker : Hon. Mem-
bers may go through the list and then
put questions later on.

SUBURBAN RAILWAY ADVISORY
COMMITTEE

*372. Shri T. B, Vittal Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Starred
Question No. 526 on the 5th Decem-
ber, 1955 and state:

(a) whether the Commitfee set up
to investigate into the  problem of
excessive over-crowding during the
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peak hours in suburban railway ser-
vices at Bombay, Calcutta and Mad-
ras and to suggest remedial measures,
have since submitted its report;

(b) if so, what are the main recom-
mendations;

(c) whether the Railway Board
have examined the same ; and

(d) if so, what steps are being
taken to implement them?

The i
(Shri Shahnawaz Khan): (a) Not yet.
(b) to (d). Do not arise.

Shri T. B. Vittal Rao: May I know
what steps have been taken to imple-
ment the recommendations of the
Estimates Committee regarding stag-
gering of office hours at these cities
in consultation with the State Gov-
ernments and the local business
houses, so that the peak period may
be spread out?

Shri Shahnawaz Khan: We are hop-
ing that the final report of this com-
mittee would be available by the end
of March. As soon as that report is
received, all these matters will receive
due consideration.

Shri T. B. Vittal Rao: The Esti-
mates Committee had recommended
that non-official members also should
be associated with that committee.
Since the committee has not yet sub-
mitted its report, may I know whether
any action has been taken on the re-
commendation of the Estimates
Committee in this regard ?

Shri Shehnawaz Khan: This com-
mittee was appointed in December
1955. As the hon. Member knows,
the committee consists entirely of
railway officials ; some of them are
in service and some of them are re-
tired. No non-official has so far been

connected with this committee, be-

cause the work is of a very highly
technical nature. The committee con-
sists of members who are all retired
officers. -

Shri Kasliwal: May I know whe-
ther Government have any proposal
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for the construction of an under:
ground railway.in one of the largest
cities in India?

Shri Shahnawaz Khan: Does the
hon. Member mean the construction
of an underground railway in Cal-
cutta?

Shri Kasliwal: In either Delhi or
Bombay or Calcutta ? Have you any
proposal in this regard?

Shri B. S. Murthy:
too?

Shri Shahnawaz Khan: Not yet.

Shri T. B. Vittal Rao: In reply to
a question during the last session, it
was stated that the electrification of
the Howrah-Burdwan section would
be completed by the middle of 1957.
But from the budget papers that have
been supplied to us, we find that the
time for its completion has been ex-
tended to 1958. May we know the
reasons for this extemsion?

Shri Shahnawaz Khan: That is quite
a different question.

In Madras

Mr. Deputy-Speaker: The hon.
Member may take this up during the
debate on the Railway Budget.

Shri T. B. Vittal Rao: We get only
fifteen minutes during the budget de-
bate. So, how can we cover all these
points during that debate ?

Mr. Deputy-Speaker: But how can
the question hour be converted into
a budget discussion?

Shri T. B. Vittal Rao: The question
relates to electrification of the subur-
ban railway service.

The Minister of and Trans-
port (Shri L. B. Shastri): I shall cla-

rify this point, while 1 am speaking
on the budget.

Mr. Deputy-Speaker: Even if the
hon. Member does not get a chance
to raise this point, the hon Minister
himself will reply to it.
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TRAIN SERVICES
*374, Shri Dabhi: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that passen-
ger train services curtailed during
the war have not yet been fully
restored ;

(b) if so, which trains on the
Western Railway have not yet been
restored ; and

(c) when are they going to be re-
stored?

The Parliamentary Secretary to the
Minister of Railways and Ti
(Shri Shahnawaz Khan): (a) Yes.
(b) Statement furnishing the in-
formation is laid on the Table of the
Lok Sabha. [See Appendix II,
annexure No. 49].

(c) The question of restoration of
pre-war trains on the Western Rail-
way was recently reviewed in the
light of the present day traffic require-
ments.  There is justification only
for the restoration of four trains on
the Broad Gauge two each on the
Anand-Cambay and Anand-Godhra
sections. These will be introduced,
as and when additional coaching
stock and locomotives become avail-
able for the purpose.

Shri Dabhi: May I know the ap-
Froximate period within which these
our railways which were just men-
if)‘?cd by the Minister will be restor-

Shri Shahnawaz Khan: As I have
said, that depends on the availability
of locomotives and coaches. As the
hon. Member is aware, the Railway
Ministry are doing their utmost to
secure locomotives from wherever
possible.

Shri Dabhi : Can the Parliamentary
Secretary give us an assurance that
during the course of one or two years,
these lines will be restored?

Mr. Deputy-Speaker: The assu-
rance will be given during the budget
discussion. These are all matters
pertaining to amenities to passengers.
They can be taken up later on.
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FrLoop RELIEF IN Punsae AND PEPSU

*375. Shri D, C, Sharma : Will the
Minister of Food and Agriculfure be
pleased to state the total amount of
aid in different forms given by the
Centre to Punjab and PEPSU on ac-
count of damage to crops caused by
excessive rains and floods during
October, 19557

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa) :
A statement is placed on the Table of
the Lok Sabha. [See Appendix II,
annexure No. 50].

Shri D. C. Sharma : From the sta-
tement, I find that while punjab has
been given in the overall picture only
Rs. 56 lakhs, PEPSU has been given
Rs. 1.26,85,000. May 1 know why
Punjab was given only 50 per cent
of the money that was given to
PEPSU?

The Minister of Food and Agricul-
tore (Shri A. P. Jain): Comparisons
are somewhat odious, but nonethe-
less, 1 may give the reason, and that
is that Punjab asked for less.

Shri D. C. Sharma : From the sta-
tement I find that loan of Rs. 25
lakhs was given to PEPSU for the
rebuilding of houses; and I am very
happy about it. May I know why
no loan was given to Punjab for the
rebuilding of houses though so
many houses had collapsed in Punjab,
especially in my own constituency?

Shri A. P. Jain: The hon. Member
may better assure himself whether
Punjab asked for any assistance of
that kind.

Shri D. C. Sharma: May I know
what the demands of the Punjab Gov-
emnment were, and how far they were
fulfilled?

Mr. Deputy-Speaker: If the hon.
Member wants to know what were the

demands from Punjab so far as relief
work is concerned, and how they
were fulfilled, I think he must put an
unstarred question on that.

Shri A, P. Jain: I might lain
the scheme of assistance, and I think
gw hon. Member will then be satis-

.
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Certain items have been laid down
for assistance and relief by the Cen-
tre. It is open to the State Govern-
ment to incur expenditure on those
items as and when needed. When the
total expenditure is completed, the
State Government approach the Cen-
tral Government for assistance. If
the total expenditure does not exceed
Rs. 2 crores, the Centre gives 50 per
cent of the expenditure as grant. If
it exceeds Rs. 2 crores, then for the
first Rs. 2 crores, the Centre gives
50 per cent, and for any excess over
Rs. 2 crores, the Centre gives 75 per
cent. If any State Government have
not got sufficient ways and means,
then they can afjproach the Central
Government for

Therefore, all the initiative has to
be taken by the State Government,
even without any previous reference
to the Central Government.

Shri R. P. Garg : Have Government
assured themselves that all the aid
given to Punjab and PEPSU has been
fully utilised?

Shri A. P. Jain: That is the work
of the State Governments. The hon.
Member may perhaps seek the assist-
ance of one of his friends in the local
Assembly.

Mr. Depaty-Speaker: I would say
one thing generally in regard to this.
Hon. Members seem to forget that
there are local Assemblies. And the
subject-matter of whatever help and
assistance are asked for by the State
Government is entirely a State sub-
ject. First of all, let hon. Members
may ascertain what has been asked
for, what has been given, and what
else has to be done. Let us not con-
vert the whole thing into a unitary
government with a single legislature
here. Much of the time is being taken
away by matters which ought to be
raised in the State Assemblies.

Sardar A. S. Saigal: We are in fa-
vour of a unitary government.

Shri Nambiar: In the SRC report
that is what we find.

Mr. Deputy-Speaker: Order, order.
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TRAINING OF Co-orm‘nw. OFFICERS

*376. Shri G:dwni Wwill the Mu-
nister of Food and Agricalture be
pleased to state:

(a) whether a training centre for
the training of Co-operative Officers
for new blocks is being opened under
the Rural Planning of States Schemes
sponsored by the Government of
India in Kotah in Rajasthan;

(b) whether similar centres will be
opened in other places; and

(c) how many officers will be train-
ed in each centre and what will be
the period of training?

The Deputy-Minister of Food and
(Shri M. V. Krishnappa) :

(a) A training centre for training
of Block Level Co-operative Officers
under the scheme for the training of
such officers in the Community Pro-
jects Areas and National Extension
Blocks has been opened at Kotah in
Rajasthan.

(b) Yes, five more centres have
been opened and the remaining two
centres are expected to be opened
shortly.

(c) About 100 candidates will be
trained every year in each centre. The
Training Course lasts for a period of
10 months.

Shri Gidwani: May I know what the
qualifications of these officers are, and
what their scale of salary will be?

Shri M. V. : Generally,
the State Governments select graduates.
During training, we shall give them a
stipend of Rs. 50. Thereafter, they will
%(et %13' varying between Rs. 80 and

Shri Gidwani: Will they be perma-
nent employees of Government or only
temporary ones?

Shri M. V. Krishnappa: I want
notice.

Shri Nanadas: May I know whether
Government are contemplating sending
some of the officials and non-officials
of the ive organisation to
Israel and China where co-operation is
advanced?
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The Minister of Food and Agricul-
tare (Shri A. P. Jain): Government

have a g posal to-sponsor a deputa-
tion to a to study the development

of productive co-operative activities.

g
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Shri B. S. Murthy: May I know what
the Deputy Minister meant by saying
‘top level officers’? Are they of gazetted
or non-gazetted rank?

Shri M. V. Krishnappa: When did I
say ‘top level officers™

Shri B. S. Marthy: In his answer.

Shri M. V. Krishnappa: The question
is about block level officers, not top
level officers.

HEALTH AGENCIES

*377. Shri Kri a Joshi:
Will the Minister of Health be pleas-
ed to state:

(a) the main activities of the
various bilateral and multilateral
Health Agencies working in India
during 1955 ; and

(b) how far the efforts of Health
Co-ordination Committee were suc-
cessful during the same period?

The Deputy-Minister of Health
(Shrimati Chandrasekhar): (a) The
main activities of :

(1) World Health Organisation,

(2) UNICEF,

(3) Colombo Plan Administration,
and

4T C M
which are the bilateral and multila-
teral agencies working in India are
confined to providing assistance in
relation to National Health Program-
mes in the following spheres:—

(i) Expert advice and assistance,

(ii) Training, and
(iii) Supply of equipment.
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(b) The Health Co-ordination Com-
mittee constituted by the Ministry of
Health co-ordinates the activities of
the bilateral and multilateral health
agencies working in India in matters
connected with health. It has suc-
ceeded in preventing overlapping of
the functions of the various agencies
and in ensuring that the -efforts of
these agencies complement or supple-
ment each other.

Shri Krishnacharya Joshi: May I
know how many fellowships have
been offered by these agencies?

Shrimati Chandrasekhar: The num-
ber of fellowships given to India by
these various agencies is as follows:

1953 WHO 7
TCM 19
Colombo Plan 19
1954 WHO 12
TCM 15
Colombo Plan 5
1955 WHO 4
TCM 5

Colombo Plan 12

Shri Krishnacharya Joshi: May I
know the names of the members of the
Co-ordination Committee?

Shrimati Chandrasekhar : The Co-
ordination Committee consists of
officials of the Government of India
and of various international organisa-
tions.
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Shri Velayadhan: May I know whe-
ther the Delhi Employment Exchange
will be handed over to the State Gov-
ernment or will be kept by the Centre?

Shri Abid Ali: That will depend
upon the set-up of the Delhi State.

Shri B. S. Murthy: May I know whe-
ther the Deputy Minister is in a posi-
tion to tell the House as to how long
this 60 per cent. contribution will be
paid? .

Shri Abid Ali: As long as this de-
partment continues, according to the
present programme.
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Shri Gidwani : May I enquire whe-
ther the present employees in the
various Employment Exchanges will
be retained in service by the State
Governments or their service will be
terminated and new employees taken?

Shri Abid Ali: All the present em-
ployees shall be retained.

PorT DEVELOPMENT

*381. Dr. Rama Rao: Will the
Minister of Transport be pleased to
state :

(a) the proposed developmental
expenditure on the major ort of
Visakhapatnam ; and

(b) the proposed expenditure on
other major Ports.?.
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The Deputy Minister of Railways Mr. Deputy-Speaker : He will place
Tl.s.d w (ShnthAe L:F(a] them on the Table of the Lok Sabha.
‘43 lakhs in ive
Year Plan. Shri Alagesan: Yes.

(b) Rs. 5831-33 lakhs.

Dr. Rama Rao : May I know if the
proposed development of Visakhapat-
nam Port includes any scheme for
-development of berths for the Ship-
yard also ?

Shri Alagesan: I think additional
berths are also contemplated. I do not
have the details before me. The hand-
ling capacity of the Visakhapatnam
Port at the end of the Second Five
Year Plan is expected to go up to 33
lakh tons.

Shri Velayndhan: With regard to
answer to (b), may I know how much
money Government have sanctioned
for the construction of a bridge at the
Quilon Port, and whether there is any
-dispute regarding the location of this
particular bridge ?

Mr. Deputy-Speaker :
arise out of this question.

Shri Velayndhan : It arises in ans-
wer to (b).

Shri Deputy-Speaker: I know. The
‘total of th.e proposed expenditure on
other major Ports is asked, not the
break-up of various tiny matters.

Shri Velaywdhan: It is not tiny.

Mr. Deputy-Speaker: Details are
not there.

Shri Velayudhan : May I have the
.answer to my question ?

Mr. Deputy-Speaker: I am not going
1o allow it.

Shrimati Ila Palchoudhary : In re-
:gard to answer to part (b) concerning
the proposed expenditure on other
major Ports may I know how much
‘will be spent on the Calcutta Port ?

Mr. Deputy-Speaker: It is the
same question. Has the hon. Deputy
Minister got details about this ex-
penditure of Rs. 58 crores ?

Shri Alagesan: Yes.

It does not

Dr. Rama Rao: May I know the

progress of the proposed dry dock as
part of the development of the Port ?

Shri Alagesan : That does not form
part of it.

SuGar

%382, Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state whether in view
of the target regarding sugar and
sugarcane production under the Se-
cond Five Year Plan any proposal is
under consideration for the establish-
ment of more research stations con=-
cerning sugarcane and soil for better
cultivation ?

The Deputy Minister of Food and
Agricalture (Shri M. V. Krishnappa):
Yes, Sir. New Research Stations are
proposed to be established in the States
of Madhya Bharat, Bhopal, Rajasthan,
PEPSU, Mysore and West Bengal,
during the 2nd Plan period. In other
important Sugarcane growing States,
Research Stations are already in
existence. Soil survey is proposed to
be made a regular item of the research
programme to be pursued at the
Research Stations.

Shri Bishwa Nath Roy: May I
know whether the attention of Gov-
ernment has been drawn to the fact
that in the largest sugarcane producing
area, that is, Deoria. a research sta-
tion is badly needed in view of the
fact that often there are red rot and
other diseases affecting sugarcane ?

Shri M. V. : There is a
Central Research Station at Lucknow
and a State Research Station at Shah-
jahanpur with a sub-station at Go-
rakhpur, in this area.

Shri Bishwa Nath Roy: May I know
whether Government are aware of the
fact that at Gorakhpur there is only
one Agricultural School which has not
?m sufficient equlpmcnt and material

research work ?
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Shri M. V. : If they do
not have sufficient equipment, the Cen-
tre will help them on a 50-50 basis and
it is for the State Government to take
it up.

Shri Keshavaiengar: May 1 know
the location of the Research Institute
in Mysore ?

Shri M. V. Krishnappa: It will be
somewhere near Mandya, the richest
cane-growing area of Mysore.

Shri Bhagwat Jha Azad: May I
know whether any tentative figure or
target has been fixed for opening such
research stations in the country under
the Second Five Year Plan ?

Shri M. V. Krishnappa : I have al-
ready named almost all the important
cane-growing States which will have
State Research Stations and the Cen-
tre will have two Cane Research
Stations—one in Coimbatore and
another at Lucknow.

Shri Bishwa Nath Roy: May 1
know whether Government are aware
of the fact that at Gorakhpur a new
university is going to_ be established
which can provide the basis for a new
research station there ?

Mr. Deputy-Speaker: Suggestions
for action will not be allowed. This
is one.

LoaN TO BHAR

*384, Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have given
during the current year any loam to
Bihar for the construction of seed and
manure godowns ;-

(b) if so, the amount of that loan :
and

{c) the terms on which that loan
has been given ?

The Deputy Minister of Food and

A{nmlrm' M. V. Krishnappa
(a) No. - b
(b) and (c) Do not arise.
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Dr. Ram Subbag Singh: May I
know whether any proposal has
submitted by the Government of Bihar
to construct such godowns for storing
seeds and manure ?

Shri M. V. Krishnappa : They had
submitted in 1954-55 a proposal and
we gave them a loan of Rs. 15 lakhs
and they have invested that money in
building godowns; they have already
built many.

Dr. Ram Subhag Singh: May I

know where the godowns have been
constructed out of the loan which was
advanced by the Government of India?

Shri M. V. Krishnappa : For these
details I shall require notice.
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Shri T. S. A. Chettiar: Even the
Hindi people might not have under-
stood it.

Mr. Deputy-Speaker: If the hon.
Minister has got the English transla-
tion of it, he might read it.

Shri M. V. Krishnappa: Yes, Sir;
I have got it; I wil read it.

Wt Wo ®ro wtfem : ag FET W
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Shri Vehymlhnn. May I know whe-
ther this research laboratory is con-
cerned with the agricultural aspect of
the coconut industry alone, or
with questions just as what are the pro-
ducts that are to be made out of coco-
nut fibre etc.?

Shri M. V. Krishnappa: It is mostly
the industrial side of it; the prepara-
tion of copra in the hot air chambers,
iI:.c tg:e;mary heat appliances, all will
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Let me repeat in English.

What are the proposals for increa-
sing the income of the Coconut Com-
mittee?

Shri M. V. Krishnappa: There is a
proposal.

Dr. Ram Subhag Singh: One should
try to understand the question and not
laugh at the uestioner.

Mr. Dqlllty-slruker It is not a ques-
tion of laughing at the questioner. Be-
cause he did not pronounce it distinct-
ly, there was no intention on the part
of the hon. Minister to laugh at it. He
is answering to the best of his ability.

Shri M. V. Krishnappa: I have al-
ready answered that there is a pro-
posal to incerase the income of the
Committee.

Shri K. C. Sodhia: In what way?

Shri M. V. Krishnappa: By develop-
ing the coconut and various other cess-
es.

RADIOPHOTO AND TELECOMMUNICA=
TION SERVICES

*387, Sardar Iqbal Singh: Will the
Minister of Communications be pleas-
ed to state the names of the countries
with which direct Radiophoto and
Tele-communication services are pro-
posed to be established during the
year 19567

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
A statement is laid on the Table of -
the Lok Sabha. [See Appendix II,
annexure No. 51].

Sardar Iqbal Singh: May I know
the basis on which these countries are
selected for the opemng of these ser-
vices?

Shri Raj lhhdnr: Most often we
examine the figures of telegraphic
traffic which emanates from one coun-
try to another, and transmitted
through a third country.
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Sardar Igbal Simgh: May I know
whether Government have any pro-
posal for radio telephone service bet-
ween East Africa and India and for
the island of Fiji also where there
are a large number of Indians
settled?

Shri Raj Bahaduor: For 1956, 1
have given a list in the statement. As
rega Africa and West Africa, in
the Second Five Year Plan, we

to connect by radio telegraph or
radio telephone the following places:

East Africa, South Africa, Egypt,
Ethiopia.

These are the places that come under
it.

Sardar Igbal Singh: May I know
whether the Government will consider

the case of Fiji Islands where a large
number of Indians are living?

Shri Raj Bahadur: We shall exa-
mine the traffic potential and how it
_stands at present.

*P. AND T DEPARTMENT EMPLOYEES

#388. Shri Nambiar: Will the Mi-
nister of Communications be pleased
to state:

(a) the total number of employees
of the Posts and Telegraphs Depart-
ment, declared surplus in 1955 but
not yet absorbed ;

(b) the number likely to be decla-
red surplus in 1956 as a result of
automatisation of telephones ; and

(c) whether Government have any
plans to reemploy these retrenched
personnel?

The Minister in the Ministry of
Communications (Shri Raj Bahader) :

(a) Nil.

(b) 558 Telephone Operators plus

other engineering staff whose number
is not yet known.

(c) Yes, alternative employment
will be found for the regular emplo-
yees.
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Shri Nambiar: May I know whe-
ther in absorbing, the previous ser-
vices of the work-charged establish-
ment has not been taken into consi-
deration?

Shri Raj Bahadur: We have taken
in all those who were permanently
or temporarily on the staff. Those
who were daily-rated mazdoors or on
what is known as the work-charged
establishment are not regular em-
ployees. We took them up for odd
jobs for short spaces of time and
they were taken according to the na-
ture of the job.

Shri Nambiar: Is it a fact that
while absorbing them, less pay was
given in many cases?

Shri Raj Bahador : So far as regu-
lar employees are concerned, ‘No’.

Shri Nambiar: May 1 know whe-
ther it is true that the concession ex-
tended by the Director-General earlier
was subsequently not followed up in
the matter of absorption and in the
case of break of service?

Shri Raj Bahadur: I think the
questions as written over and dictated
to my hon. friend are not related to
facts.

Shri Nambiar: He says, written
over and given to me. 1 wanted to
know wheher any broken service is
taken into consideration. He is to
say whether it is so or not and not
whether it is written over and handed
to me.

Shri Raj Bahadur: It is a point of
order, Sir, whether a supplementary
question could be written and read
out from a paper.

Shri K. K. Basu: The hon. Mi-
nister must behave properly.

Mr. Deputy-Speaker : Order, order.

The Minister of Communications
(Shri Jagjivan Ram): The point is
whether a supplementary question
can be a written one.

Mr. Depnty-Spﬂkﬂ
looked into some papers regarding
the points of order relating to read-
ing out of supplementary questions in

I casually
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the House of Commons. We were
also gathering information on this
point.  There written speeches are
not allowed, but here I am allowing
written speeches sometimes.

Shri Jagjivan Ram rose.

Shri Raj Bahadur : Written supple-
mentaries ought not to be allowed.
Sir.

Mr. Depuoty-Speaker: But hon.
Members, who may not find it very
easy to remember, occasionally may
refer to notes. The hon. Minister

might have easily.........

Shri Raj Bahadur: If it is a written
question, then it will be better to give
it to us in writing so that we may be
able to give a'reply.

Shri T. B. Vittal Rao: What the
Minister said was “wittten over and
given to the hon. Member”.

Mr. Deputy-Speaker : I thought the

hon. Minister wanted evidently......

Shri Velayadhan : It is insinuation,
Sir.

Shri K. K. Basu: Why should such
insinuation be allowed to be made?

Shri Kamath: It is derogatory to
the hon. Member.

Mr. Deputy-Speaker: The hon.
Member is not a postal employee or
a railway employee to know every-
thing about them. We have to deal
with every kind of issue here, and
unless we are coached properly......

Shri Kamath: Not coaching.

Mr. Deputy-Speaker: Unless we
are properly briefed—I shall use the
word ‘brief’ instead of ‘coach’—we
are not expected to know everything
in the world.  Therefore, there is
nothing wrong if Shri Nambiar gets
some information from some others.
What the Minister has said is happen-
ing every day and to that extent he
is right. Therefore, there is no use
in reading out supplementary gques-

tions. Supplcmenmry questions ought
not to be read
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Shri R. N. Reddy : Even the Minis-
ters are briefed.

Mr. Deputy-Speaker: Therefore,
supplemen questions may be ask-
ed orally. the hon. Minister had
said that it ought not be read, there
is every justification for it.  Now,
what is the answer to his question?

An Hon. Member: What is the
question?

Shri Nambiar: In the case of re-
employment, may 1 know whether the
break in service was taken into con-
sideration or whether the promise
given by the Director-General. earlier
was flouted?

Shri Jagjivan Ram: May I know
from the hon. Member wh&t is the
assurance given by the Director-
General?

Shri Nambiar :

note.

I can give him the

Shri Jagjivan Ram : Let him send.
me the note, but I may assure” the,
hon. Member that so far as every
telephone operator in the telephone
exchanges where automatisation is
taking place is concerned—I repeat
the assurance—he will not be dis-
charged and he will be given the ser-
vice from that very day and there will
not be any break in service.

Shri Kamath: With reference to
rt (c) of .the question, the Deputy
inister stated............

Shri B. S. Murthy : He is Minister
of State now.

Shri Kamath : Then minus
The Minister stated that alternative
employment will be found for those
who were thrown on the streets as a
result of the action in part (b). May
I know whether alternative employ-
ment has been found already for at
least a few of these people in view
of the Prime Minister's assurance
given some time ago that Government
will go slow with automation and
rationalisation, in another context. if
it results in unemployment?
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Shri Jagjivar Ram :- I do not think
it results in unemployment. Perhaps
the hon. Member is confusing the two
questions. Wherever as a result of
automatisation we find that operators
in the existing telephone exchanges
are surplus to requirements, we find
alternative employment to every -per-
manent employee of such exchanges,
and therefore, the question of retren-
chment does not arise.

Shri Kamath: My question was
whether  Government _ have al-
ready found alternative employment
for some of these persons.

Shri Jagjivan Ram: Yes, I have
not got the figures with me now, but
quite a number for all of them. If
there is any case where a permanent
operator has not been given employ-
ment, I will be happy to receive infor-
mation from the hon. Member and will
£o into it.

Shri Kamath: That is fine.

Shri D. C. Sharma: I rise on a
paint of order. Could there be a
dialogue going on between the hon.
Minister and an hon. Member like
this?

Shri Kamath: He does not know
what a dialogue means. ’

BENCHES OF LABOUR APPELLATE
TRIBUNALS

*389, Ch. Raghubir Singh: Will the
Minister of Labowr be pleased to
state :

(a) whether it is. a fact that .Gov-
ernment have increased the number of
Benches to dispose of appeals and
applications pending befere the-La-
bour Appellate Tribunals;

(b) if so, their number and at
what places; and

(c) the number of appeals and ap-
plications still pending?

The Deputy Minister of Labour
(Shri Abid AL): (2) and (b). During
1955-56, six additional Benches, two
each at Madras, Calcutta and Luck-
now were consituted raising the total
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number to 10. The Benches are loca-
ted at the following places:—

Bombay — 2 Benches
Calcutta — 3 Benches
Lucknow — 3 Benches
Madras — 2 Benches

With a view to enabling the" Labour
Appellate Tribunal to attend to the
more important work of hearing ap-
peals, the Chairman of the Appellate
Tribunal has been statutorily em-
powered to transfer applications under
sections 22 and 23 of the Industrial
Disputes (Appellate Tribunal) Act,
1950 to specified Industrial Tribunals.
For dealing with the applications two
ad hoc Industrial Tribunals, one at
Madras and the other at Lucknow,
have been constituted. The Central
Government’s standing Tribunal at
Dhanbad has also been entrusted with
the work of disposing some of the
applications.

(c) On the 31st January, 1956, 984
appeals and 1,977 applications were
pending with the Labour Appellate
Tribunal and 168 applications with
the Industrial Tribunals.

Ch. Raghubir Singh: May I know
the reasons for delay in disposing of
these appeals or applications?

Shri Abid Ali: Now the disposal
is very much speedy. Formerly there
was somé delay because we wanted
to have only retired judges of high
courts to be appointed on these ben-
ches, but as retired judges were not
available from high courts, we took
retired sessions judges and therefore
the work is being disposed pf much
quicker now. '

Shri T. B. Vitial "Rao:' May 1
know what happened to the proposal
to have a Bench at Hyderabad?

Shri Abid Ali: Very few appeals
there are from Hyderabad, and most
of them have ‘already been disposed
of. Therefore, there was no justifica-
tion for constituting a Bench at Hyde-
rabad. '

Shri K. K. Basu: May I know
whether there is a proposal to do
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away with the appellate tribunal, and
if so, by when we can expect a deci-
sion to come into effett?

Shri Abid Ali: A Bill has already
been  introduced in this House, per-
haps in September last.
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INDIA-BURMA SHIPPING SERVICE

*390. Shri C. R. Narasimhan : Will
the Minister of Tramsport be pleased
to refer to the reply given to Starred
Question No. 923 on the 16th Decem-
ber, 1955 and state:

(a) the prospects of the early re-
sumption of a direct regular shipping
service between India and Burma;
and

(b) what further steps have been
taken to restore a direct regular ser-
vice since the date of the last reply?

The Deputy Minister of Railways
4 Transport (Shri Alagesam): (a)
and (b) The service is now expected
to be resumed by the end of March,
1956 by Scindias with their M. V.
“Sonavati'. The question of replacing
the M. V. ‘Sonavati’ by a more suit-
able vessel is still under consideration.

Shri C. R. Narasimhap: Will the
service be direct and regular or will
it be via Calcutta?

Shri A : It is a regular ser-
vice between Madras and Rangoon—
direct service.

Shri Ramachandra Reddi: May I
know whether any recent arrange-
ments have been made to make the

ssenger ships between Rangoon and
ndia call at Visakhapatnam port?
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Shri Alagesan: This question was
considered. The hon. Member him-
self raised the question several times,
but the present position is that even
the direct traffic between Burma and
Madras is not sufficient, passengers as
well as freight. It was found not
paying by the shipping companies, so
that the ship ‘Jalagopal’ had to
be scrapped. It caused a lot of incon-
venience to such of the passengers
who still go from this country to that
country, and Scindias were asked to
put another vessel, which they have
done. They did it in August last.
This vessel was due for annual sur-
vey etc. in November and it was with-
drawn. We hoped that this would
be back in service by the end of Feb-
ruary. Now, we are told that it
would be back by the end of March.
That is the position.

Sardar Igbal Simgh: May I know
whether it is a fact that the Scindias
have terminated this service without
giving due notice to the Government
or public and there is great hardship
to the public by the termination of
this service? '

Shri Alagesan: It was wéll known
that this service would not last. In
fact, they were having more than one
vessel. But there was no other alter-
native for them but to withdraw the
vessels. Even the present vessel that
they have put in is not very suitable
for the service and therefore, we are
thinking whether it should not be re-
placed by a more suitable vessel.

Mr. Deputy-Speaker: All that the
hon. Member wanted to know was
whether reasonable notice was not
given before the suspension.

Shri Alagesan: It was unfortunate
that there was a break but there was
also some justification for it.

Shri B. S. Murthy: May I know
whether the proposal to make the
steamer leaving Madras for Rangoon
touch the port of Visakhapamam
has been given any consideration?

+ He referred

. Deputy-Speaker
to it. Shri Reddi brought several
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times this matter to the notice of the
hon. Minister but he said that he con-
sidered that matter and it was not a

paying proposition.
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Shri Keshavaiengar: May I now if
the Government would state whether
they have examined the association of
labour with the management ?

Shri Abid Ali: That is what I have
just said; this matter is under conside-
ration.

Shri Bhagwat Jha Azad: Have Gov-
ernment any plan or scheme to asso-
ciate labour in the public undertakings
at Sindri or Chittaranjan where the
labourers have for a long time been
demanding a hand in the management?

Shri Abid Ali: In most of these new
undertakings, there is a person asso-
ciated with the management who has
been working in the trade union field;
hon. Members are aware of this.

Shri P. C. Bose: In vicw of the ob-
vious fact that one party is weaker than
the other, the two patries being the
owners and the labourers, do the Gov-
ernment propose to set before them
model rules for the guidance of the two
parties?

Shri Abid Al: The main question is
under consideration. These are details
and will be taken care of at the proper
time.

Shri Velayadhan: May I know whe-
ther the system of association or the
scheme of association of Labour is
more or less like the closed shop sys-
tem which was condemned by the ILO
before and whether Government is
encouraging that kind of association
of labour with the management?
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Shri Abid Ali: Perhaps when labour
and managemcnt come*to some under-
standing with regard to this particular
item, they may also agree about other
points too. So far as the system referred
to by him is concerned, it is succes-
sful in some places—not in India of
course. In India too, I know of one or
two places where this system is pre-
valent but its result is yet to be known.

Shri Velayudhan: My question is
not answered. Was that system not
condemned by the ILO of which Gov-
ernment of India is a member?

Shri Abid Ali: I require notice.
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Shri Kamath: Do Government pro-
pose to have a phased programme of
progressive association of labour with

management in industries during the
Second Plan?

Shri Abid Ali: That is what I have
said. Yes, Sir.

Shri T. B. Vittal Rao: May I know
whether the representative that will be
taken on the council of management
or on the board of directors will be
elected from among the workers or
nominated by the management them-
selves?

Shri Abid Ali: These are all matters
of detail and we have not yet reached
that stage.
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O TANKERS

%392, Shri Gidwani: Will the Mi-
nister of Tramsport be pleased to refer
to the reply given to Starred Question
No. 524 on the 5th December, 1955
and state:

(a) whether it is a fact that Gov-
ernment had been conducting negotia-
tions with the Indian ship-owners in
Bombay recently regarding offering
them financial assistance if they pur-
chased oil tankers from abroad and
plied them on the coastal trade; and

(b) if so, the results thereof?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. :

(b) The idea of starting an Indian
tanker company could not be pro-
gressed further in these negotiations.
However, one Indian Shipping Com-
pany, which showed interest in ac-
quiring a tanker for operation on the
coast, was promised a Government
loan for the purpose. This Company
has since actually purchased an Oil
Tanker. No other company was in-
terested in acquiring tankers on this
basis. Government have accordingly
decided to go ahead with their ori-
ginal scheme for the acquisition and
operation of two tankers through the
Eastern Shipping Corporation and
steps are being taken to give effect
to this decision as early as possible.

Shri Gidwani: What was the na-
ture of the financial terms offered for
the purchase and why did not they
come forward?

Shri Alagesan: It was purely a ne-
gotiation between the oil companies
and the private shipping companies .
they could not reach agreement about
the establishment of a private com-
pany among themselves.

Shri Gidwani: Is this reserved for
the Indian shipping and even then are
they not coming forward?

Shri Alagesan: All coastal trade is
reserved for Indian shipping but no
Indian company owns a tanker up till
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now. So, we wanted that some com-
panies should go in for tankers. Since
no company went in for this, Govern-
ment decided to purchase the tankers
and run them themselves. In the
meanwhile this proposal came and
the oil companies expressed a desire
to negotiate with private shipping
companies so as to set up a private
company. But that could not materia-
lise. Now, we are going ahead with
our own proposals. One private
shipping company has already locat-
ed a tanker and purchased it and
Government had promised a loan for
that purpose.  Two others will be
purchased directly by the Govern-
ment.

Shri K. K. Basu: May I know whe-
ther the oil refineries will have any
financial or other interests in the
running of these oil tankers?

Shri Alagesan : They will not have
any interest in the owning and operat-
ing of this fleet. These tankers will
be chartered by the oil companies.

Sardar Igbal Singh: In view of the
importance of this trade and in view
of the fact that private capital is not
coming forward to form private
companies for this purpose, may I
know whether Government will form
its own oil tanker company?

Shri Alagesan: Evidently the hon.
Member did not catch my answer.
I said that we were going to purchase
the tankers and operate them through
the Eastern Shipping Corporation.

Shri Bhagwat Jha Azad: What is
the nature of the financial aid that
has been promised by the Govern-
ment to the new company which has
already bought such an oil tanker?

Shri Alagesan : The usual loan, say
up to 80 per cent or 85 per cent of
the cost, that we give for the pur-
chase of ships to coastal companies
is given on the same terms.

SHORT NOTICE QUESTIONS

AND ANSWERS

RiCE LoaN To EAST PAKISTAN

8. N. Q. No. 2. Shri M. L. Dwivedi
{on behalf of Shri Shree Narayan Das):
will the Minister of Food and Agri-
culture be pleased to state :
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(a) whether it is a fact that the
Government of India have offered a
rice loan to Pakistan to help the
latter to tide over their food crisis
in East Pakistan; and

(b) if so, the circumstances in which
this offer has been made?

The Minister of Food and Agri-
colture (Shri A. P. Jain): (a) and (b).
An agreement has been made with
the Pakistan Government under which
they are supplying 15,000 tons of
wheat to India and India is supplying
15,000 tons of rice to Pakistan, both
on replacement basis. Wheat will be
replaced by us after the new crop
comes in and the rice will be return-
ed by Pakistan either in the form of
Burma boiled rice or Joshi rice of
Sindh. Import of wheat from Pakis-
tan would help us in meeting the
demand for wheat during the fag-end
of the crop season and the loan of
rice to Pakistan would assist them to
tide over temporary shortage of rice
in East Pakistan.
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Shri D, C. Sharma: May I know if
this rice will be returned to India in
terms of rice or it will be returned to
India in terms of rupees? May I also
know if it is proposed to get wheat in
place of this rice from Pakistan?

Shri A. P, Jain;: I have made it
abundantly clear in my reply that it
is on replacement basis.
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WRITTEN ANSWERS TO
QUESTIONS

AGRICULTURAL PRICES

*373, Shri V. P, Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether the Travan-
core-Cochin or Madras Government
have requested the Centre for any
assistance or help to ameliorate the
hardships of peasants and cultivators
of Kerala (Travancore-Cochin State
and Malabar District) on account of
gric; falls in agricultural commodi-
ties

The Minister of Food and Agricuol-
tare (Shri A. P. Jain): No, Sir.

DEesSeRT CONTROL

*379, Shri Bansal : Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether Government  have
abandoned their experiments for de-
sert control on U. P. and Punjab
borders ;

(b) what new experiments are
being carried on now ; and

(c) whether Government will lay
on the Table of the House a state-
ment showing the results of the De-
sert Control Scheme?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The Cen-
tral Government have not themselves
undertaken any such experiments on
the U. P. and Punjab borders. One
Scheme for afforestation of the U. P.-
Rajasthan border undertaken by the
U. P. Government has been financed
by the Central Soil Conservation
Board since 1954-55 and work under
this scheme is still in progress.

(b) The work already undertaken
by the U. P. Government is stated
to be progressing very satisfactorily
and no new experiments are being
carried out.

(c) The information obtained from
the Government of U. P. is placed
on the Table of the Lok Sabha. [See
Appendix II, annexure No. 52].
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TRAIN SERVICE

*380. Pandit D. N. Tiwary: Will
the Minister of Railways be pleased to
state:

(a) whether Government are aware
that passenger traffic in Chupra-Mash-
rakh section of North-Eastern Railway
is very heavy and due to shortage of
coaches attached to the trains roof-
travelling has become common ;

(b) whether the number of trains
run on this section is very few and
passengers have to face great diffi-
culties in boarding the trains; and

(c) if so, steps proposed to be taken
to remove the difficulty?

The Parliamentary Secretary to the
Minister of Railways and T
(Shri Sahnawaz Khan): (a) to (c).
Four passenger trains each way run
daily on the Chupra-Mashrak section
of the North-Eastern Railway. There
is some amount of overcrowding
resulting somtimes in the passengers
travelling on the roofs of carriages.
One additional train each way is pro-
posed to be run as soon as the neces-
sagy rolling stock can be provided.

Foop Gopowns

*383. Shri Punnoose : Will the Mi-
nister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Central
Government food godowns in Madras
State have been closed down recently;

(b) if so, how many such godowns
have been closed down and at what
places ; and

(c) how many people have been
rendered unemployed as a result
thereof?

The Minister of Food and Agrical-
ture (Shri A, P. Jain): (a) and (b).
With the disposal of stocks some go-
downs have been closed down. A
statement is placed on the Table of
the Lok Sabha giving the details
thereof. [See Appendix II, annexure
No. 53].

(©) 401.
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SHIPFING

*385, Shri Hem Raj: Will the Mi-
nister of Transport be pleased to state :

(a) the total tonnage of ships ad-
ded up to the end of 1955 to the
Indian Mercantile marine.;

(b) whether any shortfall of the
target fixed under the First Five Year

Plan is expected ; and

(c) the target fixed for the Sccond
Five Year Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
It is presumed that information is re-
quired of the total tonnage added
during the First Five Year Plan up
to the end of 1955. If so, the net
tonnage added after allowing for ob-
solescence of 91,000 GRT is about
90,000 GRT.

(b) The target envisaged at the
end of the First Five Year Plan is
600,000 GRT. The present tonnage
is about 480,000 GRT and ships total-
ling about 120,000 GRT are under
varjous stages of construction at
Indian and foreign yards. Thus the
target set in the Plan would be achie-
ved before long.

(c) 900,000 GRT.

ArL INpia MepicaL CONFERENCE

*393, Shri i Joshi :
Will the Minister of Health be pleased
to state whether Government have
considered the resolutions passed by
the All India Medical Conference held
atg sggipur on the 25th December,
1 ?

The Minister of Health (Rajkumari
Amrit Kaur) : Government have look-
ed into the resolutions passed by the
All India Medical Conference held in
December, 1955, with the considera-
tion they merit.
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INTERNATIONAL RiCE COMMISSION
Pandit D. N. Tiwary :
*394. { Shri Bibhuti Mishra :

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether the Indian representa-
tives took part in the lnternational
Rice Commission discussion held at
Penang (Malaya) in December last;
and

(b) the principal subjects discussed
at the Conference?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Two offi-
cers representing the Govt. of India
participated in the sixth mecting of
the Working Party on Rice Breeding
and the fifth meeting of the Working
Party on Fertilizers of the 1. R. C.
which were held at Penang, Malaya.

(b) A copy each of the agenda for
these meetings is placed on the Table
of the Lok Sabha. [Sec Appendix
11, annexure No. 54.]

Livestock CENSUS

#395, Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that livestock census would take
place in India_during this year?

i

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Yes. The
eight all-India Quinquennial Livestock
Census is to be conducted during
this year, with 15th April, 1956 as the
reference date.

P. & T. EMPLOYEES

*396. Shri Nambiar: Will the Mi-
nister of Communications be pleased
to state :

(a) whether it is a fact that Posts
and Telegraphs employces have de-
manded an enquiry into the question
of manufacture and supply of uni-
forms to them; and



537 Written Answers

(b) if so, whether Government have
considered the matter3

The Minister in the Ministry of
Communications (Shri Raj Babadur) :
(@) No. A reference has, however,
been simultaneously received on the
15th February, 1956 from the National
Federation of P. & T. employees re-
questing for certain relaxation in rules
regulating supply of uniforms, um-
brellas, etc. and demanding an
enquiry into their supply. Most of
the points raised are a.l{mdy under
consideration and some of them have
been considered several times in the
past.

(b) The matter is under examina-
tion.

PropucTiON COMMITTEES

*397. Ch. Raghubir Singh : Will the
Minister of Labour be pleased to
state:

(a) whether it is a fact that the
Production Committees have been
formed to increase the efficiency of
the Industrial Units ;

(b) if so, the
Committees ; and

functions of these

(c) the progress made in the estab-
lishment of these Committees?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). In pur-
suance of the Industrial Truce Reso-
lution adopted in December, 1947 by
a tripartite conference of representa-
tives of the Central and the State
Govérnments and of employers and
employees, the Government of India
addressed State Governments point-
ing out the desirability of setting up
Production Committees in industrial
establishments falling within the State
sphere. Industrial establishments in
the Central sphere were also asked to
set up such committees.

A copy of a Model Constitution
for a Unit Production Committee,
framed by the Central Government
and suggested for adoption by indus-
trial establishments, is placed on the
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Table of the Lok Sabha. [See Appen-
dix II, annexure No. 55.] Paras. 2 and
3 of the Model Constitution deal with
the object and functions of such Com-
mittees.

(c) 82 Production Committees are
reported to be functioning in Central
sphere establishments.
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Will the Minister of Communica-
tions be pleased to state whether it is
a fact that the issue of local post-
cards is to be discontinued?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
No.

TRANING CENTRES
187. Thakur Jugal Kishore Sinha :
Will the Minister of Food and Agri-
culture be pleased to state the num-
ber of extension training centres and
agricultural training centres with
their location in the State of Bihar?

The Minister of Food and Agricul-
tare (Shri A. P. Jain) : There are three
extension training centres located at
Patna, Muzaffarpur & Ranchi and
seven Basic agricultural schools func-
tioning in Bihar State with financial
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assistance from the Centre.  These
schools are located at Gaya, Sepaya,
Pusa, Kanke, Dumka, Patna and Mu-
zaffarpur. It is presumed that the
Honourable Member is referring to
Basic agricultural schools while using
the term “Agricultural Training
Centres™.

PosT OFFICE IN SANGAKHEDA KHURD

188. Shri Kamath: Will the Minis-
ter of Communications be pleased to
state :

(a) whether it 1s a fact that a Post
Office has recently been opened in
Sangakheda Khurd (Hoshangabad dis-
trict) ;

(b) if so, what is its status ;

(c) whether - it is a fact that no
main runner dakia has been pro-
vided at this Post Office, which
serves several villages round about;

(d) if so, the reasons therefor ; and

(¢) whether Government propose to
reconsider the matter of appointing a
runner?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) to (e). The infomation is being
collected and will be laid on the Table
of the Lok Sabha.

NATIONAL HIGHWAYS

189. Shri Kami Singhji: Will the
Minister of Tramsport be pleased to
state:

(a) the present total mileage of the
National Highways in Rajasthan ;

(b) the estimated length proposed
to be constructed in the next Five
Year Plan; and

(c) the approximate cost incurred
in this behalf during the currency of
the First Five Year Plan and that
Eroposed to be incurred in the Second

ive Year Plan?

The Deputy Minister of Railways
and Transport (Shri. Alagesan): (a)
402 miles.
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(b) There is no missing link on
National Highway No. 8 in Rajas-
than, which requires new construc-
tion in the Second Five Year Plan.
The construction of the only missing
link between Kherwara and Rattan-
pur via Bichiwara, a length of about
22 miles, has already been approved
by the Government of India during
the current plan period and the work
is in progress.

(c) Approximate expenditure in-
curred on the construction develop-
ment and improvement of these
National Highways during the period
of the First Five Year Plan is
Rs. 74-29 lakhs.

A detailed break up of the Second
Five Year Plan has yet to be finaliz-
ed.

MiNIMUM WAGES AcCT

190. Sardar Hukam Singh : Will the
Minister of Labour be pleased to
state :

(a) the main industries wherein the
Central and State Governments have
fixed minimum wages under the Act
of 1948 ; and

(b) the main industrial centres
where Wage Boards have been set up
to standardise wages in various in-
dustries?

The Deputy Minister of Labour
(Shri Abid Ali): (a) A statement is
attached. [See Appendix II, annex-
ure No. 56.]

(b) Wage Boards or Committees
have been set up as under apart
from those constituted under the
Minimum Wages Act, 1948 : —

The Government of India has set
up a Central Wages (Standardisation)
Board for the cement industry. The
Governments of Uttar Pradesh,
Hyderabad, Orissa, Rajasthan, Sau-
rashtra, Bihar, Madhya Pradesh, Tra-
vancore-Cochin, PEPSU, Andhra,
Bombay, Madhya Bharat and Madras
have also set up State Wages (Stand-
ardisation) Boards for this industry.
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The Government of Bombay has
set up Wage Boards dnder the Bom-
bay Industrial Relations Act for deal-
ing with cases relating to standardisa-
tion of wages, etc., in Cotton and
Silk Textile industries.

The Government of Bihar has set
up a Committee for standardising
wages in sugar industry.

The Government of Hyderabad has
set up Wage Boards to recommend
fixation of basic wages & Dearness
Allowance or consolidated wages etc.,
in the following 13 industries: —

(1) Electricity,

(2) Drainage and water works,

(3) Textile,

(4) Printing presses,

(5) General engineering and metal

works,

(6) Cement and cement products,

(7) Glass and clay works,

(8) Chemical and chemical pro-

ducts,

(9) Paper,

(10) Sugar,

(11) Cigarette,

(12) Silk rayon, and

(13) Distilleries and power alcohol.

The Government of Rajasthan has
set up a Committee for standardis-
ing wages, etc., in Cotton Textile and
Metal Industries.

Beps For T. B. PaTients

l’l m.‘RmR‘o:
* || Shri Mohana Rao :

Will the Minister of Railways be
pleased to state:

(a) the number of beds for Tuber-
culosis available exclusively for Rail-
way employees as on the 1st January,
1956 in various sanatoria ;

(b) how many of these are in the
Institutions of the Railways and how

many in other sanatoria and where;
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(c) the estimated number that will
be available on the lst January, 1957;
and )

(d) the minimum number estimat-
ed by the Tuberculosis Adviser to
the Government of India to be neces-
sary for the Railway employees and
families?

WMMMWn

.2?1' Transport (Shri Alagesan): (a)

(b) A statement giving the required
information is attached. [See Appen-
dix II, annexure No. 57.] .

(c) About 390.

(d) the Ministry of Railways have
not received any estimates from the
Tuberculosis Adviser.

i IIHAT ﬂnﬂﬂﬁ’ﬂﬁ' .
oy ()
(@) 9= & szani
RaAILwAY CONTRACTS

193. Pandit D. N. Tiwary: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that recently
contracts for opening of shaving, hair-
dressing and shoe polishing saloons at
railway stations have been given; and

(b) if so, the number of stations
where this system has been introduc-
ed and the income derived from such
contracts?

The Deputy Minister of Railways
;pd Transport (Shri Alagesan): (a) No,

ir.

(b) Does not arise.
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CLAIMS ON RAlLwAYs

194, Shri. D. C. Sharma: Will the
Minister of Railways be pleased to
state :

(a) the number of claims registered

during the years 1953-54 and 1954-55
on the Northern Railway ; and

(b) the total amount claimed by the
claimants during these years?

The Deputy Minister of Railways
and Transport (Shri Alagesan):

(a) 1953—31  — 51,803 cases
1954—55  — 51,914 cases

(b)  1953—34  — *Rs. 120,19,195
15¢=55  — *Rs. 1,13,81,360

*In the case of a number of claims
which are repudiated the claimants
do not specify the amounts. The
value of the claims pertaining such
cases cannot be assessed, and are mot,
therefore, included.

TRAINING CENTRES

195, Shri P. C. Bose: Will the Mi-
nister of Labour be pleased to state :

(a) the number of training centres
. opened by the Employment Exchange
throughout the country;

(b) the number of persons who
have completed their training from
these centres and the number of those
who are undergoing training ; and

(c) the percentage of the trained
personnel who have already found em-
ployment?

The Deputy Minister of Labour
(Shri Abid Ali): (a) On 31-12-1955,
there were 60 Training Centres func-
tioning under the Directorate General
of Resettlement and Empoyment,
Ministry of Labour.

(b) Upto December 1955, 54,720
persons successfully completed their
training and 12,727 persons were
undergoing training on 31-12-1955.

(c) Information is not available.

RAILWAY EMPLOYEES

196. Shri D. C. Sharma : Will the
Minister of Railways be pleased to
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state the present strength of re-em-
ployed retired Government servants
in the administrative offices of the
Chittaranjan Locomotive Works?

The Deputy Minister of Railway:
and Transport (Shri &I;;;nn): Two,

*
TELEPHONES

197. Shri Krishnacharya Joshi: Will
the Minister of Communications be
pleased to state:

() total number of telephones in-
cluding non-exchange telephones ins-
talled upto the end of December,
1955; and

(b) total
offices
period?

number of public call
opened during the same

The Minister in the Ministry of
Communications (Shri Raj Bahador) :

Installed during Total as
the period  on 31-12-55
Jan.-Dec. '55.
(a) Tclephones 31,000 265,000
(b} Public Call Office:
(i) Long distance 317 1,162
(ii) Local 317 2,242
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PUBLICATIONS FOR AIR PASSENGERS

199, Shrimati Ila Palchondhary :
Will the Minister of Communications
be pleased to state:

(a) whether the Indian Airlines
Corporation supply attractive publica-
tions and pamphlets in regard to news
and other interesting matters about
Inngia to passengers travelling by air;
al

(b) if so, the details thereof?

The Minister in the Ministry of
Communications (Shri Raj Bahadar) :
(a) Yes Sir, some attractive folders
produced by the Ministry of Trans-

are placed on board Indian Air-
ines Corporation aircraft. No
separate pamphlets or folders have so
far been produced by the Corporation.

(b) A statement giving details of
some of these folders is placed on the
Table of the Lok Sabha. [See Appen-
dix II, annexure No. 58.]

MiLk

Thakur Jugal Kishore Sinha :
200. < Shri Asthana :
Babu Ramnarayan Singh :
Will the Minister of Food and Agri-
culture be pleased to state :
(a) the off-take of milk per head
State-wise ; and
4—54 L. S,
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(b) the steps proposed. to be taken
to develop milk supply in adequate
qpiaan;ny under the Second Five Year

an:

The Minister of Food and Agricul-
ture (Shri A. P. Jaim): (a) A state-
ment 15 attached. [See Appendix LI,
annexure No. 59.]

(b) It is proposed to set up:

(i) 36 Co-operative Milk Unions
for supply of milk to wurban
population,

(i) 12 Co-operative Rural Creame-
TIES,

(iii) 7 Milk Powder Factories; and

(iv) Large dairies in Bombay, Cal-
cutta, Madras and Delhi.

Provision has also been made for
the expansion of existing dairy orga-
nisations by providing facilities in the
shape of machinery and equipment.

Per Capita CoNSUMPTION OF FooD-
GRAINS

Thakur Jugal Kishore Sinha :
201. Shri Asthana :
Babu Ramnarayan Singh :

Will the Minister of Food and Agri-
caltare be pleased to state whether
Government have ever conducted a
survey to ascertain the per capita con-
sumption of foodgrains, State-wise?

The Minister of Food and Agricul-
tare (Shri A. P, Jain): Yes. Publica-
tion No. 1 brought out by the Na-
tional Sample Survey in December
1952 éntitled “General Report on the
First Round—October 1950—March
1951" gives Zonal estimates, inter
alia of consumption of foodgrains.

TELEPHONE RATIONING

202. Shri Gowd: Will
the Minister of Communications be
pleased to state:

(a) whether the Bombay telephone
authorities adopted a system of tele-
phone rationing during the middle of
January, 1956;
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(b) whether the telephone authori-
ties disconnected some numbers
during that period ; and

(c) the reason for adopting this sys-
tem?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) Yes. Non-essential telephone sub-
scribers were disconnected from 18th
to 2Ist January, 1956.

(b) Yes.

(c) Exceptionally heavy load, short-
age of staff and failure of power
supply.

- RURAL PostT OFFICES IN PUNJAB

203. Sardar Igbal Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of Post Offices pro-
posed to be opened in the rural areas
in the Punjab in the year 1956 : and

(b) the names of such areas where
these Post Offices will be opened?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b). The information is being
collected and will be laid on the
Table of the Lok Sabha.

TRAINING CENTRES FOR WOMEN

204. Ch. Raghubir Singh : Will the
Minister of Labour be pleased to state :

(a) whether it is a fact that some
training  cemtres  exclusively for
women have been opened by the
Ministry of Labour ;

(b) if so, the names of those cen-
tres ;

(c) the total number of women
trainees in these centres; and

(d) the expenditure incurred over
these centres?

The Depoty Minister of Labour
(Shri Abid Ali): (a) Yes.
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(b) to (d). The following statement
gives the required particulars:—

Name of the In-  On roll on  Expenditure

stitute during
e 31121955 1954-55
1. Industrial Tra- 162 Rs.g6,400
ining Institute
fur Women,
New  Delhi.
2. Industrial Tra- 214 Rs.67,800
inin  Institute
for  Womer,
Dehra Dun
3. Industrial Tra- 102 Rs. 36,900
ining «Centre,
Andhra Mahila

Sabha, Madras.
Post AND TELEGRAPH OFFICES IN
Puniab

205. Sardar Iqbal Siagh: Will the
Minister of Communications be pleas-
ed to state:

(a) the names of places where post
offices, telegraph offices and telephone
cull offices have been opened in 1954
and 1955 in the Districts of Ferozepur
and Hissar in the Punjab State ; and

(b) the programme for the year
1956 for these Districts?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) Two statcments showing the re-
quired information are placed on the
Table of the Lok Sabha. [See
Appendix 1I, annexure No. 60.]

(b) (i) Proposals for opening the
following offices are being taken up
and they will be opened if feasible.

Telegraph Office 1. Rania ( Hissar)
Public Call Officc 1- Pato Hira Singh
(Ferozepur)
2. Ruikhera (Ferozepur)
3. Uklona (Hissar)

(ii) Information regarding Post
Offices is being collected and will be
placed on the Table of the Lok Sabha
shortly.
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Fans N CoAcHES
M

206. Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state the total number and percentage
of third class railway coaches fitted
with fans at present in different rail-
ways?

The Deputy Minister of Railways
and Transport (Shri Alagesan): A
statement giving the required informa-
tion is attached. [See Appendix II,
annexure No. 61.]

PosT OFFICES

207. Shri Lakshmayya: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of rural Post Offices
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opened in Andhra State in 1954-55
and 1955-56; and -

(b) whether branch Post Offices
would be opened in the near future
in the villages of Mulakanoor Cha-
piri, Garnda Chedu and Muddinaya-
nipalli in Anantapur District, Andhra
State?

The Minister in the Ministry of
Communicafions (Shri Raj Bahadur) :

(a) Year No.
195+—55 308
1955—56 (Al- 213
rcady opened)

Proposed to be 258

opened by 31-3-36

(b) The proposals are under exa-
mination and the post offices will be
opened, if justified.
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LOK SABHA
Thursday, 1st March, 1956

The Lok Sabha met at Eleven of ithe
Clock *

[MRr. DEPUTY-SPEAKER in the Chair)

QUESTIONS AND ANSWERS
(See Part I)

12-03 rP.M.
PAPER LAID ON THE TABLE
NoTaries RULEs

The Minister in the Ministry of Home
Affairs (Shri Datar): I beg to lay on
the Table a copy of the Notaries Rules
1956, published in the Ministry of Home
Affairs Notification No. S.R.0. 324,
dated the 14th February, 1956, [Placed
in Library See No. 8-71/56.]

ESTIMATES COMMITTEE
TWENTY-FIRST REPORT

sito ﬁoﬁw (mifgerams)
7gzw, ¥ TR HA=Y 9%
®) et fdtd du war g

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: 1 have to in-
form the House that in order to make
available more time for the considera-
tion of the Railway and General Budgets

and the Finance Bill, the House will sit .

from 10-30 A.M, to 5-30 p.M, from
Monday, the 5th March, 1956 (when
the General Discussion of the Railway
Budget will commence) until Wednes-
day, the 18th April, 1956, (when the
Finance Bill is scheduled to be passed).

The allocation of time for the General
Discussion and Demands for Grants for
the Railway and General Budgets and
the Finance Bill will be announced in
the Bulletin.

1221

DEMANDS* FOR SUPPLEMEN-
TARY GRANTS, 1955-56

Mr. Deputy-Speaker: As already an-
nounced il; the Bulletin 3 hours have

been allotted for the discussion and vot-
ing on the Demands for Supplementary
Grants in respect of the Budget (Gene-
ral) for 1955-56 which will now be
taken up for consideration. At about
3-05 p.M. therefore all the Demands
will be put 10 the vote of the House.

I would like hon. Members just to
suggest to me which of these Demands
they consider more important and which
will take some time.

Shri Kamath (Hoshangabad): May
I take it from the first part of the an-
nouncement you have made that when
the House sits for five days in a week
from 10-30 a.M. to 5-30 p.M. definitely
it will . be understood that it will not sit
on Saturdays?

Mr. Deputy-Speaker: 1 have already
said that no Saturday will be a working
day unless unfortunately for some acci-
dental reasons any working day out of
the five days happens to be given away
as a holiday and we are unable to sit
on that day in which case that work
will be taken up on thal Saturday. This
sitting from 10-30 A.M. to 5-30 P.M. is
for the purpose of avoiding sitting on
Saturdays and to give sufficient time
to hon. Members and Ministers to just
look to other important work.

Shri T. B. Vittal Rao (Khammam) :
May I enquire whether there will be a
break for lunch?

Mr. Deputy-Speaker : The same break
as has been going on all along. The
same practice will be there.

Now, if the hon. Members are able
to suggest on which of the items here
in the Supplementary Demands they
would like to devote more time that
would be better. Have they considered

this matter?

*#Moved with the recommendations of the President.

1-13 Lok Saba
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Shrimati Renu Chakravartty (Basir-
hat) : Are we to move our cut motions
or are we just to specify to you those
items which we consider important?

Mr. Deputy-Speaker: Members are
only to mention the items which they
consider important so that I may give
preference to them and allot time. With
regard to cut motions they may specify
the numbers and 1 will treat them as
formally moved.

Shrimati Renu Chakravartty: I would
like Demand No. 91 to be treated as
important. That needs a little discussion
because we are going to vote for more
than Rs. 11 crores.

An Hon. Member: We are not able
to hear. What is proposed, Sir?

Mr. Deputy-Speaker: 1 have reques-
ted hon. Members to indicate in grder
of preference the more important items
over which we may spend some more
time. Shrimati Renu Chakravartty has
pointed out that Demand No. 91 is im-
portant which relates to expenditure on

displaced persons amounting to Rs. 11
crores.

Shri K. K. Basu (Diamond Har-

ggur) . 1 would suggest Demand No.

Mr. Deputy-Speaker: What does it
relate to? It relates to Miscellaneous De-
partments and other Expenditure under
the Ministry of Finance—Rs. 4 crores
and odd.

Shri T. B, Vittal Rao: I move my cut
motion No. 23....

Mr. Deputy-8§ : We will come
to that afterwards.

Shri T. S. A. Chettiar (Tiruppur):
Sir, 1 would suggest Demand No. 1—
Ministry of Commerce and Industry;
Demand No. 37—Miscellaneous Depart-
ments and other Expenditure under the
Ministry of Finance and Demand No.
86—Salt.

Shri N. B, Chowdhury (Ghatal):
There is also Demand No. 2.

Shri Kamath: I want some informa-
tion on this Demand No. 1

Mr. -Speaker: Therefore, these
Dcmancrl)s?;ngémm No.1, Demand No.
2, Demand No. 37, Demand No. 86 and
Demand No. 91—will come up for dis-
cussion.
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Shri T B. Vittal Rao: 1 would sug-
gest Demands Nos. 80 and 89 also.

Shri Kamath: Does it mean that on
other Demands there would not be any
time to get some information even?

Mr. Deputy-Speaker: No, no. Ques-
tions may be put and elucidated.

Now, 1 will take up Demand No. 1
and Demand No. 2—Ministry of Com-
merce and Industry and Industries—se-
parately. What are the cut motions?
Hon. Members may pass on by way of
chits the numbers of cut motions they
want to move.

Shri Kamath: For all Demands toge-
ther?

Mr. Deputy-Speaker: For each De-
mand separately in the same chit. Now,
what time shall we allot to Demand No.
1 and Demand No. 2.

Shrl Kamath: 15 minutes.
Shri T. S. A. Chettiar: Half an hour.

The Deputy Minister of Prodnction
(Shri Sad:E Chandra): Demand No, 1
and Demand No. 2 are to be taken se-
parately because Demand No. 2 is a
subject of production.

Mr. Deputy-Speaker: Vcr?v well. We
will have 10 to 15 minutes for each.

Then Demand No. 37 relating to Mis-
cellaneous Departments and other Ex-
penditure under the Ministry of Fin-
nance. Shri K. K. Basu wanted more
time for this. How long will it take?

Shri T. S. A. Chettiar: Half an hour.

Mr. Deputy-Speaker: Very well.

We might take Demands 80 and 89
together.

Shri T. S. A. Chettiar: There is De-
mand No. 86. It will not take more
than 10 minutes.

Shri T. B. Vittal Rao: I would like
to have 15 minutes for Demand No. 80
?\l}ld aabgout 10 to 15 minutes for Demand

0. "

Mr. Deputy-Speaker: All right.

Shrimati Renu Chakravartty: For
Demand No, 91, I would like to have
45 minutes, if possible. There are very
important questions arising there, about
both West Pakistan and East Pakistan.
At Icast 45 minutes, if not one hour,
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may be allotted for it. 1 do not know
what will be the total time allotted for
all the Demands.

Shri Nand Lal Sharma (Sikar): I
?qavegcut motion No. 1 under Demand
0. 91,

Mr. Deputy-Speaker: 1 would like
_ to give 30 minutes for Demand No. 91.
If we have sufficient time, we . will ex-
tend it to 45 minutes. Practically, it is
the last Demand, and lest it should be
elbowed out, I shall fix the time for it
and it will be 30 minutes, in the first
instance, and if necessary we shall try
to save time on-the other Demands.

Shri Nand Lal Sharma: 30 minutes
may not be sufficient.

Mr. Deputy-Speaker: Then I will try
to reduce the time for the other De-
mands.

DeMAND No, 1—MINISTRY OF
COMMERCE AND INDUSTRY

Mr. Deputy-Speaker: Motion moved;

“That a supplementary sum not
exceeding Rs. 3,30,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in res-

of ‘Ministry of Commerce and

L

ndustry’,

Replacement of Typewriters
Shri K. K. Basu: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs., 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry'
be reduced. by Rs. 25,000,”

Expenses on Deputations to the
Exhibitions

Shri K. K. Basu: I also beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,30,000 in respect of Mi-
nistry of Commerce and Industry’
be reduced by Rs. 25,000,

These are the two cut motions that
I move under this Demand. A sum of
Rs. 17,000 is demanded for the re-
placement of typewriters. I would like
to know from the Minister why, when
the budget was framed, nothing of this
sort was considered by the Ministry, and
)why the typewriters already existing
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were to be condemned and if they were
to be condemned the probable propor-
tion of the number of typewriters to be
condemned. As we know, typewriters
are not perishable commodities, and all
of a sudden they cannot be condemned.
I feel that when the Government,
while planning out their expenditure,
should have a proper check on the itemns
that were necessary and had to be pur-
chased. They may of course say that
when so much money is spent on other
items, why bother about this Rs. 17,000
for typewriters. But I feel that unless
from now onward our administrators
plan out their expenditure in a better
way, there is no point in sanctioning
these demands. I am afraid that whea
wec are embarking on huge plans mo-
nies should be properly utilised, for,
otherwise it will be very difficult to find
further funds. With this end in view, [
have moved the cut motion regarding
the expenditure relating to the replace-
ment of the condemned typewriters. It is
an economy cut. I feel this demand is
due to the inefficiency of the persons
concerned and their inability to visualise
the :?endilure when the budget was
framed. I do not know how it happened.
Either there was some trouble or to
cover up some delay or fault, this new
expenditure has been put forth. We
know many a timc that some parts of
the typewriters are removed by some
person and then the typewriters are de-
clared as condemned and are sold out
at a very low price. But, whatever it
may be, the way in which the demand
has been lgut does not speak very highly
of the efficiency of the Ministry con-
cerned, and more so when the expendi-
ture’ was not foreseen at the time of
the original budget. Therefore, I would
like to glmow from the Minister, for our
satisfaction, the reason why this new
item has been entered. As I said, ty
writers are not perishable commodities.
Unless there is some national calamity
causing large-scale damages to the type-
writers, 1 do not know how, all of a
sudden, so many typewriters could be
condemned.

My next cut motion is in regard to
the deputation of officers to foreign
countries. It is also an economy cut. I
myself am of opinion that we should
participate in exhibitions especially in
regard to forcign trade and fairs. It is
absolutely necessary for the expansion of
our foreign tradc. But we must know
how ‘to send our delegation and what
proportion of money could be spent on
it. This expenditure is indeed a form of
investment in the shape of publicity and
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[Shri K. K. Basu]

advertisement, and therefore, the expen-
diture must have a relation to the bene-
fit derived. It has been said that 13 tech-
nical persons were sent to Pakistan In
ternational Industries Fair. I do not
know to what extent the exhibits and
the methods of exhibition of Pakistan
would be helpful to us. I take it that 13
different technicians, each of different
type, must have been sent to the Fair.

rtainly, they should not have been
sent just for a trip round Pakistan, and
I take it that their deputation would help
us, It is well and good. 1 personally
feel that this Ministry should take into
account, whenever it sends such dele-
gations, the need for a large number of
persons to be sent as delegates, and also
the E:oportion of expenditure to the
number sent, besides the prospect of a
ood return for the money spent. I

pe the Ministry will give a suitable
reply before they ask the Lok Sabha to
vote this particular item.

Mr. Deputy-Speaker :
moved ;

(1) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs, 3,30,000 in respect of
Ministry of Commerce and Indus-
try’ be reduced by Rs. 25,000."

(2) “That the demand for a
supplementary grant of a sum not
exceeding Rs. 3,30,000 in respect
of ‘Ministrg of Commerce and In-
dustry’ e vteduced by Rs,
25,000.”

Markets for Small-scale Producls

Shri Namblar (Mayuram): 1 beg to
move ; ’

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry’
be reduced by Rs. 100.” -

Mr. Deputy-Speaker: Cut motion
moved :

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry’
be reduced by Rs. 100.”

Introduction of Metric System of
Weights and Measures
Shri Kamath: I beg to move:
“That the demand for a supple-
mentary grant of a sum not ex
ing Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry
be reduced by Rs. 100",

Cut motions
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This cut motion seeks to discuss the
proposed introduction of the metric
system of weights and measures. At the
outset, I am glad to see that the sugges-.
tion made by the Business Advisory
Committee with regard to the get-up of
these foot-notes and all these booklets
has been implemented. The Business
Advisory Committee noted last time that
they experienced difficulty in reading
the foot-notes and that they would sug-
gest that in future such notes should be
printed in bolder type. That has been
done now. That is something which will
be appreciated by all of wus.

Coming to the cut motion itself,—
the subject of the cut motion—so far as
I am aware, the Lok Sabha has not dis-
cussed the metric system of weights and
measures nor has any resolution or Bill
been passed with regard to the metric
system of weights and measures. As far
as I am aware—I do not know whether
anything happened before I was returned
in the Lok Sabha—the only mea-
sure which was discussed in
relation to the metric system was
that of coinage and currency, and with-
out pgetting the sanction of the Lok
Sabha, the approval of the Lok Sabha,
1 do not know how Government has.
gone about this matter of introduction
of the metric system of weights and
measures, Even as regards the other
matter, the metric system of coinage
and currency, I remember that in the
last session, rules were laid on the Table
of the Lok Sabha in pursuance of the
assurance given by the Prime Minister
and a provision had also been formally
made to that effect in the Bill. I believe
a notification was placed on the Table
of the Lok Sabha and I even gavé certain
amendments to the rules. But they have
now disappeared from the Table of the
Lok Sabha and I do not know whether
the rules are going to be discussed in
the Lok Sabha at all, that is, the rules
with regard to the metric system of
coinage. I would like to know from the
Minister, therefore, firstly, whether the
rules in regard to the metric system
of currency will come up in this ses-
sion, and secondly, how without any kind
of approval by the Lok Sabha, and any
formal passage of a Bill to this effect the
Government has gone about this busi-
ness of introducing the metric system of
weights and measures.

Mr. Deputy-Speakenr Cut motion.
moved : '

“That the demand for a supple-
mentary grant of a sum not exceed-
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ing Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry
be reduced by Rs. 100.”

Shri D, C. Sharma (Hoshiarpur): 1
would like to make a general observa-
tion about most of the Demands and
particularly about Demand No. 1. For
some time past, all of us have been
noticing onc strange tendency on the
part of the Ministries of the Govern-
ment of India and it is this that the
are asking for more and more staff.
For this purpose, the technigue is very
simple; You have a special department;
that special department requires a spe-
cial officer; that special officer requires
a special staff, and that staff demands all
kinds of paraphernalia. When 1 read
about other countries, I find that in the
United Kingdom also, they recruited a
large number of persons during the war,
but afterwards, when the Attlee Govern-
ment came into power or when the
Churchill Government came into power
and even now, when the Eden Govern-
ment is in power, they have been makin
efforts to curtail the number of tiv
servants. My feeling is this : that our
administration is becoming very very
top heavy. I would like to know how
many civil servants are there in India.
In other countries there is what is called
“job evaluation™; they know how much
work a particular person can do. But,
here everything is being done on an ad
hoc basis. Things are being done at the
sweet will of some persons. Every time
we are asked to vote for the creation of
new appointments, but no reasons are
given for the new appointments. No
reasons are being given to explain why
s0 much money of the Government of
India is being spent. I would like to
know why there is so miuch expansion
of our administrative services, when
the work that they are supposed to do
is not so great. In the Commerce and
Industry Ministry, they catch hold of a
new name and that new name means
a new officer and so on and so forth.
It is mentioned here that there are
“heavy demands”. I would like to know
what these heavy demands are. 1 would
like to know the precise significance of
the words heavy and demand. I know
there is a kind of movement going on
to multiply the number of sections and
the number of officers. They say they
have to cope with the heavy increase in
the volume of work relating to Small
Scale Industries. I know that little has
‘been in this regard and we are yet in
‘the exploratory stage. Yet, we arc asked
to vote for gmnt for Export promo-
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tion, Cotton Textiles and so on. Not
much has been done so far as the export
proposals go and yet, we are asked to
vote for the appointment of more offi-
cers. The whole of this book “Supple-
mentary Demands for Grants” bristles
with new appointments. I would like to
say that unless there are precise reasons
given for the creation of these new de-
partments, uotbinﬁ should be done. For
instance, we find here “Organisation and
Methods Unit”. I would like to know
what has been done by this unit and
what it proposes to do. Only the bare
names are given. Oliver Goldsmith wrote
about an author saying, “I am a great
author; I have got the title pages of
50 books; only the books have to be
written". Similarly, we are given the title
pages of the books without the books
themselves. I would, therefore, urge that
this matter should be properly looked
into and scrutinised.

More and more delegations are going
abroad, I am not against these delega-
tions, but somehow these delegations
have a way of becoming what may be
called “vested interests”, if I may use
that expression.

Mr. Deputy-Speakers These people
went for the exhibition. i

Shri D. C. Sharma: I would, there-
fore, say that this tendency on the part
of the Government of India to multiply
sections and officers should be looked
into. Yesterday our Finance Minister
said that he was going to appoint a
commission to go Into this question. As
long as that commission is not appoint-
ed, all these demands for new officers
should be suspended; they should not
be adopted till that commission has
looked into the matter.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes) :
have only one point to place before the
House. As Mr. Sharma has said, a num-
ber of officers are appointed in the
various new departments. I am told that
the schemes for the development of
Small Scale Industries etc. are absorb-
ing a lot of clerks and officers, but many
of the new sections have not given
weight to the reservation for Scheduled
Castes and Scheduled Tribes people. We
have already made representations to
the Home Ministry as well as other Mi-
nistries about this. From what little in-
formation I have got, I can tell you that
not even a single Scheduled Caste or
Scheduled Tribe Officer has been up-
pointed in the new schemes envisaged
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[Shri Velayudhan)
by the Commerce and Industry Ministry
ti{l now, I want that the Government
should strictly adhere to the rules that
were framed by the Home Ministry in
the appointment of staff. This is the
only point I want to stress,

The Minister of Industries (Shri Ka-
nungo): | will come to the general ob-
servations of Mr. Sharma later, because
they are rather very wide. I will now
take up the specific points which have
been very clearly made out by my
friend, Mr. Basu. Condemnation of
typewriters is a rather involved process,
because the office which uses it has not

ot the authority to condemn a particu-
ar machine; it has got to be condemn-
ed by the apﬂropriate authority, who, in
this case, is the Controller of Stationery.
There is a perpetual tussle between the
requisitioning department and the au-
thority. Therefore it takes a little time.
In this particular case, the 19 typewrit-
ers were condemned and because of the
delay in getting final orders from the
condemning authority, the matter could
not be brought before the House dur-
ing the time of the Budget Demands.
Such delays cannot be foreseen and after
all, we must remember that the replace-
ment of typewriters in general has been
long overdue and the appropriate au-
thority is trying to squeeze out the last
ounce of efficiency from the bad type-
writers.

Regarding the sending of a dozen peo-
ple to the Pakistan Exhibition....

Shri K. K. Basu: They were techni-
cians.

Shri Kanungo: 1 might mention that
Pakistan being our neighbouring coun-
try, we hope and expect that we will
have a market for our goods there, par-
ticularly the engineering products. In
spite of a certain amount of demonstra-
tion, the Indian Stall at the Pakistan Ex-
hibition attracted a good deal of atten-
tion, particularly the engineering pro-
ducts. For explaining their manufacture
and workinﬁ. specialists were needed.
Therefore, the country being nearer and
the potential market being hopeful, these
men were sent. Obviously a man who
can explain a diesel engine cannot ex-
plain a lathe. Therefore, 12 men were
sent and the place being Karachi, the
expenditure was not heavy.

Shri Velayndhan: Out of the 13 per-
sons, how many were technicians?

Shrl Kanunge: All of them were
competent to explain the machinery ex-
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hibited. Regarding the general question
of participation in exhibitions and fairs,
the suggestion of Mr. Basu is very rele-
vant and Government are also trying to
see that it is planned out according to
our capacity. But sometimes it happens
that in regard to certain States with
whom we have friendly relations and
which require our participation and
where we hope potential markets exist,
we have taken decisions at short notice.
I might mention that in this particular
year, we had an exhibition in gambodia
and one in Addis Ababa, which from
long range point of view, as outlet for
our finished products, were hopeful.
Therefore, we had to take a decision at
short notice and participate in them.
However, the suggestion of Shri K. K.
Basu that it should be planned out a
little ahead is certainly helpful and it
will be borne in mind.

Regarding Shri Kamath’s query about
the metric system, legislation regarding
the adopting of metric weights and mea-
sures will be placed before the House
very soon, probably in this session. As
Shrl Kamath will realise, when a matter
is put before the House, a lot of pre-

aratory work has got to be done. The
tates which have got the responsibility
of administering weights and measures
have got to be consulted. Their objec-
tions and difficulties have got to be taken
note of. Therefore, staff was necessary.
This is a long term measure and it will
take 10 or 15 years to put through. To
?repare the ground for legislation in as
ull a form as possible, staff is neces-
sary. Therefore the demand has come.
When the legislation comes in, there will
be provision for rule-making powers.
At that time, it will be aﬂpropnale to
discuss whether the rules should be plac-
ed before the House or not.

Shri Kamath: About the financial
implications?
Shri Kanungo: About the coinage

part, I have no knowledge of that.

Mr. Deputy-Speaker: Coinage does
not arise under Commerce though it
may relate to currency.

Shri Kanungo: About staff, Shri D.
C. Sharma has made a blank condemna-
tion. If he will carefully read the origi-
nal demand as well as the information
which has been given in the supplemen-
tary demands book, he will see that
with increased activities, it is necessary
to have increased staff. In this particular
case, it is not as if just anybody in the
Ministry wants the creation of new posts
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and they are granted. The Home Minis-
try and the Finance Ministry had a spe-
cial reorganisation unit which went into
the case very thoroughly and after they
recommended, the proposal was put
through. A major part of the increase
of staff was necessitated because the
whole lot of trade classifications has got
to be reclassified according to interna-
tional practices. Also because of the
change in the import and export policy
which occurs every six months, it is not
possible to anticipate the amount of
work which will be received in any par-
ticular half year. As the House knows,
the ex%c;rt and import policy and gra-
dual liberalisation of strategic control
have the approval of the House. In view
of the steps which have been taken to
vet the requirements of staff, 1 do not
think there will be any objection to the
few posts which have been necessitated.
Also, I might mention that the House
has time and again expressed the neces-
sity to increase the small-scale industries
institute and the services it renders.
Every increase in the activities and every
attempt at increase in the services re-
quire a certain amount of staff. The
staff is not there on a lavish scale,

As regards Shri Velayudhan's remark,
it can be better dealt with by the Home
Ministry, because that Ministry is the
guardian angel which looks after its
orders about reservation of posts and
their filling up. Recruitment is made
according to the standing orders of the
Home Ministry. I do not know what is
the percentage of these officers, or how
many there are in this particular Minis-
try or any other Ministry. But, I assume
that the Home Ministry which vigilantly
guards over their rights and the rules
relating to recruitment of the special in-
terests will certainly look to this.

Shrl Velayudhan : There is a certain
point. Take for example, an appointment
which has to be made immediately. It
will be made immediately, so that there
is no time given for filling up the va-
cancy reserved for the Scheduted Castes.
There are a number of other methods
of evasion of recruitment of Scheduled
Castes.

Mr. Deputy-Speaker: This is a gene-
ral question which is dealt with by the
Home Ministry. This question about
temporary appointments, U.P.S.C., has
been asked. That is a general matter.

Now I will put the cut motions to
the vote of the House.
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The question is :

“That the demand for a supple-
mentary grant of a sum not exceed-
in_g Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry’
be reduced by Rs. 25,000.”

The motion was negatived,

Mr. Deputy-Speaker: The question is:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry’
be reduced by Rs. 25,000.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

“That the demand for a supp)e-
mentary grant of a sum not exceed-
ing Rs. 3,30,000 in respect of ‘Mi-
nistry of Commerce and Industry’
be reduced by Rs. 100."

The motion was negatived.

Mr. Deputy-Speaker: The question is:

“That the demand for a supple-
mentary grant of a sum not excced-
ing Rs. 3,30,000 in respect of 'Mi-
nistry of Commerce and Industry’
be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: Now I will put
the Demand to the vote. The question
is :

“That a supplementary sum not
exceeding Rs. 3,30,000 granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956 in res-

t of ‘Ministry of Commerce and
ndustry'.”

The motion was adopted.
DEMAND No. 2—INDUSTRIES

Mr. Deputy-Speaker: Motion moved:

*That a supplemen sum not
exceeding Rs. 1,12,00, be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in res-
pect of ‘Industries.”
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Less Expenditure on Village Industries,
Handicrafts and Small-scale Industries

Shri N. B. Chowdhury: I beg to
move :

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,12,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

Progress of Khadi Industry vis-a-vis
the Handloom Industry

Shri Namblar: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,12,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

Peripatetic Parties
Shri Kamath: I beg to move:

*“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,12,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: Cut motions
moved:

(1). “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 1,12,00,000 in respect
of ‘Industries’ be reduced by
Rs. 100.”

(2) *“That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 1,12,00,000 in respect
of ‘Industries’ be reduced by
Rs, 100.”

(3) “That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 1,12,00,000 in respect
of ‘Industries’ be reduced by
Rs. 100.” '

Shri N. B. ('_‘Ilowdlll.lr{;e In moving
my cut motion No. 6 to Demand No. 2
my intention is to point out the shortfall
in expenditure on small-scale industries.
From the note given here, I find that
although the budget provision for the
All-India Khadi and Village Industries
Board was Rs. 2'5 crores, the final esti-
mate for the year is Rs. 5:16 crores.
While we do not object to this expendi-
ture for the development of Khadi indus-
tries, in view of the unemployment pro-
blem, we find that there is a large short-
fall in regard to expenditure on village
industries, handicrafts and small-scale
industries. We find that although there
is an additional requirement of Rs. 2:66
crores for the development of Khadi, so
far as the All-India Khadi and Village
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Industries Board is concerned, there
is a saving of as much as Rs. 1'54 crores
in expenditure on village industries,
handicrafts and small-scale industries.
This is a regrettable state of affairs. We
know that in the villages there is large-
scale unemployment so far as small-
scale industries and village industries
are concerned. In this House, several
times I have raised the problems of the
farms goods industries in my district. A
large number of people have become
unemployed on account of difficulties in
such industries, While we want that
Khadi industries should be properly
developed, we find no justification for
this shortfall in expenditure though
there is at present demand in respect of
these small-scale industries.

In the States we know they have set
up State Finance Corporations, but there
is some difficulty in getting help from
such corporations because there are pro-
visions according to which they do not
extend help to such industries unless
they require a particular amount and
work under particular conditions. Here
we find that the small-scale industries
and other village industries are sufferin
because of the lack of finance and lac
of market, So far as the bell metal in-
dustry is concerned, I know there is a
lot of difficulty because of the difficulties
of export to Pakistan. We do not know
what steps Government have taken in re-
gard to that, and as regards the horns

s industry, there is a comb-making
industry in my district but it is facin
competition from the plastic goods, an
although there are co-operative societies
and the workers in this industry are
eager to develop it and although they
still find a market for these, Lﬁey are
not in a position to continue work be-
cause of the profits of the middle men
and the difficulties regarding supply of
raw materials, and unless the AIR dia
Khadi and Village Industries Board or
some other organisation looks into their
difficulties and ensures supply of raw
materials or provides financial assistance,
they would not be in a position to get
over these difficulties.

In the circumstances, it is really a
matter for deep 'regret that this organi-
sation was not in a position to utilise
the money which was provided in the
budget. I hope that hereafter the Gov-
ernment would see to it that the amount
allocated for the development of village
industries and small scale industries 1s
spent and more money is provided under
these heads.



1227 Demands

- Shri Nambiar: Mine is cut motion
No. 7. 1 want to point out that en-
couragement given to Khadi is a point
which 1 do not want to dispute at pre-

. sent,

Shri T. N. Singh (Banaras Distt.—
East) : Thank you.

Shri Nambiar: But my difficulty is I
am looking into the question of the
handlooms. The handloom industry in
the South, particularly in my State of
Madras, is in a very difficult: position
and it should get more help from the
cess. Now the allotment I think is going
more to Khadi than to handloom. Of
late, there has been a feeling among the
employers to switch on to powerlooms
thereby making more handloom workers
unemployed, and the wages of labour
have gone down, and this has created a
serious situation. Karur and Dindigul are
the places which produce for local con-
sumption, which can be used not only
in the South but in the North. Therefore,
I would request the hon. Minister to see
that more allotment is made to hand-
foom, of course, not at the cost of small-
scale industries. With regard to small-
scale cottage industries such as lock
making and potteries, there is not much
of encouragement in the South, I would
:;guest that allotments may be made for

is.

The Minister in the Ministry of Com-
munications (Shri Raj Bahadur): How
is that relevant? '

Shrimati Renu Chakravartty: 1 also
want to point out that it is rather sur-
rising that there should be this short-
all to the extent of Rs. 1'15 lakhs due
to less expenditure on village and small-
scale industries and handicrafts,

My criticism can be divided into two
parts,—one dealing with Khadi and the
other dealing with village industries,

As far as Khadi is concerned, my own
Eractncal experience is that the adi

oard does not have sufficient number
of centres especially in the areas which
are the most backward. For instance, in
the Sunderbans area which has only
one crop a year and which is actually
very poor and backward as far as indus-
trialisation goes, we find hardly any cen-
tres, either tﬁumhasing or training cen-
tres. The other thing we note is, that
the individual who is spinning at home
does not know where to take the yarmn
because there is no publicity or propa-
ganda to help the individual spinners to

" question on this point as to w|
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go and sell their yarn, with the result
that although large amounts of subsidy
are being given by Government, it is not
going to the help of the majority of
those who are today wanting some form
of cottage industry employment. That is
why I feel that it is very essential now
that it is being done on a national scale
—it is not being done by just one small
roup or constructive workers of the
ngress, but it is getting State help—
that Government g;uchasm and train-
ing centres should be opened in the areas
wgich are most backward, so that we
may not notice this type of shortfall at
a time when in every villafe to which
you go the women, especially the agri-
cultural labouring women, crowd round
you and ask you how you are going to
give them some form of employment.

The other thing I want to stress is
the question of village Industries. This is
especially a thing in which a certain
amount of research is also required. For
instance, in the Sunderbans area we have
certain grasses and certain other mate-
rials from which we can make mats, a
type of E:pcr and other things which
have to gone into. In these areas I
am afraid nothing has been done al-
though we approach the Industries De-
partment again and again. Not only
that. Nobody in the village knows who
is the competent authority to tell them
how to approach Governmeént for help,
for research, for the results of research,
for production centres, for training or
for marketing. Nobody knows. If we go
to the sub-divisional officer he is not
able to tell us. If we ask where we can
get this information, he says: “Well, 1
don't know”. The whole Ihinr is in
such a state of flux that actually the
money which is being given is not being
utilised by the people who are starving
due to unemployment. Some of them
have the technical skill also. Some are
anxious to find new ways and methods
of developing these industries. Yet that
is not being done, and [ am afraid it is
one of the biggest drawbacks of this
entire Ministry. I have already put in a
are the
competent authorities who will give this
information on the village level, the sub-
divisional level, the district level and the
provincial level. I think one of the rea-
sons why this shortfall is taking place
is the big difference and gag betweea
the sums of money for which we are
budgeting and passing in this House and
its actual utilisation and reaching the
masses who are so eager for employ-
ment and who are suffering from so
much poverty due to unemployment.
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Shri T. N, Singh: I am very much in
:Kmpathy with the observations made by

e previous speaker, because as one
who has been connected with one of
these Boards I have myself felt a lot of
difficulties in expediting the work and
also spending the money allotted. I feel
that the whole organisation does require
modification so far as the organisational
aspect is concerned. It is known that
the Government’s method of' doing any-
thing is rather slow and tardy, the pro-
cedure is very difficult and prolonged.
And here we have to deal not with one
particular section of the people or in-
dustry fixed at a particular place. The
whole activity is spread over the villages,
long distances and families whose condi-
tion the non-officials are in the best posi-
tion to know and appreciate. Here the
Secretary or the Deputy-Secretary or the
Under-Secretary Js sitting in some office,
or the Deputy-Minister or Minister is
sitting somewhere probably surrounded
by Secretaries and Deputy-Secretaries.
He knows their point of view only. He
is obsessed with certain formalities, pro-
cedure, regulations etc. He is not obses-
sed with the condition of the poor peo-
ple there so much, and their difficulties
are not realised so much as the difficul-
ties of the secretariat. That is the real
problem, and that has got to be tackled.

As a matter of fact, the question of
having a statutory body has been hang-
ing fire for such a long time. The Khadi
and Village Industries Board consists of
a very good set of people, who are ve
enthusiastic, and who are people wit
missionary zeal, they have devoted their
whole time to this work; in fact, they
have been doing this work all their life.
They are there 6n this Board, but they
find themselves handicapped, because
they cannot function independently.
They are tied down by so many rules
and regulations and all kinds of forms
and formalities. All that has to end.

We must trust these people who have
devoted their whole lives to this work;

their main aim in life has been to work .

for these people. It is high time that we
make this body a statutory body. I un-
derstand that such a demand had been
made by them, and I hear that even a
Bill had been drafted for that purpose.
I would like to know why nothing has
been done so far in that direction.

If they have to stick to government
roethods, then take it from me as one
who knows something of financial rules
and regulations, as one who knows
something of these secretariat methods,
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that this kind of woik can never go on.
In the small board with which I am
connected, we want to spend money,
but then we find that a number of small
objections are raised, first by the Pro-
duction Ministry and then by the Fin-
ance Ministry and so on; these people
crop up, and they raise all these points;
then correspondence goes on again for
another six months, for clearing all those
matters.

I would suggest that we must trust
these people with that work, and give
them the necessary money saying, “Here
it is, this is national money, we know
you are people who have been devoted
to this work all along, in fact, your mis-
sion in life has been to work for these
people, we trust you, and you go ahead
with your programme". Of course, their
accounts will be subject to audit. But
they have to be recleased from all the
formalities and restrictions associated
with a government-run organisation.
That is the only way in which we can
deal with this matter,

For, supposing we have to make pay-
ment to an ordinary worker who comes
and does some work, then the question
is raised, under what rule is this pay-
ment made, under what financial autho-
rity is this payment made, under what
rule these conveyance charges are paid,
and so on. All these problems crop up,
which you can never solve through your
government machinery. They can be
solved only if there is a statutory body
for this purpose. When we can have sta-
tutory bodies for telephones, fof the
manufacture of engines, locomotives
and so on, and we can spend crores of
rupees on them, why can we not have
statutory bodies for this purpose? This
is a demand which has been hanging
fire for so long. I think all the criticisms
that have been made in this connection
by hon. Members here either now or in
the past can be met fully, if we create
a statutory body consisting of men who
are genuinely devoted to that work, and
fully trust them. Of course, they will be
subject to audit just as any other organi-
sation. But they should have the freedom
{; function in the manner they think

st.

You should not bring them under the
subordination of an ordinary deputy sec-
retary or under-secretary or all kinds of
other ple. It is simply annoying, I
may tell you ; and it is against one's self-
respect to work under such an organi-
sation, where one cannot do what one
thinks best. We feel for these things
very much.
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_ After all, here the money is not going
into the pockets of big men, millionaires,
businessmen and all thosc people; it is
going into the pockets of poor people,
the poorest among ourselves. So, let us
trust these people, and have a statutory
body. Unless we do that, the work can-
not progress. I may assure the hon. Mi-
nister and also this House that the

amounts allotted cannot be properly -

spent unless we trust this organisation of

selfless workers and allow them full

{;eedom to do the work as they think
st.

Shri T. S. A. Chettiar: I want to raise
only one point, and a very important
point at that. That is with regard to the
Ambar Charkha programme. There "has
becn a good deal of confusion of
thought on this matter, and we find con-
tradictory statements being issued by
the Minister and certain people on this
side, and by the officers of the Khadi
and Village Industries Board on the
other. We would like to have an authori-
tative pronouncement as to how much
Karn the Ambar Charkha can produce,

ow far it can compete with the mills,

and whether the c‘;zea ity of the yarn pro-
duced by it will suitable for use by
the handloom weaver. These are the
main questions relating to the Ambar
Charkha, and on these, there have been
differences of opinion.

We are spending a sum of about
Rs. 18 lakhs under the Ambar Charkha
programme. And Rs. 18 lakhs is not
a small thing. I understand further that
nearly a crore of rupees would be spent
on this under the Second Five Year
Plan. Therefore, the Ministry owes it
to this House to give an authoritative
pronouncement on all these matters.

I also understand that the allotment
of spindles has been suspended for some
time past. 1 would like to know whether
it has been suspended permanently or
only for a temporary period.

In conclusion, I would like to make a
brief reference to the point raised by
Shri T. N. Singh. If there is any board
which is being respected fully, and which
the Ministry is afraid of, it is this board.
1 have never seen even a statutory
board's recommendations being accepted
so much as as this non-statutory board's
recommendations, While I do think
that there is some point behind the de-
mand for making it a statutory board, I
do not think this board has in any way
suffered on account of its not having
been made statutory.

1 MARCH 1956 for Supplementary Grants, 1955-56 1232

One other matter which I would like
to raise is this. We are spending a sum
of nearly Rs. 5:16 crores on this board.
We would therefore like to have an an-
nual report as to the employment oppor-
tunities provided by this board in cottage
industries, for that is the professed ob-
ject of this board. We should know the
actual facts as to how much of full
employment and part employment this
board has created, so that that will give
us some consolation that the money is
not being spent on the under secretaries
and other secretaries that may be in the
board but is really reaching the people
for whom it is intended.

These are the points on which we
would like to have information from
the Minister. The question of the Ambar
Charkha is the most important of all
these. And since it is a new service, we
hope that all the points will be replied
to fully.

Shri Ramachandra Reddi (Nellore):
While 1 do not want to deal with the
economy of the Khadi as a village
industry, I would like to make a few
points on which I seek some enlighten-
ment,

1 would like to know whether recent-
ly any general survey has been conduct-
ed as to the efficiency of the khadi in-
dustry and the manufacturing process
for khadi. For, we are slowly drifting
trom patronagc of khadi by private in-
dividuals and politicians to the use of
khadi in the public sector. Only the
other day, in the course of his budget
speech, the hon. Railway Minister told
us that several lakhs of rupees are going
to be spent on the purchase of khadi for
uniforms for railway employees. When
that is so, we must see that the efficiency
of khadi is preserved, and its wear-well
quality is also improved. Otherwise, it
will only mean so much of waste of
public money, if the present product ls
pushed on to these employees.

Recently, we heard some echoes of
the controversy on Ambar Charkha bet-
ween the Planning Commission and the
Khadi and Village Industries Board. 1
do not know how the matter has been
finally decided. I would like to know
whether it is not possible to increase the
number of spindles from four to twelve,
so that by spending the same energy, one
may be able to produce more yam out
of this Ambar Charkha.

1 would like to have fi
amount that is spent in

res as to the
at sector of
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[Shri Ramachandra Reddi]

this industry. I should also like to know -

the proportion of the producer’'s price
.and the consumer's price.

I am afraid that a large amount of
the money that is given as subsidy to
+the khadi industry is being spent on the
-establishment that runs between the con-
sumer and the producer. If the producer
does not get a fair return by way of re-
muneration for the energy that he spends
then it is not worthwhile pursuing this
matter. I believe it is not the intention of
‘Government to help the educated un-
mployed only; I am positively sure that
it is their intention to help the unedu-
<ated unemFloyed in the villages.

We find from the foot-note appended
1o the Demand, that a sum of RP: 8S
lakhs has been provided for giving re-
ibate. I would like to suggest that there
must be some sort of compulsion in the
giving of rebate. I have noticed in cer-
tain places that the rebate that is ex-
‘pected to be given on handloom cloth
18 not generally given. If it is demanded
they are not in a position to give a satis-
factory reply. So, whatever rebate is to
be given should be given as a matter of
<ourse and all shops that deal in hand-
loom goods or cloth must be forced to
give the rebate to the purchasers. Other-
wise, the ILE::nsstibi]itj.r of pushing up the
sales of khadi might go down.

1 PM.

We would huve very much appreciat-
ed if the Government had given us the
figures of receipts of this particular n-
dustry. Nothing is said about the antici-
pated receipts from the khadi industries,
's0 that we might calculate what exactly
is the loss on this enterprise, and what
portion of the total overall price of khadi
goes to the actual producer.

Shri Kamath: 1 will be very brief in
'my remarks. “

Item (ix) of the footnote under De-
‘mand No. 2 refers to certain peripatetic
parties. 1 have heard, Sir, of ?eripatetic
philosophers since the days of Aristotle
and in modern times we have all heard
of peripatetic parties—those who have
gone into this movement of bhoodan,
following in the foot-steps of Acharya

Vinobha Bhave. But as regards promo- °

tion of khadi and village industries, we
have not read in the papers about peri-
patetic partics going round the country
to promote khadi and village industries.
I would be happy, therefore, if the Mi-
mister can throw some light upon this
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particular matter as to which are the
parties which have gone on this pada
yatra—that is what it means. We recent-
ly heard of a pada yatra from Kanya
Kumari. We have had pada yatras for
bhoodan, but not so far as I know for
khadi and village industrics. (/nfterrup-
tions.) Not that the hon. Minister Shri
Tyagi whom 1 see opposite has gone

- on a pada yatra himself. He is a Defencc

Minister; he will float and he will fly.
However the Minister will tell us more
about this matter, as to how many &ar-
ties have gone so far and whether they
are only going to embark on this move-
ment, and not that they have gone al-
ready, whether parties are being arrang-
ed, like many other kinds of parties,
these peripatetic parties also arranged
for the promotion of khadi and village
industries,

Mr. Deputy-Speaker: The hon. De-
puty Minister.

Shri B. D. Pande
North-East) : rose—

Mr. Deputy-Speaker: 1 have called the
hon. Deputy Minister. The hon. Mem-
ber did not rise earlier.

Shri Satish Chandra: Mr. Deputy-
Speaker, the -additional money is requir-
ed for the development of khadi. Hon.
Members have however spoken more
about handicrafts, handloom and small
scale industries. The amount required
for development of khadi is spent out
of the cess which is levied on mill cloth.
The money spent on village industries,
handicrafts and other smaH scale indus-
tries comes from the general revenues
of the Government. The cess collections
are utilised for the development of khadi
and handloom only. So, this is more or
less a separate account. This shortfalls
in expenditure on village industries and
handicrafts which are under the admi-
nistrative control of this Ministry have
also been utilised for khadi. The work
of khadi industry has been progressing
at a more rapid pace than other village
industries and handicrafts. Khadi itself
is a village industry; most of its produc-
tion is in villages. In the case of other
village industries the shortfall is mainly
due to the fact that the Khadi Board
has only recently applied itself to their
development. It is necessary to organise
co-operative societies in villages and to
set up a proper organisation for this
work. It is expected that as a result of
the spade work that has been done dur-
ing the last few years, the progress in
future will be much more rapid in the
case of other village industries as well.

(Almora Distt.—
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Khadi work was being done in the
country for a long time. Therefore, it
was casier to step up the production of
khadi as compared to other village in-
dustries. This 1s evident from the figures.
The Khadi Board has not only utilised
all the money granted to it in the last
budget estimates for the production and
devclogment of khadi, but has utilised a
much bigger amount.

My hon. friend Shri Chettiar spoke
about Ambar Charkha, He knows that a
pilot scheme has been sanctioned and
about six thousand Ambar Charkhas
would have been manufactured by the
end of this month and put into opera-
tion. The Karve Committee which was
set up by Planning Commission to report
on the development of village industries
during the next Five Year Plan: period
has left the question of Ambar Charkha
open. It has recommended that certain
tests should be carried on about the suit-
abilir{ of the Ambar Charkha yarn for
handloom industry and that its produc-
tion capacity should be studied. A pilot
scheme has been sanctioned for this pur-
pose. Tests are now being carried on.
An expert committee is being appointed
to go into this question. It is expected
that the results will be available by the
end of April or the middle of May when
a firm decision about the potentialities
of Ambar Charkha can be taken by the
Government. If Government come to the
conclusion that it will be suitable for
introduction on a large scale, financial
provision will have to be made for the
purpose. What 1 wish to submit is that
the Khadi and Village Industries Board
has been doing its work very satisfactori-
ly and devoting itself to the task in
night earnest. It consists of men who are
held in great respect and who have had
a long record of selfless service. As far
as the question of autonomy s concern-
ed, my hon. friend on the right has
already pointed out that there has hard?v
been an occasion when the Khadi
Board's programmes were delayed on ac-
count of undue interference. 1 would not
accept the suggestion coming from my
friend Shri T. N. Singh that Govern-
ment stands in the way of schemes
which are put up in a proper manner,
which are well considered and which
have the desired object in view,

Shri T. N. Singh: 1 never said that
Government stand in the way. What I
said was that the procedures and the
formalities inherent in the Government
system are incompatible with quick
work.
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Shri Satish Chandra: Anyway I camw
tell the House that this difficulty is not
being experienced by the Khadi and Vil-
lage Industries Board with which this-
particular demand is concerned.

The hon. Member might be aware
that the Karve Committee went intor
this question. In fact, a Bill had been
introduced in this House with a view to:
make the Khadi and Village Industries-
Board an autonomous body. The Karve:
Committee however recommended in
its report that the constitutional proprie-
ty of doing so should be reconsidered
by the Government before the Bill is
taken up for consideration in the Parlia-
ment. According to the Committee,
large sums of money are to be spent in
future by the Government for the deve-
lopment of village industries, handicrafts,
small-scale industries and khadi, It
should be the responsibility of the Gov-
ernment to execute the schemes. Most
of the work should be done through the
agency of the State Governments and
not through the autonomous bodies only.

That is the view of the Karve Com-
mittee, in fact, wc have not proceeded
with the Bill which was introduced in
the House somc time ago, because the
position has to be reviewed in the light
of the recommendations of the Commit-
tee,

All I can say is that the schemes are
scrutinized by officers in the Ministry
without undue delay,—provided of
course that changes are not suggested
in those schemes from time to time., So
far as the Khadi Board is concerned, T
can assure the House that there have
been very few occasions for them 1o
complain that their schemes are held up.
Otherwise we would not have to come
to this House for an additional grant to
the ‘tune of Rs. 1:12 lakhs, They have
been able to spend more than what was
placed at their disposal.

Shri U. 8. Malliah (South Kanara—
North) : That is the point that Shri
Chettiar made.

Shrimati Renu Chakravartty: In re-
gard to the agencies of the State Govern-
ments through which, the Board is sup-

to function, who are they at the
district and village level? The Sub-Divi-
sional Officer or the Union Board Presi-
dent do not seem to know anythin
about it, with the result that you are left

" absolutely in a quandary as to how

to proceed.
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Shri Satish Chandra: The amount
sanctioned for the village industries is
spent in two ways. The first method is
to give grant to the State Governments
which send their schemes for sanction.
Money is spent through their own agen-

cies such as the Department of Cottage

Industries etc. Secondly, pgrants are
sanctioned to registered and well re-
cognised institutions in the country or
to co-operative societies which apply
for grants for particular schemes. Those
schemes are scrutinized by the Board
concerned, and on its recommendation
the Government sanctions the grant
through the State Governments, As far
as khadi work is concerned, it is carried
on through the institutions engaged in
khadi work and controlled by the All-
India Khadi Board. As far as village in-
dustries are concerned, financial assist-
ance is always given through the State
Government. It is their job to look after
the execution of the schemes.

It is possible that the local board
Chairman may not know about these
schemes. Probably it is not his function
to know about these matters. If any lo-
cal board Chairman is interested, he can
submit a scheme to the State Govern-
ment which in turn can ask for financial
assistance from the Central Govern-
ment.

Shri K. K. Basu: We know how long
it will take.

Shri Satish Chandra: It is not possible
for the Central Government to have
direct dealings with each co-operative
society in each village. The grants will
have to be given through the State Gov-
ernments,

Shrimati Renu Chakravartty: But your
agency should be at least the Sub-Divi-
sional Officer. And he does not know
what authority he has, whether he should
send it above, with the result that their
is no connection between the top,
through the State Government and the
local officer and the people down.

Shri K. K. Basu: They should not be
just post offices; there should be some
power.

Mr. Deputy-Speaker: The hon. Mem-
ber may address the Chair.

Shri Satish Chandra : Then, Sir, some-
thing was said regarding the spindleage.
That question has been considered. After
Lhoroughl{‘éoing into the question it was
felt that sufficient spindleage has already
been licensed and no great harm will be
donc if further licensing is suspended
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till the result of Ambar Charkha tests
is available. It has been temporarily sus-
pended because there is no likelihood of
yarn shortage in the coming few months
on account of this temporary suspension.
The entire situation will be reviewed
after the tests on the Ambar Charkha
are available.

The additional sum of Rs. 112 lakhs
which is now being asked for has been
utilized mainly for the purchase of cot-
ton, for the Ambar Charkha pilot sche-
me and for some other miscellaneous
schemes which have been sanctioned on
the advice of the Khadi Board. I submit
that this demand may be sanctioned.

Shri Kamath: What about the parties,
the peripatetic parties ? What are they ?

Mr. Deputy-Speaker: They go from
place to place,

Shri Kamath: I know. But are they
doing so? Or is it only propaganda by
the Congress?

Mr. Deputy-Speaker: The hon. Mem-
ber had his say.

I will now put cut motions Nos, 6,
7 and 8 to vote.
The question is :

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,12,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:
“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,12,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

The motion was negatived,

Mr. Deputy-Speaker: The question is:
“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 1,12,00,000 in respect of
‘Industries’ be reduced by Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: I will now put
Supplementary Demand No. 2.

The question is :

“That a supplementary sum not
exceeding Rs. 1,12,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in

respect of ‘Industries’.
The motion was adopted.
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DeMAND No. 3—COMMERCIAL
INTELLIGENCE AND STATISTICS

Mr. Deputy-Speaker: I will put sup-
plementary Demand No. 3 straightway
to the vote of the House.

The question is :

“That a supplementary sum not
exceeding Rs. 4,33,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956 in
respect of ‘Commercial Intelligence

LI L

and Statistics’.

The motion was adopted.

DeMAND No. 5—MINISTRY OF
COMMUNICATIONS

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,44,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Ministry of Communi-

(1]

cations’,

DeEMAND No. 6—INDIAN PoSTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Indian Posts and Tele-
graphs  Department  (including
working expenses)’.”

Shri K. K. Basu: I have only two
questions to put, and they relate to De-
mand No. 5. One is about the expendi-
ture of a sum of Rs. 18,000 on the
purchase of a new car in replacement
of the old car. I would like 10 know
whether the old car all of a sudden
broke down on the way and it had to
be changed. You know that every ma-
chine has a certain age, and an r-
son who is in charge of the adminis-
tration can work out that it has served
for so many years and it can be replac-
ed. As such I want to know why all
of a sudden this expenditure of
Rs. 18,000 has become necessary. We
have a shortage of funds for develop-
ment work and we must see to the ma-
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ximum utility of the funds we have got.
We know that many of the old cars,
possibly with certain repairs, are able
to serve for at least a few more years.
In the mean time, the money thus saved,
however small it might be, mi give
some benefit, for instance, to the Khadi
Board about whick we heard so much
just a little while ago.

Shri N. R. Muniswamy (Wandiwash):
What was the age of that car?

Shri K. K. Basu: What are the special
reasons why all of a sudden it became
necessary during this period, when it
had not been provided in the budget,
1o replace the car?

Another point I would like to draw at-
tention to is this. I find one item “un-
anticipated extension up to December
1955 of the life of the Tribunal appoint-
ed to asses the compensation payabls
to Air Companies”. There are two par-
ties concerned in this, namely, the Gov-
ernment and the Air Companies. Parlia-
ment must be fully apprised of the
grounds for such extension. If the com-
panies themselves are responsible, I
want to know whether we are taking any
steps against them so far as payment
of compensation to them is concerned.
There is no point in saddling the nation
with this extra payment when it is due
‘to the fault of one of the parties to the
dispute. Therefore I think this cryptic
note is not enough and the Ministry
should apprise the House of the exact
situation which has necessitated the de-
mand of this extra sum. 1 would like
the hon. Minister to explain it before
the demand is voted upon,

Shri Raj Bahadur: So far as the
question of the purchase of staff car is
concerned, I may inform the hon. Mem-
ber that the car which the Ministry was
using previously was purchased as early
as 1948. It had already done 62,000
miles when it became ramshackle and
wom out.

Shri K. K. Basu: What was the make
of the car?

Shri Raj Bahadur: It was a Chevrolet
1946 or 1947,

Shri K. K. Basu: Then it must have
been badly handled.

Shri Raj Bahadur: On that matter I
can tell the hon. Member that it was
never badly handled and it never met
with any accident of a serious nature.
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[Shri Raj Bahadur]

It had already done 62,000 miles.
Then it was found that even the milo-
meter was not working, It did an extra
15,000 miles, and when we decided to
part with it, it had done about 77,000
miles. The question may be asked, wh
was this not provided for? We too
the decision to replace the old car in
1954. At that time, there was a central
pool of the staff cars of various Minis-
tries. The pool was looked after by the
Ministry of Transport, and was under
its control. On Ist August 1955, a de-
cision was taken by which the various
Ministries were asked to control their
staff cars, used by them, and therefore,
we had to buy a new car. The sanction
of the Finance Ministry, which is always
very particular in the scrutiny of any
item of expenditure, had been obtained
for the purchase of this car. The Trans-
port Ministry itself which still looked
after these things, had also congurred.
The price of Rs. 18,000 was the rate
contract price which also cannot in any
way be imagined to be excessive by a
single f»ie. I say that this old car had run
out its life. The average consumption per

allon had been reduced to 9 miles and
it was absolutely uneconomical 10 main-
tain it in that condition. Therefore, a
new car was purchased at the most eco-
nomic price.

Shri N. R. Muniswamy: What happen-
ed to the old car?

Shri Raj Bahadur: It has been disposed
of through the Director-General, Su

lies and Disposals, at the price of Rs.

,400 in open auction,

Shri K. K. Basu: For what purpose
was the car used? Was it used by the
Ministry at headquarters?

Shri Raj Bahadur: It was used for
official purposes, for the staff going on
official duties and for so many things.

Shri K. K. Basu: In Delhi?

Shri Raj Bahadur: In Delhi, round
about Delhi and outside Delhi, if need
be. It was used by the Ministers and
other officials for ‘fficial purposes.

Shri Kamath: By their families also ?

Shrl Raj Bahadur: Not at all. That
I leave to my hon. friend opposite—
though I think he has no family.

About the Tribunal, I do not say that
the whole scheme of nationalisation of
the air companies had been put through
without any difficulty. We expectcd that
many disputes would arise and many
problems would spring up in this great
venture that we had undertaken and
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accomplished. This Tribunal was con-
templated under section 25 of the Air
Corporations Act for the purposes men-
tioned in the Act, into the details of
which I need not go—it would be simply
repetition of facts. But I would say
that only two petitions were made under
sections 23 and 24 of the Act before
this Tribunal. The Tribunal was presid-
ed over by such high and distinguished
a jurist and Jawyer as Shri Patanjali
Shastri, former Chief Justice of the
Suirerne Court of India, with Shri N. S.
Lokur, President of the Railway Rates
Tribunal, and Shri Bhavani Shankar
Rao, former Financial Adviser, Minis-
try of Defence, as members. The
petitions were submitted to them on Ist
July 1954. They were pending there and
various dates were given. Ultimately, a
compromise was advised by our legal ad-
viser and it was concluded in regard to
thesc two petitions, Before these two
petitions were disposed of in July 1955,
in May 1955 some of the companiey
joined together to file a petition before
the Tribunal in regard to the dispute
arising out of the payment of compen-
sation for value of the liability in res-
pect of leave accumulated by the em-
ployees of the ex-companies prior to 1st
August 1953, So this particular question
was referred to the Tribunal again in the
month of May 1955. Regarding this
also, a compromise was reached in Oc-
tober 1955. We had never anticipated
when the budget demands were made
that the Tribunal would have to func-
tion for such a long time, Because it
functioned beyond the period initially
anticipated by us, we had to incur ex-
penditure on the legitimate charges on
this Tribunal. Therefore, this extra ex-
penditure of Rs. 24,000—I1 am giving
it from memory—was incurred.

Shri K. K. Basu: He said that only
two petitions were made in May 1954,
and then all of a sudden four or five
companies put in petitions. Was there
not a time-limit for the submission of
petitions?

Shri Raj Bahadur: It was according to
time. That was all legal and there was
no question of their comingl_lin beyond
the prescribed time-limit. ey have
their right to take objection to the
amount of compensation assessed and
offered to them. After it was assessed
and offered to them, they came in and
put in their petitions.

Mr. Deputy-Speaker: Up to Demand
r:lo. 30, there are no discussions need-
ed.
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Shri P. Subba Rao (Nowrangpur): As
regards Demand No. 17, 1 have given
notice of cut motions.

Mr. Deputy-Speaker : He may have,
but when I asked hon. Members if they
wanted any of the Demands to be dis-
cussed and debated upon, the hon.
Member was not in his seat nor did he
tell me before. Otherwise, I would have
allowed it,

Shri P. Subba Rao: 1 thought that
eact} Demand would be taken up sepa-
rately.

Mis. Deputy-Speaker: No, no.

Shri N. R, Muniswamy: He expresses
regret for being absent.

Shri P. Subba Rao: It won't take
much time—not more than two mi-
nutes.

Mr. Deputy-Speaker: Let it be even
one minute. The difficulty is this. There
are a number of cut motions. We must
observe a particular procedure. Time
is already short,

Shri H. N. Mukerjee ( Calcutta
North-East) : May I ask for some
q;l_;uliiﬁcation in respect of Demand No.

Mr. Deputy-Speaker: Let me first put
Demands Nos. 5 and 6 to the vote of
the House.

Shri P. Subba Rao: When the General
Budget is discussed, Demands are taken
one by one and cut motions are moved.

Mr. Deputy-Speaker: After all, the
time of the House is limited. Even if we
sit for 1P days, still there will be cer-
tain items which can be debated. There-
fore, the practice is to ascertain from
Members as to what particular item
they would like to be discussed. At that
time, hon. Members who want to discuss
them should be present here and inti-
mate to the Chair, The hon. Member
was not present in the House then. Now
he comes and says that he wants this
item to be discussed, Hereafter I will
not allow it.

Now I will put Demands Nos. 5 and
6 to the vote of the House and then I
will come to Demand No. 17.

Shri Raj Bahadar: What abou the cut
motions moved?

Mr. Deputy-Speaker: Cut motions
were not moved. The hon. Minister

need not tell me that.
2——-13 Lok Sabha
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The question is ;
“That a supplemen sum not
exceeding Rs. 1,44,000 granted

to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March 1956, in
respect of ‘Ministry of Communi-
cations'.”
The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 25,00,000 be granted
to the President to defray the
charges which will come in course of
payment during the year ending
the 31st day of March 1956, in
respect of ‘Indian Posts and Tele-
graphs  Department  (including

0

working expenses)’.
The motion was adopted.
DeMAND No. 1T—ARCHAEOLOGY

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 6,56,000 granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Archacology’.”

Shri P. Subba Rao: Ownership of
monuments of religious institutions may
be of two kinds—public and private.
In the case of a religious institution,
the community to which it belongs are
the owners. When they abandon it, it
becomes a monument. A living religious
institution, that is, a temple where wor-
ship is going on or a mosque or a church
where prayers are held daily or weekly,
cannot be treated as a monument, and
any public expenditure to repair it is
out of order. If such grants are allowed,
there will be no end to it. There are
so many Hindu temples which are not
abandoned and which are in need of re-»
pairs. Similarly there are the palaces of
some of the Princes which are worthly
of being preserved. They have not aban-
doned ownership of these, and conse-
quently nothing is done to renovate or
repair them. So this grant offends tha
Constitution which lares that there
shall be no State religion for India. This
being a grant to a religious institution, I
oppose it.

Shri H. N. Mukerjee: Under this
Demand there is a provision for the
allotment of Rs. 60, for the Nagar-
junakonda excavation project. I want to
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find out from the Ministry if there is
any certainty that the process of excava-
tion would be so accelerated that the ex-
cavation would be completed before the
inundation takes place on account of the
construction of the dam. I want to know
this because my fear is—and the fear is
shared by many people in the Archaeo-
logical Department—that it is impossible
to make sure that we can have a com-
plete excavation and that is why I want
to find out from the Minister what the
exact position is.

I also want to find out whether there
would be any effort to take the visitors
to the celebration of the Buddha Jayanti
in May 1956 to the site of Nagarjuna-
konda to show them what is exactly
being done in order to preserve, perhaps
in a separate site, the relics which are
there. I say this because Nagarjunakonda
is, perhaps, the largest single Buddhistic
remains anywhere in the world and it is
only fair to ourselves as well as to the
delegates to the Buddha Jayanti cele-
brations that they should know what
exactly is happening. When the Prime
Minister went to inaugurate the Nagar-
junasagar dam, I had a talk with him
after he came back and he told me that
there were certain schemes about having
a kind of island where there would be a
sort of a national park and also that
there is a hill nearby on top of which
many of the remains could be put up
and some of them reconstructed and
that sort of thing. I am not very sure
whether that would satisfy the archaeo-
logical conscience of the Ministry be-
cause the usual practice is that in the
actual site of the remains there should
be a museum. But, this is, perhaps, the
first occasion in the history of archaeo-
logy that a very important site is being
completely inundated. But, if we have
succeeded in making alternative ar-
rangements which are somewhat accept-
able to the archaeological conscience, I
*think we owe it to ourselves and to
the archaeology to tell the delegates
to the Buddha Jayanti celebrations what
we are doing about these Nagarjuna-
konda remains. I feel very strongly
about it and I could go on for a long
time. But I do not think it is necessary.
But, I do wish the Parliamentary Secre-
tary would give us some significant in-
formation on this point.

Dr. Suresh Chandra (Aurangabad): I
want only to say one or two words be-
cause some provision has been made
here with mgﬁrd to  these monuments,
snd Prof. ukerjee has mentioned
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about Nagarjunakonda excavation pro-
ject. But, 1 would like to mention ano-
ther Buddhistic monument which is pro-
bably the biggest and most beautiful
of the Buddhist monuments in this coun-
try and in the world, that is, Ellora
Caves. I want to know whethere the re-
pairs to some of these caves have been
also included.

Secondly, 1 want to know whether
Government is aware of any projects or
whether Government have any plans to
invite the UNESCO Seminar which is
going to be held very shortly in this
country to this grand Buddhist monu-
ment at Ellora. I heard very recently
from a very eminent scholar and a great
personality who 1is connected with
this  Seminar that the  Vice-Pre-
sident of this country is also cFreatly in-
terested in holding some kind of small
Seminar and inviting these people to
Ellora. So, I would like to know whe-
ther Government have any plans in this
connection, and whether they are hop-
ing to invite these people to visit this
most beautiful monument of the Bud-
dhistic period.

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
With regard to the cut motion tabled
by my hon. friend, Shri Subba Rao, I
would refer him to what transpired on
the floor of the House day before yes-
terday. My hon. friend Shri B. D.
Pande had given notice of a question
which was taken up on the floor of
this House and he put a supplementary
question. The subject-matter was the
repairs to the Jama Masjid. He put a
supplementary question :

“l want to know as a matter of
licy why a secular Government
ike ours give grant to a denomi-
national institution of this nature.”

He referred to the Jama Masjid. To
that I replied : that the repairs to Jama
Masjid was taken 13: by the Government
of India not as a denominational monu-
ment but as a historical and archaeolo-

ical monument of national importance.
en, hon. Member, Shri Pande put an-
other supplementary question :

“Will this generosity be cxtended
to other denomination institutions
that exist in the country also?”

The Prime Minister was fortunately
resent here and he gave the reply. The
gnm' e Minister said :

“This generosity will be extended
to other places which are artistical-
ly, aesthetically or archaeologically
important.”
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Shri Kamath said : “Historically 2"
Then the Prime Minister said :

_“Even historically also, not othes-
wm.l’

Dr. Suresh Chandra: Historically or
or hysterically?

Dr. M. M. Das: Historically. The
Prime Minister continued :—

“In fact, if the hon. Member has
any acquaintance with the past or
even the present of India, he should
realise that nearly all our monu-
ments have some connection with
some religion, fortunately or unfor-
tunately. They are historical monu-
ments. Whether it is Ajanta or El-
lora or whether it is the Jama Mas-
jid here or whether it is anything
else, these are all great national
monuments, regardless of the reli-
gion they belong to.”

Sir, 1 have not the audacity even to
make an attempt to improve upon what
the Prime Minister of India said on the
floor of this House.

Shri B. D. Pande: I just want to put a
question to the hon. Parliamentary
Secretary. The Archaeological Depart-
ment would give grant-in-aid only when
the building 1s declared a protected mo-
nument; otherwise, they do not give.
You have the power to give but only for
a protected monument is a grant given.

Shri M. M. Das: In the case of a
protected monument, it is the duty of
the Government of India to carry out
the necessary repairs. In the present case
the Jama Masjid is not a protected
monument; on that account nothin
could be done. Because of the nation
importance of the monument, because
of its historical importance, its artistical
and aesthetical importance, the Govern-
ment of India, when they come to
know that certain repairs were necessary
considered the matter. They appointed
a sub-committee with Shri Bra Pra-
kash, the then Chief Minister of Delhi
State as Chairman and on the recom-
mendation of that Committee, they
considered the matter fully and decided
to carry out certain repairs.

Shri Nand Lal Sharma (Sikar): The
Jama Masjid gets a lot of income of its
own.

Shri P. Subba Rao: Under what provi-
sion of law was a committee appointed
and how could they recommend? 1
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want to know the provision of law.

Dr. M. M. Das: There is nothing in
the provision of law which prevents the
Government of India from giving
grants.

A reference has been made to the
Association that is at present adminis-
tering the Jama Masjid. We referred
the matter to the Chief Commissioner
of Delhi State and he informed us that
the financial condition of the Associa-
tion is very bad and it is not in a i-
tion to help or to contribute anything
towards the expenditure that will have
to be incurred in regard to these re-
pairs.

I may mention also that in the repairs
to the Jama Masjid, we have received
financial hclf from the Hyderabad
Government. In the year 1945, some
necessity was felt for carrying out re-

airs to the Jama Masjid and the then

izam’s Government contributed about
a lakh of rupees, about 50 per cent of
which were spent and the rest 50 per
cent apgroximalely were refunded to the
Hyderabad Government. When thé ques-
tion of the present repairs came before
the Government, we asked the Hydera-
bad Government to pay us back the 50
per cent of money for carrying out these
repairs. And the Hyderabad Government
has been generous enough to give us
more than Rs. 50,000 for this purpose.
Out of the money that will be spent for
this purpose, that is Rs. 1,13,800, more
than Rs. 50,000 will be contributed by
the Hyderabad Government.

Shri Nand Lal Sharma: Why the
Hyderabad Government specially?

An Hon. Member: Because it is a
protected monument.

‘ Dr. M. M. Das: We asked them for
the money which was refunded to them

in 1945,

Shri Nand Lal Sharma: Is it the view
of the Government to take over the
management of Jama Masjid because it
is running in loss?

Dr. M. M. Das: We do not propose
to take over the management of Jama
Masjid. Because these repairs are con-
sidered essential for this monument, we
are prepared to take on the repair work
and it will be carried out by our Ar-
chaeological Department.

With regard to the question raised by

Prof. Hiren Mukerjee, I beg to inform
him that his fear, that the excavation
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work may not be completed before the
dam is raised, is shared by everybody,
and it is on account of this fear that the
Government wants to expedite this work
and finish the job before the Nagar-
juna Sagar Dam is completed and the
whole area is inundated. In the original
budget provision of the current year of
1955-56 Rs. 97,300 was earmarked for
excavation in Nagarjunakonda, and it
was felt that the tempo of the work
should be raised. So, this additional
amount has to be sanctioned by this
House,

Regarding the other question of Shri
Mukerjee about the archaeological speci-
mens that will be excavated from Nagar-
junakonda, I beg to inform him of the
present position with regard to the mu-
seum that will be erected in this connec-
tion. Nagarjunakonda is a valley where
excavation is being carried out. In the
centre of the valley, in that very spot
where these archaeological specimens
are there and which will be inundated,
is a hill with a level stretch, on the
top. The Primc Minister has suggested
that this would be a good location for
the sitc of the museum and for erecting
the structures excavated in the valley.
A special committee was set up to ins-
Bect the hill and report whether the

ill will stand the scouring action of
the water. The report of this committee
has not yet been received, but we hope
that the report will be favourable, and
according to the directions of the Prime
Minister, a museum will be built upon
this hill, which is situated in the centre
of the valley, and in that museum all
these specimens will be kept and the
structures that will be shifted from the
earth will be raised there.

Shri D. C. Sharma: Who are the mem-
bers of this committee? :

Mr. Deputy-Speaker: I am not going
into further matters.

There are a number of Demands and
incidentally a question was put....

Dr. Suresh Chandra: But the Parlia-
mentary Secretary has not yet finished.

M. Deugny-Spenlker: I thought he has
given sufficient information to the
House. Is Government
any further information?
Dr. Suresh Chandra : I wanted to have
some information about Ellora.
. Dr. M. M. Das: The present Demand
is not concerned with Ellora, but I may
say that Ellora is a protected monument

going to give

1 MARCH 1956 for Supplemmiars Grants, 1955-56 1250

under the Archaeological Department
and whenever it is necessary to have
repairs done there, they are being car-
ried. out, 1 have had the good fortune
of visiting the cave recently and I found
that something is being done in that
respect.

Dr. Suresh Chandra: 1 wanted to know
whether, in connection with the Buddha
Jayanti, Government is inviting the
people to this place and also whether
in connection with the UNESCO Semi-
nar Government is inviting the people
goncemed to hold a kind of seminar

ere.

Dr. M. M. Das: So far as the Buddha
Jayanti is concerned, Rs. 15,00,000 is
earmarked in the General Budget for
meeting the expenditure incurred in
connection with the celebration of the
Jayanti. The people invited from other
Buddhist countries will be taken round
to different places where there are Bud-
dhist shrines, but I am not sure whether
they will be taken to Ellora.

Shri H. N. Mukerjee: Will the Educa-
tion Ministry be good enough to form
a committee of Members of Parliament
in the form of a peripatetic party to go
and see all these caves?

The Deputy Minister of External Aff-
glrs (Shri Anil K. Chanda): They have
got their free railway passes.

Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 6,56,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Archaeology’.”

The motion was adopted.

DeMaAND No. 24—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

Mr. Deputy-Speaker: 1 will put
Demand No. 24 straightway to the vote
of the House.

The question is :

“That a supplementary sum not
exceeding Rs. 1,22,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Expendi-
ture under the Ministry of External
Aﬁajnl.'l

The motion was adopted.
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DEMAND No. 30—StaMPS

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 16,03,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Stamps’.”

Shri Kamath: The foot note discloses
that the services of a foreign expert
employed in connection with this work
have been extended. It was unanticipa-
ted—that is what the foot note says. I
would like to know whether this lack
of anticipation will apply to a &mlty
long future period of time or whether it
has been settled now that the services
of this expert will not be extended be-
yond this year. May we know what
work he was engaged on, what part of
the work or which aspect of the work
was left unfinished so as to necessitate
this extension, and also the name and
nationality of this foreign expert?

Shri K. K. Basu: [ have also given
notice of a similar cut motion and I had
more or less the same point of view
when I sent in the notice. We have not
been told exactly what are the specific
reasons for his extension, how long he
has been there, whether he will finish
the job in two years, etc.,, and whether
there was any officer or trainee posted
as an understudy to learn the job. Along
with that we find that the officer post-
ed as Degutlj; Controller of Stamps is

etting a higher pay. I do not know why

uring this interim period this was visu-
alised. At the time the budget was fram-
ed, Government should have come for-
ward with proper explanations.

There is a foot note which says that
there was cost of certain machinery
which had to be purchased urgently in
replacement of certain old machines. I
do not understand why the Department
could not anticipate the need for re-
placement of some old machines. How
can it be a question of urgent replace-
ment? It is not like a machine breaking
down or a buildinﬁ éetting damaged
suddenly over whic overnment has
no control. Unless the Government can
furnish us sufficient explanation, how
can the Government come forward with
a supplementary demand of this nature?
I think the Department does not pro-

rly plan out its whole method of work-
ing during the current session when it
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brings forw_ar_d the annual budget. I
hope the Minister will explain the posi-
tion to the House.

The Minister of Revenuve and Defence
Expenditure (Shri A. C. Guha): My
friend, Shri Kamath, raised certain
points regarding the foreign expert. He
was taken on a three-year contract and
that period is going to expire, I think,
this year.

Shri K. K. Basu: This month ?

Shri A. C. Guba: The proposal is to
give him another year's extension. I
think the hon. Member might have
known that we introduced a new pro-
cess of printing stamps in the Security
Press—Photogravure process. He was
brought from England particularly for
this pu . He was considered to be
a specigis and expert in this tyLEe of
work and we got his services through
the help of our Embassy in London.
He did similar work in other countries
also; practically all his life, he has spent
in this work in England and in other
countries. He was here to help the In-
dia Security Press in this process and
also to train some Indian who could
replace him. Two trainees who have
been put under him have not been found
sufficiently suitable as yet and that s
one of the reasons for extending the
contract for another year.

Shri K. K. Basu: If it is for next ,
month it will come in the next budget.
When did it expire?

Shri A. C. Guha: It expired in Novem-
ber, 1955 and we are giving him an ex-
tension for another year. As I have al-
ready said, the two trainees as yet could
not entrusted with this process.

Shri Kamath: Are you going to try
other trainees now?

Shri A. C. Guha: No. The two
trainees, we expect, will take up this
work after some time but now, they
have been found not fit enough to take
up the job independently.

As far as the machineries and other
things are concerned, the security press
is a big press and certain parts or ins-
truments may go out of order and it is
not possible to foresee the additional
items of expenditure. The additional
items of machineries required are:
knives, grinding machines, lathes etc.,
for workshop.
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Another point raised by Shri Basu is
with reference to the post of the Deputy
Controller of Stores. The volume of
work has increased necessitating certain

urchase of stores and other things and
it must have been found necessary also
to create another post. Hon. Members
also know that the security press is
working at high speed.

Shri K. K. Basu: When was he ap-
pointed—this financial year or calendar
year?

Shri A. C. Guba: Surely this year—
this financial year.

Mr. Deputy-Speaker: The question is:

“That a supplementary sum not
exceeding Rs. 16,03,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in res-
pect of ‘Stamps’.”

The motion was adopted.
DeEmMAND No. 33—CURRENCY

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 9,15,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in

respect of ‘Currency’.”

DemMAND No. 34—MINT

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 3,07,000 be granted
to the President to defray the
charges which will come in course
of payment durinlgﬂthe year ending
the 31st day of March, 1956, in
respect of ‘Mint".”

Shrimati Renu Chakravartty: There is
one small point with regard to Demand
No. 34, before you take up other things.

They want this money mainly due to
recruitment of additional workmen in
both Bombay and Alipore Mints and
introduction of overtime working in cer-
tain key departments. On the one hand
there is overtime working and a large
number of additional workmen are
needed to cope with the work. But in
Alipore Mint, we have engravers who
have been doing work—highly skilled
work—and there the whole department
has been kept temporary. Since there
is need for additional workmen, since
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there is need for making people work
overtime, why is it that we do not make
this department permanent? It has been
working for 150 years but it is still on
a temporary basis.

There is another point, They are
highly skilled people and as hon. Mem-
bers know they are making the Bharat
Ratna and other beautiful medals, etc.
and they all come from middle-class fa-
milies. For the last 150 years they were
enjoying the status of class III but re-
cently they were put down to the cate-
gory of workmen. As a matter of fact
these mint engravers draw less salaries
than the engravers in the Survey of
India. I would request the hon. Minister
to see if the previous status could not
be restored to them. Even under the
British Government, they have been en-
joying that status for so many years;
they are people coming from middle-
class. For the last 150 years, that de-
partment has been temporary and it
should be made permanent.

Pandit C. N. Malviya (Raisen): I want
to know if the two rupee notes are still
printed or they have been stopped. If
they are printed, I would like to know
the necessity for fpriﬁtiﬂg these notes.
What is the use of printing two rupee
notes? Why not obviate that expendi-
ture by printing one rupee notes?

Mr. Deputy-Speaker: These are Sup-
plementary Demands. It is not a gene-
ral discussion.

Pandit C. N. Malviya: Printing charges
are demanded here.

Mr. Deputy-Speaker: If money is
asked specifically for the printing of two
rupees notes, the hon. Member may say
that it should be dropped. But this is a
matter of policy and this can be taken
up later on at the time of the Budget. I
allowed some of these questions but
that ought not to be taken as a prece-
dent. There is no time. Now, therefore,
under these circumstances, only absolu-
tely relevant matters will be allowed. He
need not reply to this two rupee notes
question; that is a matter of policy.

Shri A. C. Guha: [If you give that
ruling, most of the points raised by Shri-
margd Renu Chakravartty also are co-
vered,

Shrimati Renu Chakravartty: Am I to
take it from the hon. Minister that the
engravers arc not workmen? 1f he says
that I am quite satisfied.
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relate to engravers,

Shrimati Renu Chakravartty: You are
being misled. Engruvers have been now

classified as workmen.

Shri A. C. Guha: Sir, instead of wast-
ing time in this technicality it may be
better for me to explain the matter.

Mr. Deputy-Speaker: In doubtful cases
it is better to explain,

Shri A. C. Guha: It is true that they
were so long treated as class II officers
but recently according to the decision of
the Inspectors of Factories both at Bom-
bay and at Calcutta they have been put
in class 1V i.e.,, as workmen. We have
allowed the present incumbents to en-
joy the privileges they have been en-
joying so long. This matter has been
decided by the labour experts. But I
should like to tell the hon. Member
that we considered this matter with the
utmost sympathy and we have extended

most of the privileges and amenities they

were enjoying to the present incum-
bents. As for their being made perma-
nent 1 think recently an order has been
issued to make them permanent.

2 PM,

Mr. Deputy-Speaker: The question is:
“That a supplementary sum not
exceeding Rs. 9,15,000 be granted
to the President to -defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in

"

respect of ‘Currency’.

The motion was adopted.

Mr. Deputy-Speaker: The question is;

“That a supplementary sum not
exceeding Rs. 3,07,000 granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Mint".”

The motion was adopted,

DemaND No. 37—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY oF FINANCE

Mr. Deputy-Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 4,37,02,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
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the 31st day of March, 1956, in
respect of ‘Miscellaneous Depart-
ments and other Expenditure:under

"

the Ministry of Finance',

Assistance for natural calamities and
scarcity- affected areas.

Shri N. B. Chowdhury: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 4,37,02,000 in respect of
‘Miscellaneous Departments and
other Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100"

Inadequate assistance for relief mea-
sures in scarcity-affected areas

Shri N, B. Chowdhury: I also beg
to move :

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 4,37,02,000 in respect of
‘Miscellaneous Departments and
other Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.”

_ Sir, these two cut motions refer to
inadequacy of assistance given in res-
pect of relief measures carried on in
areas affected by calamities such as
floods and in the scarcity-affected areas.
We know that the Government of
India has evolved a formula accordin

to which they pay 50 per cent. of suc

expenditure up to Rs, 2 crores incurred
by the States and beyond that 75 per
cent. of the expenditure incurred. My
object in giving notice of these cut mo-
tions is not to disapprove of the in-
creased expenditure to the extent of
Rs. 4 crores which is now being sought
to be appropriated.

[SARDAR HUKAM SINGH in the Chair]

The original provision was Rs. 3
crores and now it has been increased to
Rs. 7 crores because of the floods in
Orissa, West Bengal, Assam, Uttar Pra-
desh, Bihar, Punjab and PEPSU. My
intention is to draw the attention of the
Government to the inadequacy of the
provision which was made in the budget
and also the inadequacy of the provision
that is now being made because we find
that every year a large number of States
are affected by scarcity conditions. If
we just look into the reports of the Food
and Agricultural Ministry for the last
four or five years we find there a para-
graph dealing with some provision for
the scarcity areas every year. There we
find the mention of the names of a
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large number of States. Whatever im-
provement might have taken place due
to the First Five Year Plan or other
measures we still find that in a large
number of States every year we have
the visitation of natural calamities and
scarcity prevailing in large areas. In
view of these conditions 1t is necessary
that while framing our budgets we
should provide for a larger amount.

As for the Rs. 4 crores now provided
1 find that this is not adequate. The Gov-
ernment of India should have some in-
formation with regard to the administra-
tion of relief measures which are made
by the State Governments.

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): May 1
know as to whether the hon. Member
is speaking about the budget of 1956-57
or 1955-567 These are Supplementary
Demands for 1955-56. With regard to
further provision and all those things I
think the best course would have been
to discuss that matter when the demands
for 1956-57 come up here.

Shri K. K. Basu: Why not devote some
time now?

Shri N. B. Chowdhury: My point is to
draw the attention of the Government
to the inadequate provision. While look-
ing into the reports of several past years
we find the need for such assistance to
a large number of States and that is why
the necessity for a Supplementary De-
mand to the tune of Rs. 4 crores has
arisen. I think the point is quite rele-
vant and we c¢an. ...

Mr. Chairman: Let the question of
relevancy be left to me.

The hon. Member may proceed with
his argument.

Shri N. B. Chowdhury : The point that
I want to make is this. The Govern-
ment of India is giving assistance to
the extent of 50 per cent or 75 per
cent and the Government of India
should have some information where
the amount is being spent. I have the
experience of such relief measures in
my District of Midnapore in West Ben-
gal, and I think this will be the experi-
ence of hon. Members from other States
also where unfortunately such calami-
ties are taking place, and 1 feel that
there is a sort of maladministration,
corruption and certain other things which
are undesirable in the matter of imple-
mentation of these schemes.
amount is spent by way of flood relief,
dry doles and other relief measures.
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What I want to say is that while allocat-
ing the money under this head the Gov-
ernment should make sure from the
State Government that the amount is
spent in a proper manner so that ade-
Euate relief is given. Since the Central

overnment has come forward with
this assistance of 50 per cent. or 75 per
cent, there is no reason why in scarcity-
affected arcas there should not be ade-
quate provision, why there should not
be provision for flood relief, unemployed
agricultural workers who want work
during the period when there is no
work for them after the harvesting sea-
son and before the cultivating season.
Therefore, flood relief works, dry doles
etc. should be provided for.

There is one other thing. In adminis-
tering this relief I find that as soon as
the harvesting season comes this d
dole and other relief work is stopped.
There are disabled peo&ale. ﬁeo le who
have no land and people who have no
capacity to work. When you stop the
dry dole and other relief measures for
those people also with the coming of
the harvesting season they find it very
difficult to live on because whether it
is harvesting season or not those people
have no chance of getting anything.
Therefore, without going into the de-
tails of these measures of administra-
tion I would request the Government to
call for such information from the State
Governments and I think it would be
necessary for the Government to advise
them or at least request them to con-
tinue giving such doles and other assist-
ance to these people even after the har-
vesting season.

Then again, there may not be any
natural calamity, unprecedented flood
or famine. But, we know that normally
after the harvesting season in this coun-
try there are a large number of agricul-
tural workers and other poor people who
cannot find any work. In this Welfare
State when you are speaking of socialis-
tic pattern and all that, we should pro-
vide for some work to those people.
The Government of India schemes for
rendering such assistance should include
such measures also. This should be a
normal thing so long as the Govern-
ment is not in a position to create con-
ditions in the country where the people
have no unemployment problem, in rural
areas %anicularly, and where there is
no such recurrence of famine or flood.
If such conditions are created then there
may not be any necessity for large scale
relief measures. But, for the present,
I think for a long period to come, the



1259  Demand:

Government will have to provide a very
large amount for such sort of assistance
.and relief so that the unemployed peo-
ple and other poor |people may find
';!Ft}rk, may get dry doles and other re-
1el.

I would conclude with another point
which I want to refer to. That is in re-
gard to the administration of the relief.

e find sometimes that instcad of pay-
ing the relief to the workers in mﬁ,
‘they are paid in kind, and especially in
rice. But the rice that is given is rotten
-or is unfit for human consumption, and
so many complaints have come from
80 many States. I am speaking from
personal knowledge. These workers who
«come for relief work in scarcity-affected
areas and other areas affected by floods
.are asked to travel long distances for
receiving rice and sometimes they are
given rotten rice, These difficulties
should not be there. So, the Govern-
ment of India should enquire about
these things from the various State Gov-
ernments and before making any alloca-
tion, they should ask those Governments
to see to it that such difficulties are
not experienced by the workers,

Mr. Chairman: Shri K. K. Basu may
now speak. 1 would request hon. Mem-
ber to condense his remarks.

Shri K. K. Basu: 1 shall do so. I
agree more or less with whatever my
friend Shri N. B. Chowdhury has spo-
ken. I also urge upon the Government
that whenever grants are given they must
look to it that the sums are properly
utilised. 1 do not know what exactly is
the procedure that the Central Govern-
ment follows in this matter. They al-
ways allot money and then sit tight
over the matter, I have seen it myself
in the Sunderbans area which more or
less suffers from chronic flood or drought
frequently. What happens is, the Gov-
ernment grants some money for laying
roads there. The roads in the rural areas
are naturally made of earth and the em-
bankment plays a verﬂ important part
in the economy of the inhabitants of
the area, Unless there are good em-
bankments, the entire fields and the
lands are inundated by saline water
and the lands cannot be cultivated. Ori-
ginally it was supposed to be the duty
of the landlords though they never did
it and our Government sat tight so
long over that matter. They are now
proposing to do it by legislation and 1
believe they have pass a legislative
measure. But I do not know how far
the Government can function in this
way. The Government undertakes the
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work in a Earticular area in. a particular
year and then after five or six months,
with the coming of new crops, the Gov-
ernment declares that there is no more
scarcity there. But still there is scarcity.
My friend has elaborately discussed it
and I do not want to repeat it. We find
that a particular road on a particular
embankment may be incomplete, beca-
use it could not be completed within
the specified period. What is the result?
The next year, when the rains come,
and before any further work could take
place the work which has already been
done is wasted. It so happens that in
the next year, for the same area, the
same amount is granted, or owing to
some idiosyncrasy or the whims of the
administration, aid is given for some
other work, leaving this particular work
incomplete. Here is a Government which
is trying to spend some money over a
particular item of work, but 1 would
request the Government not to waste
the money like this, but spend much
more money properly especially when
the demands are greater. Actually, the
dole given is inadequate, and even with
the paltry sum, the workers do
not get the full benefit. The ad-
ministration is wrong somewhere,
Either the administration is carried on
by the officials who have their own
whims and fancies or it is done by the
local members of the party in power
who try to influence the administration,
in which case, the authorities work ac-
cording to their own wishes and not
to the maximum utility of the particu-
lar area and inhabitants of the particu-
lIar locality. Even if it is, say, Rs. 35
lakhs a year, the whole amount is vsast-
ed and there is no good to the commu-
nity and there is no good result. I would
urge upon the Government to know fully
well that the rural economy of the
ceuntry is not so flourishing even ac-
cording to their legalistic definition. Sup-
pose there is scarcity in an area and
some amount is granted and some relief
is given; but if that work is not comp-
lete, in spite of the fact that new crop
has come in from the markets; it does
not mean that the work has been suc-
cessfully finished. Still, there are quite a
large number of unemployed people,
and their services have to be utilised in
the proper way so that the moncy they
have invested can bring really fruitful
results. My experience has shown that
to invest the entire sum is meaningless.
I have seen it from my own experience
in my own area. Two years back the
Finance Minister said, “We have a deve-
lopment plan”, I was told that the Ben-
gal Government has submitted a plan
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for the Sunderbans costing about Rs. §
crores. I do not know how far they are
going to proceed with it. The Sunder-
ans is an area which is chronically af-
fected by drought or floods every year,
and the money spent on its improve-
ment has absolutely no proportion to
the demand. Even the small amounts
spent on that area is not properly syn-
chronised with the need and spent in a
manner which will give full bencfit to
the inhabitants of that area. I urge
upon the Government not to have the
legalistic attitude that the area has been
declared as a scarcity area and that
money has been spent on its improve-
ment. They will then sit tight thereafter!
What I say is, when they invest money,
they must carry their work to its logical
conclusion and see that the inhabitants
of the area get the full benefit.

There is another point which I would
like to make. That i1s with regard to the
change of ‘voted’ item into ‘charged’
in respect of the Industrial Finance Cor-
poration. I have very serious objection
to that. You will remember that, when
the Supplementary Demands for Grants
were discussed twice in the last session
—in 1955—it was definitely directed b
our late-lamented Speaker that sucl
matters should be brought before the
Public Accounts Committee before the
Government comes forward with the
proposal to change this categorisation.

The observation made in this Demand
is that they have only just consulted the
Auditor-General and no mention of the
Public Accounts Committee is made.
They say:

“As regards the suggestion to
consult the Public Accounts Com-
mittee, Government consider that
it may not always be possible to
convene a meeting of the Commit-
tee to obtain its decision in time
for the Supplementary Grants.”

There cannot be anything far from
the truth than this. The Members of the
Public Accounts Committee have been
mecting for the last few days, and there
cannot be any reason or any difficulty
for the Government to do this otherwise.
They should be honest. Why this method
of circumvention? They say further
on:

“The Comptroller and Auditor
General has also observed that the
question whether a particular item
of expenditure is ‘voted’ or ‘charg-
ed’ is essentially one of interpreta-
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tion of the Constitution and if he
does not accept the interpretation
of Government, the matter will
come under the consideration of
the Public Accounts Committee at
the time of examination of his Au-
dit Report”.

I hope that the Speaker's opinion
can be deemed to have been sound and
he had much better knowledge of par-:
liamentary procedure and of the Cons-
titution than many. The Speaker of the
Lok Sabha, the sovereign Parliament,
gave a positive direction to the Govern-
ment that before the Government came
forward in the current year for chang-
ing a ‘voted’ item into ‘charged’, they
must give the opinion of the Public
Accounts Committee on the matter. I
do not understand why the Government
has taken this attitude regarding the
function of the Public Accounts Com-
mittee and thereby of the sovereign
Parliament. 1 take very serious objec-
tion to that. I hope the Chair will not
allow this matter to be discussed as it
is and allow this Demand to be passed.
I do not know how they can cure it.
Possibly, they can include this in the
next budget.

The Government says that “the in-
terest accrued on loans which were
considered to be of doubtful recovery
should not be taken credit for in the:
Profit and Loss Account” and therefore,
the Industrial Finance Corporation
could not get any profit. According to-
the terms of the agreement of the sta-
tute under which this Corporation was
established. Government is bound to
replenish that particular amount. We
should like to know the reason why this
interest could not be taken credit for.
You remember that four years back
Parliament discussed the whole matter.
Then an enquiry was ordered and the
Enquiry Committee gave a report. We
spocl:e very much against some of the
members of the Corporation.

Unfortunately, the Chairman of that
committee has retired. No steps was
taken against the representative of the
Government who was a party to this;
I think he has been posted as Deputy
Governor of the Reserve Bank or some-
thing like that. Who is responsible for
this particular investment? If we look
into the last annual report of the Indus-
trial Finance C ration, it has been
mentioned there t the money has
been invested in big concerns managed
by big persons, there is enough controt
over the purse and so on. If that is so,
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why are they in a position to ask the
Parliament for money to replenish the
shortfall in the payment of interest?
This is a very important matter, which
cannot be discussed like this. We should
have longer time. Unless the Govern-
ment comes forward with a fuller ex-
planation, I do not see how they can
come to this House putting this thing
as a charged item, on which the vote of
the House cannot be taken? I want this
point to be ‘discussed in gerater detail
and the observation of the Speaker
should not be made light of.

Shrl T. S. A, Chettiar: Sir, it is true
that under Section 5 of the Industrial
Finance Corporation Act, a certain
amount of interest is guaranteed. But
it is also true that the Government
should make sure that the Corporation
is properly run. We see that from the
very beginning that the Government has
had to subsidise this Corporation. The
recent argument is that interest on_ad-
vances given to the Sodepore Glass
Works had not been charged. I ask, why

not? The tax-payer must have some .

knowledge as to why interest has not
been charged. It is said, “interest ac-
crued on the accounts of six companies
had not taken credit for in the Profit
and Loss Account”. I do not know any-
thing about this; but, 1 think there is
something very shady about these trans-
actions. [ can understand certain mem-
bers of the permanent staff trying to
protect certain other members of the
permanent staff; but I cannot under-
stand the Minister's justification for not
going into this matter.

As far as the Public Accounts Com-
mittee is concerned, this House as a
whole cannot go into certain matters in
detail. For this purpose, by statute this
House has constituted the Estimates
Committee and the Public Accounts
Committee. I say that the Government
must take advantage of the Public Ac-
counts Committee. It is not as if we
should ask the Government to refer
the matter to that Committee. The Gov-
ernment must seize that machinery and
see that every rupee is spent in the
proper manner. I am not going into the
technicalities of the matter—whether it
is a charged item or voted item. For
me, these technicalities mean nothing.
All that 1 want is that this matter must
be properly gone into and the Indus-
trial Finance Corporation must be pro-
perly run. It is improper that this sort
of subsidy should be given continuousl
every year. Except for 1953-54 when
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was nil, every year subsidy has been
given by the Government and the latest
subsidy is much larger. As I have said,
this is a very improper manner in which
our moneys are spent. I am sure the
Minister must be as anxious as anybody
else in this House to see that these
things are set right. A Committee must
be appointed consisting of 3 or 4 Mem-
bers of this House or from outside. No
Resolution of this House is necessary
for this. This can be done by an execu-
tive order of the Government. This mat-
ter has not been looked into for a lon
time; no more time should be wast

I hope that the Government will an-
nounce even today that they will appoint
a committee to go into this matter and
submit a report on it,

Shri T. N. Singh: I had no desire to
raise an issue on this point at this stage,
but I think it is high time that Govern-
ment came to certain firm decisions on
matters of financial procedure and the
control of the House. I think that if any-
thing is to be taken away from the autho-
rity of this House in regard to financial
matters, it should be dealt with with
great care and also hesitation. An Act is.
passed and a certain thing is provided in
that Act, namely, that interest is guaran-
teed: but if at subsequent stages all pay-
ments are made as charged items, then
this House will become very hesitant
whatsoever to give any guarantec to any
such law. As to what amounts are to be
appropriated out of income—I mean
gross income—in a particular concern,
is entirely a matter to be decided by the
Auditor-General on the auditor of that
concern. He can put a certain amount as
doubtful debts, give some provision for
losses in future years or for past years
and so on. The auditor of a company
or corporation is different from the Au-
ditor-General. The companies have got
their own private uuditors; they make
the balance sheet according to what they
think is the proper accomplished proce-
dure. But, that procedure may not be
in tune with the accounting procedure
adopted by the Government, Therefore,
I think that it is very necessary that
before any charges are made, this House
should be taken into confidence. After
all, that is a right of the House and for
Government to take a decision on an
interpretation of such import will not
be fair either to the Government or to
this House. I do not agree that there
was some difficulty in consulting the
Public Accounts Committee, because it is.
meeting very often and it is so casily
convened. It meets when the House is
in session and also in the inter-session
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period. It may be that the Auditor-Gene-
ral has given his opinion and it may be
:some protection for the Government,
but all the same, here is the question
.of the supremacy of the House. This
House has got every right to express its
opinion on matter like this, When once
it is made a charged account, rights are
taken away. We cannot give our vote.
It is taken out of our purview., This is
-4 serious matter and it is but fair that
the House should be consulted on this
guestion. If the House could not be
consulted, at least its duly constituted
Committee, the Public Accounts Com-
mittee, should have been consulted. I
-am sure that the Public Accounts Com-
mittee, a very responsible body, would
have taken all the facts into considera-
tion and given the correct lead to Gov-
emment in such matters. Whatever be
the opinion of the Auditor-General or
the other legal advisers of the Govern-
ment, it is a matter of the right of this
House. Therefore, its authorised com-
mittee like the Public Accounts Com-
mittee or the House itself must bc con-
.sulted when any change is made in the
nomenclature of the accounts. As a
matter of fact, the first action was itself
wrong. Article 150 or article 151 lays
down that no changes can be made in
the nomenclature of the accounts of the
Government of- India without the sanc-
tion or approval of the Auditor-General.
The Auditor-General is a person who
is directly under the control of and res-
ponsible only to this Parliament and as
such, he is responsible naturally to the
Public Accounts Committee. It is some-
thing ridiculous that when that officer is
responsible to that committee, that com-
mittee should not be consulted. How is
that reasonable ? It sets up a precedent
for the future. 1 would strongly urge
that in any matter where the acoounting
System is being changed or where the
voting heads are transferred from one
to another, the authoritative body of
this, House, either the Public Accounts
‘Committee or the House itself must be
consulted. It will be very wrong to
start new precedents in any other man-
ner.

Shri M. C. Shah: Under this demand
‘No. 37, two points have been raised:
-one is with regard to financial assistance
in the case of natural calamities. Two
‘hon. Members on the opposite side have
spoken on the point. Shri K. K. Basu
from Bengal as raised the question
-about the Industrial Finance rpora-
tion. The other friends have also raised
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that question. My hon. friend and col-
league Shri A. C. Guba will reply to
that point regarding the Industrial Fin-
ance Corporation. As I see that only 30
minutes are available and there are im-
portant demands like demand No. 91
and others, 1 think I should not take
much time on this matter about finan-
cial assistance in the case of natural
calamities.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): You can take
my time.

Shri K. K. Basu; You push the mouse
into the trap.

Shri M. C. Shah: My hon. friend Shri
K. K. Basu knows very well that to
give relief in the case of natural cala-
mities is the responsibility of the States,
It is only some assistance that could be
given by the Central Government under
a certain formula. From 1951, the Cen--
tral Government has taken upon itself
to give some financial assistance in the
shape of grants and in the shape of
loans. In the shape of grants 50 per
cent. of the gratuitous relief granted by
the States is made by the Centre. Loans
are olso granted to the States to have
these scarcity works undertaken by the
States. That too, after the States have
spent something on those schemes
which arc approved as gratuitous relief
and loans. The Centr. Government
ives grants and loans. This year, we
ad provided a sum of Rs. 3 crores for
grants and Rs. 3 crores for loans, There
were natural calamities and floods in
many Ipsu'ts of the countrty. There were
natural calamities in the form of cyclo-
nes in the south. Therefore, the Central
Government had to give more assistance
to these States. Therefore, we have
come here for a supplemen grant of
Rs. 4 crores. We feel that for grants,
Rs. 7 crores will be necessary, for 1955-
56. So many things have been said here
by the hon. Members, which should
have been addressed ta the States con-
cerned. Here is a demand in the case of
natural calamities and not in respect of
unemployment and such other difficul-
ties of the people of these States. As a
matter of fact, the First Five Year Plan
has provided for Rs. 15 crores to meet
this demand. Next year, we have made
a provision of Rs. 9 crores. We cannot
anticipate that there will be natural ca-
lamities, We should always hope and
pray that there should be no natural
calamities, and there should be no need
for financial assistance to the States. The
hon. Member over there suggested that
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the Central Government should enquire
into these things and find out what will
be the needs of the States. Why should
we anticipate that there will be natural
calamities and why should we go about
enquiring these things?

About gratuitous relief, whenever a
sum is paid, we give 50 per cent up to
Rs. 2 crores, and 75 per cent over and
above Rs. 2 crores. Also, we have liber-
alised the formula. We do not give help
when permanent assets are created by
the States when giving relief in the
scarcity areas. Otherwise, we always
_tll_'islfl to help them in their difficulties.

ere is no question of being stingy in
any way. We have liberally given grants
whenever they have asked. Whenever
we find that help is justified, we do not
waste even a single moment to give
them assistance. My hon. friend Shri
K. K. Basu said about improvement of
roads, embankment, etc. All these are
the concerns of the State Government.
He will be well advised to address the
State Governments in these matters, to
be very careful and see that there is
no wastage. The Central Government
has to look into the question whether
the financial assistance given to the
States is well spent. For that, the
always have some inspection and
details are asked for. They are scruti-
nised. I do not think any further re-
marks are necessary on this point. As [
said in the beginning, I would not take
much of the time of the House. I
would request my colleague to speak
in respect of the Industrial Finance
Corporation.

Shri A. C. Guha: The Industrial Fin-
ance Corporation is always an interest-
ing and exciting topic.

Shri T. S. A. Chettlar: Because it is
like that.

Mr. Chalrman: The Revenue Minister
was conscious that there are only 30
minutes for this. I hope the Expenditure
Minister will also remember that.

Shri A. C. Guba: My hon. friend said
about interest not being charged for
certain companies. I think his memory
will tell him about the position of the
Sodepur Glass Works. It was not in a
position to pay anything. These other
companies also were not in a position to
pay interest. On the advice of the Comp-
troller and Auditor General, it has been
decided that the Corporation should not
show in its balance sheet any interest
from these companies.
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Shri K. K. Basu: That is commercial
accounting. Unless you consider it as a
bad debt.....

Shrli A. C. Guha: That is bad debt.
That is why I say that it is no use
showing any interest when we know that
the Sodepur Glass Works is ﬁoing to be
auctioned with a huge loss. It was on
the advice of the Comptroller and Au-
ditor General that that interest was not
shown in the balance sheet. Certain
bad debts. ...

An Hon. Member: All are bad debts.

Shri A. C. Guha:....were also pro-
vided for. On the advice of the Comp-
troller and Auditor General, it has been
decided to provide Rs. 15 lakhs in the
reserve fund. I think every industrial
concern, every commercial concern, na-
turally does that and provides something
in a reserve fund. The Industrial Fin-~
ance Corporation has not been doing
this so long. This has been done to pro-
vide a reserve fund of Rs. 15 lakhs
because there are certain debts which
may be taken to have gone bad.

As regards the point particularly men-
tioned by Shri K. K. Basu and Shri T.
N. Singh, and also from this side. I
think the speakers agreed that the Gov-
ernment had the right or authority to
change from one account to another ace
count. But, the difficulty was that techni-
cally there was some profit in the rele-
vant year. The question is, why should
the Government make up this loss by
giving this subvention. As I have stated
earlier, the profit that has been made
has been transferred to the reserve fund.
It was not possible for the 1.F.C. to pay
the guaranteed dividend. As far chang-
ing the accounts from the voted to the
charged, Shri T. N. Singh has referred
to article 150 of the Constitution.

Article 150 only says :

“The accounts of the Union and
of the States shall be kept in such
form as the Comptroller and Audi-
tor-General of India may, with
the approval of the esident,
prescribe.”

Under this article I think the Govern-
ment has acted quite legally and in ac-
cordance with the spirit of the Consti-
tution by putting this item in the
head according to the advice of the
Comptroller and Auditor-General,

Shri T. N. Singh: When it was first
put, it was put without the Auditor-
General's adv{:x.
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Shri A. C. Guha: It is no use raking
u;:l old things. And again, the Speaker
when he mentioned these things said:
“I am not giving any ruling, but I am
suggesting that the Comptroller and
Auditor-General and also the Public Ac-
counts Committee should be consulted”.
We consulted the Comptroller and Audi-
tor-General first, and he said it was
not necessary as he also agreed with
Government interpretation because un-
der article 150 he is competent to say
under what form an account should be

ut. Then we informed the Parliament

cretariat. That means we informed
the Speaker of this decision in Febru-
ary this year, and the Parliament Secre-
tariat or the Speaker did not take any
objection to this decision. So I can
say....

Shri T. N. Singh: Why did you not
inform the House ? You should have in-
formed the House,.

Shri A. C. Guha: It was the suggestion
of the Speaker that we should consult
the Comptroller and we informed the
Speaker.

Shri T. N, Singh: And not the House ?

Shri A. C. Guha: We consulted the
Comptroller and Auditor-General, and
under article 150 it is quite clear that
it is thc advice of the Comptroller and
Auditor-General which will decide under
which form accounts of expenditure are
to be put, and we informed the Parlia-
ment Secretariat of the advice of the
Comptroller and Auditor-General and
they did not object to this decision.

Shri T. N. Singh: My point has been
misunderstood. at I said was, under
article 150 the Auditor-General can lay
down, that is provided, but the House
was seized of it. The suggestion by the
Speaker was made in the House and the
House should have been fully informed
before any such decision, which amount-
ed to taking away its right, was taken.
That is what 1 said.

Shri A. C. Guha: I have already said
that the Speaker did not give any ruling.
It was a suggestion, and we acted ac-
cording to it, and we informed the
Speaker in time of the decision taken
by the Government with concurrence
of the Auditor-General. So, we have
come before the House for this thing.

Mr. Chairman: Let me explain to the
House what 1 have understood. I hope
hon. Members will hear me first. Whe-
ther an account is charged or votable
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is a matter of construction of the Con-
stitution. It lies with the Comptroller
and Auditor-General to construe and to
give a decision whether the account is
votable or it is charged. The hon. Speak-
er had made the suggestion that the Pub-
lic Accounts Committee at least should
be consulted in the matter when an ac-
count is being transferred from votable
to charged head. That was quite all right,
but then the Government consulted the
Comptroller and Auditor-General and
they are of the view that when Govern-
ment and the Auditor-General agree on
one point that it was a mistake. ...

_Shri A. C. Guha: This is not only the
view of the Government but the view
of the Comptroller and Auditor-General
alllgo and we informed the Speaker of
this.

Mr. Chalrman: Now, the Minister
might allow me to say what I have to
say. When the Government consulted
the Auditor-General and they were in
agreement that so far as this item was
concerned it ought to have been under
the account charged and not votable,
then they feel that they are right so far
as this item is concerned, and they can
construe it as charged. If there is no
agreement between the Government and
the Comptroller and Auditor-General,
then perhaps—that is how the Govern-
ment has put it—it might be feasible
to put it before the Public Accounts
Committee and the Estimates Committee
as well. Now the Government feels that
because it is a matter of construction
by the Auditor-General, and the Govern-
ment and the Auditor-General have
aﬁreed that it ought to have been under
charged account, they think that it
should be transferred from this to the
charged account. Because it had been
suggested by the hon. Speaker and had
been mentioned in the House, it would
bave been better, as Shri T. N. Singh
says, if they had taken the*House also
into confidence. It might not have been
left to the House to take a decision, but
at least the information could have been

iven to the House that such a thing is

ing done. That would have been bet-
ter. But, so far as the technicality of
putting construction is concerned, that
was for the Auditor-General to do, and
I am sure the House will not take now
any objection to what has been done,
though 1 am of opinion that in such a
case it would be fair and proper to the
House if the House is also taken into
confidence when such a thing is being
done, because a particular right of the
House is being -away.
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Shri T. N. Bi‘ljfhl There was one point
more. After under the article -the
supreme authority of Parliament is not
taken away. Even though the form of
accounting has to be settled by the Au-
ditor-General, the Auditor-General con-
tinues to be responsible to Parliament
and therefore we have been deprived of
a right which we could have exercised if
we had got the information earlier.

Mr. Chairman: I have already said that
‘the information ought to have been con-
veyed, but so far as that right is con-
cerned, hon. Members would concede
that it is a matter of construction of the
Constitution, and there we are also
bound by the Constitution and whatever
is laid down by it.

Now, I will put cut motion Nos. 19
and 20 to the vote of the House.

The question is :

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,37,02,000 in respect
of ‘Miscellaneous Departments and
other Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100",

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 4,37,02,000 in respect
of ‘Miscellaneous Departments and
other Expenditure under the Minis-
try of Finance’ be reduced by
Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That a supplementary sum not
exceeding Rs. 4,37,02,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Depart-
ments and other Expenditure under
the Ministry of Finance'.”

The motion was adopted.

Shrimati Renu Chakravartty: May I
just make a point ? Already it is ten mi-
nutes to 3 and all the remaining De-
mands will probably be put to vote at 3.
In the very beginning we had pointed
out that one of the big amounts is under
Demand No. 91 and yet already the half
an hour which we had proposed is not
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there at all, and now it.is going to be
put to vote. I would put it to you that
at least some more time, half an hour,
be made available with the consent of
the House.

Mr, Chairman: If the hon. Members
are of the view that other items might
be left to be put to vote subsequently
and we should take up Demantlseﬁo. 91,
I am prepared to take it up.

Stri T. B. Vittal Rao: There is
'lj)lemand No. 80. I want to speak on
at.

Mr, Chairman: Once we have fixed
that there will be an over-all limit of
three hours, you can very well appreci-
ate I can extend the time only by 10 or
15 minutes, not more. Therefore, if
Demand No. 91 is expected to take at
least balf an hour, at least we shall have
to leave out other things.

Shri T. B. Vittal Rao: The Deputy-
Speaker allotted 15 minutes for this and
5 mmutes for another Demand. Subse-
quently, we can cut short this 15 minu-
tes to 5 or 10 minutes, but to remove
the Demand. .....

Mr. Chairman: All right. I shall allow
the hon. Member 5 minutes. May 1
take up Demand No. 917

Shri Kamath: All Demands except No.
91 may be disposed of by 3 p.M. Half
;.1; hour may be given to Demand No.

Mr. Chairman: Then, I will have to
extend the whole thing by half an hour.

Shri Kamath: With the consent of the
House,

Mr. Chalrman: It is the direction of
?de House also that it should be finish-

Shri Kamath: You can take its direc-
tion.

Mr. Chairman: If it is the desire of
the House, we can finish. Demand No.
39,

Shri Kamath: On Demand No. 38 may
I ask for information? The foot-
note refers to Assam only. I would
like to know whether other States
also have failed to utilise the
grants made to them for the improve-
ment and welfare of Scheduled Tribes,
and if so, which are those States, and
the reasons for the non-utilisation of
those grants.
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Shri M. C. Shah: What is the point to
which 1 should reply?

Mr. Chalrman: The Minister ought to
have been more attentive when the
question was put. The point that has
been raised is this. In the footnote
under Demand No. 38, it is only the
State of Assam that is mention as
not having utilised the sums allotted. Are
there any other States also in the same
position, which have not utilised the
sums allotted for the welfare of Sche-
duled Tribes?

Shri M. C. Shah: The explanation is
there already. If there were any other
States, they would have been mentioned.
As it is, there was only one State.

Shri Kamath: The language used is
‘mainly Assam’.

Mr, Chairman: The hon. Member
wanted to put only one question and an
answer has been given to that ques-
tion. Whether that unswer is acceptable
or not is a different matter.

The following Demands may be taken
together :

39, 53, 64, 80, 86, 89, 98, and 128.
To some of them, there are cut motions
and their numbers are: 21, 23 to 26,
and 31 to 33. These will be taken as
moved. g

DeEMAND No. 39—MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,64,000 granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Adjust-
ments between the Union and State

4"

Governments'.

DeEMAND No. 53—PoLICE

Mr. Chalrman: Motion moved:

“That’ a supplementary sum not
exceeding Rs. 38,88,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Police’.”

| MARCH 1956 for Supplementary Grants, '1955:36

1274

DeMAND No. 64—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE UNDER.

THE MINISTRY OF INFORMATION AND
BROADCASTING

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 11,60,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in res-
pect of ‘Miscellaneous Departments
and Expenditure under the Ministry
of Information and Broadcast-
lﬂg‘-“

DEMAND No. 80—GEOLOGICAL SURVEY

Mr. Chairmsm: Motion moved:

“That a supplementary sum not
exceeding Rs. 8,37,000 granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Geological Survey'.”

DemMAND No. 86—SaLT

Mr. Chairman: Motion moved:

“That a supglementary sum not
exceeding Rs. 2,53,000 be granted
to the President to defray the
charges which will come in course
of payment during the year &nding
the 31st day of March, 1956, in
respect of ‘Salt".”

DEMAND No. 89—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF PRODUCTION

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 11,65,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
in respect of ‘Miscellaneous Depart-
ments and Expenditure under the

Ministry of Production’.

DeEMAND No. 98—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF
TRANSPORT

Mr. Chairman: Motion moved:

“That a supplementary sum not
exceeding Rs. 18,00,000 be grant-
ed to the President to defrey the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1956,
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in respect of ‘Miscellaneous Expen-
diture under the Ministry of Trans-

mn‘ -“

DEMAND No0.128—OTHER CAPITAL
OuUTLAY OF THE MINISTRY OF IRRIGATION
AND POWER

Mr. Chalrman: Motion moved:

“That a supplementary sum not
exceeding Rs. 14,21,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Other Capital Outlay of
the Ministry of Irrigation and
Power"."”

Additional expenditure on Exhibition
Division and Films Division

Shrimati Renu Chakravartty: [ beg
to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs, 11,60,000 in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Information and Broadcasting be
reduced by Rs. 100"

Working of the departnient in refard
to exploitation of coal in Hyderabad
State and Sulphur deposits in

Kashmir

Shri T. B. Vittal Rao : I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 8,37,000 in respect pf ‘Geo-
logical Survey' be reduced by
Rs. 100"

Expansion in activities of Geol;:gical
Survey

Shri Kamath: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 8,37,000 in respect of
‘Geological Survey’ be reduced by
Rs. 100",

Additional assistance for stowing
Shri T. B. Vittal Rao: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,65,000 in respect of
‘hfiscel!aneous Departments and
Expenditure under the Ministry of
Production’ be reduced by Rs. 100",

8—13 Lok Sabha
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Working of coal stowing operations.

Shri K. K. Basu: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,65,000 in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Production' be reduced by
Rs. 100",

Loss due to increase in expenses

Shrl N. B. Chowdhury: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 18,00,000 in respect of
‘Miscellaneous Expenditure under
the Ministry of Transport’ be re-
duced by Rs. 100",

Immediate payment of loss.

Shri K. K. Basu: 1 beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
iﬁ Rs. 18,00,000 in respect of
‘Miscellaneous Expenditure under
the Ministry of Transport’ be reduc-
ed by Rs. 100.”

Policy of buying equipment at high
price from abroad for training

Shri K. K. Basu: [ also beg to move:

“That the demand for supple-
mentary grant of a sum not ex-
ceeding Rs. 14,21,000 in respect
of ‘Other Capital Qutlay of the Mi-
nistry of Irrigation and Power' be
reduced by Rs. 100".

Mr. Chairman: All these cut motions
are before the House.

Shri T. B. Vittal Rao: I want to make
a few observations on Demands Nos.
80 and 89. But regarding Demand No.
89, I find that the Minister of Produc-
tion is not here.

Shri Nand Lal Sharma:
Ministers are there.

Shri K. K. Basu: What does it matter
if he is not there?

After all, ignorance comes from a
common source.

Shri T. B. Vittal Rao: I shall support
Demand No. 80 under the Ministry
of Natural Resources and Scientific Re-
search, relating to the Geological Survey
of India.

The exgloitation and development of
minerals has been given a very im
tant place in the Draft Second Five

The other
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[Shri T. B. Vittal Rao]

Year Plan. It has also been  stated
therein that the development of mine-
rals and the development of industries
should be closely .interlinked. But due to
there being no pro}pcr maps and so on,
the exploitation of minerals has been
done rather in a haphazard fashion,
with the result that there is an element
of anarchy in the whole developmental
programme,

In Hyderabad, we have got a coal-
fleld. But we are exploiting only 30
square miles of it as against an estima-
ted area of 800 square miles of coal
deposits that is to say, we are exploit-
ing only 3:75 per cent of the total.

So far as production is concerned,
though we have got such a large area of
coal deposits there yet the annual out-
put is only 4 per cent of the total out-
put in the whole of India. And we are
starving the industries which are south
of Hyderabad, because there are no

coal-fields nearby, and the nearest coal- .

field is only that in Hyderabad. The
industries south of Hyderabad are suf-
fering owing to short supply of coal
from this coal-field.

If we compare our annual coal pro-
duction in India with that in other coun-
tries, we shall know how far we are lag-
ging behind other countries in this
respect. The total output of coal in the
USA is 458 million tons, in the USSR
320 million tons, in UK 228 million
tons, in Germany 123 million tonms, in
Poland 84 million tons, in France 72
million tons, and in Japan 43 million
tons. There is therefore urgent necessity
that a proper mapping of our coal re-
sources should be done, and the coal
that has not so far been exploited should
be exploited now. '

Owing to shortage of time I shall not
o into the various details of how our
orest resources have been depleted on
account of not using coal for domestic
consumption, and so on and so forth,

1 now come to the other minerals,
such as copper and sulphur. So far as
sulphur is concerned, we are in short
supply, and we are importing sulphur,
but we are unable to exploit the 3 lakhs
of tons of sulphur deposits in Kashmir
and the reason given for this is that there
are no proper communications etc. I
would suggest that something must be
done immediately to exploit these de-
posits.
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With the advent of the big steel plants
I would suggest that our iron ore re-
sources should be properly mapped out.
1 was told that the Indian Bureau of
Mines would take up this issue. But I do
not know how far they have been able
to map out these natural resources.

So far as minerals are concerned,
there is what is called the Mineral Con-
cession and Regulation Act of 1947.
Under soction 7 of that Act, some rules
had to be framed by Government. Al-
though the Act was passed nearly eight
years ago, yet even to this day Govern-
ment have not been able to frame those
rules.

I would also say that the assistance
iven to the various coal-fields should

‘very thoroughly examined, because
at present only about 30 coal-fields out
of a total of 850 are getting this bene-
fit. And these 30 are relatively bigger
coal-fields, with an annual output of
over 2 lakhs of tons. The figures in
regard to the cost of stowing, supplied
by these coal companies are rather in-
flated. I would sn.:ggest that Government
should go into this matter thoroughly
before giving any assistance and the re-
presentatives of labour also should be
taken into confidence while giving assis-
tance to these coal-fields which number
only 30,

Shri Kamath: 1 want just a small
piece of information on Demand No. 55
the foot-note under the Demand says :

“The excess is due to the pay-
ment of certain arrears of privy
purse, not claimed earlier by the
Rulers of Akalkot...... ",

We were told some time ago, and
the papers also reported, so far as 1
can recollect, that many of the former
Rulers and the present Rajpramukhs had
responded to the Prime M)mister’s appeal
for sacrifice of a part of their privy
purses. I do not know whether it is re-
verse gear now that those Rulers who
had not claimed are now claiming. It
is not response to the Prime Minister's
appeal, now, but the process is now in
the reverse gear, for those that did not
ctaim formerly are now claiming. 1
would like to know whether these Rulers
had not claimed it merely because they
had forgotten to do so, or whether they
are deliberately claiming it now. That
is the point that I would like to be cla-
rified with regard to this Demand.

I would also like one small matter to
be clarified under Demand No. 74. It
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is stated in the foot-note under the De-
mand that the additional provision is
required for payment in satisfaction of
a decree passed by the Manipur court
against Government.

Mr. Chalrman: The hon. Member
wants some answer as well.

Shri Kamath: I shall speak on these
Demands together, and finish in a mi-
aute. .

The decree is for Rs. 3,404-8-0. But
we find that the Demand is for a sum of
Rs. 4,000. | would like to know why an
additional sum of Rs. 600 has been
claimed under this Demand. For what
purpose has it been claimed?

The Minister of Natural Resources
(Shri K.D. Malaviya) : With regard to
the Koint raised by my hon. friend Shri
T. B. Vittal Rao on the question of
inadequacy of exploitation of coal in
the south, it is admitted that the target
quantity of coal that should be produc-
ed in the south has not so far been
raised, and that only a small area of
the Singareni coal-fields is now being
exploited. But so far as the prospecting
of coal in the south are concerned, there
is a proposal in this Plan to expand the
activities very considerably. The extent
of area in which survey and prospecting
has to be carried out is about 3,800
square miles. The area which is being
cxfgloited already is quitc small. The
difficulty was with regard to getting pro-
per equipment and technical personnel
to expedite the process of prospecting.
For that we put forward certain pro-
posals about ten or twelve months ago.
We are receiving sanctions somewhat
slowly arrival of some of the equipments
arc awaited. As soon as everything Is
ready, the programme of prospecting of
coal in the south will proceed rapidly.
We are quite alive to the situation and as
soon as we have the number of drills
that are awaited, we will proceed with
our work, We have to depend on imports
from abroad for these. Of those drills
that have to arrive, some may be switch-
ed on to the Hyderabad area and the
work of prospecting can then commence.
On the basis of data maps and infor-
mation collected, exploitation of coal
will proceed.

3 rM.

Shri Satish Chandra: Demand No. 89
is a grant in technical sense only, because
this amount was realised as coal
cess and must be paid to the Coal Board.
That is the normal practice. The amount
expected to be collected was provided
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in the Budget. Actual collections have
exceeded the budget estimates and the
excess amount is being paid to the
Coal Board. It is not an expenditure but
a transfer of money from the general
revenue to the Coal Board, according to
the provisions of the Act.

Shri M. C. Shah : As regards Demand
No. 55, the position is this. There were
certain sums by way of privy purses
drawn from the treasury. Those were
not claimed earlier by the rulers. 1
have got the whole list here. The budget
estimate of the privy purses for the mer-

d States rulers in 1955-56 was

s. 136°53 lakhs, and the revised estl-
mate is Rs. 137-62 lakhs sum char
Rs. 1:09 lakhs. The corresponding
figure for the rulers of integral States
is Rs. 0'52 lakhs. The following are
the details of the additional expenditure
for which supplementary grant is re-
quired:

(a) Payment of privy purse amounts
not drawn in the preceding years by the
rulers of seven States merged with
Bombay—Rs. 1,09,300 (charged); (b)
Payment of arrears of privy purse to
the Chief of Lewa—Rs. 51,700 (charg-
ed). The names of the seven States
merged in Bombay referred to in (a)
above are Akalkot, Bhor, Magodi, Pa-
laj, Punadra, Sangli and Sanjeli.

Shri Nand Lal Sharma: It is past 3
O'clock.

Shri M. C. Shah: Against these names
are shown the amounts of privy purse.

Mr. Chalrman: What Shri Kamath
wanted to know was different. There
is a tendency that these privy purses
should be stopped. There is public
opinion to that effect. But even those
amounts that have not been taken are
being paid awair_.l He described it as the
‘reverse gear’. He wanted some expla-
nation for it, if J understood him cor-
rectly.

Shri Kamath: Quite right.

Shri M. C. Shah: These are small
States who had not taken the amounts.
They have to be paid these amounts, as
there is a guarantee given under the
Constitution. It is voluntary on the part
of the rulers to just accept cuts. But
if they do not do so, we have to pay
because that is guaranteed under the
Constitution.

Dr. Suresh Chandra: They have not
claimed it.
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Shri M. C. Shah: They bad not
claimed. These are the arrears. So ‘not
claimed’ is not the question.

Dr. Suresh Chandra: Not claimed
earlier.

Shri M. C. Shah: That means arrears.
We cannot say that because they had
no_tdtakcn earlier, they should not be
paid.

Mr. Chairman: 1 will now put all
the cut motions to the vote of the
House. -

Shri Kamath: The Law Minister is not
here to reply.

Mr. Chalrman: Perhaps he will be
content with what he has got.

Shrimatl Renu Chakravartty: May I
oint out that sometimes Ministers and

puty Ministers in charge of certain
Ministries are not here at all? I would
plead with you to direct that they
should be present here at least when the
sugplementary grants are being discus-
sed.

Mr. Chairman: 1 entirely agree with
the hon. Member, that all the Ministers
should be here when these things are
ciscussed. But now there is another diffi-
culty; the time is up and I cannot pro-
long it any further.

I shall now put all the cut motions to
the vote of the House.

Shri Nand Lal Sharma: What is meant
by ‘all'?

Mr. Chairman: Those that remain,
except cut motions pertaining to De-
mand No. 91.

Dr. Suresh Chandra: The Minister of
Legal Affairs is present now.

Shri Kamath: He may answer the
point in regard to Demand No 74 as
to why they are demanding Rs. 600
more.

The Minister of Legal Affairs (Shri
Pataskar): I think the note is quite ex-
planatory.

Mr. Chairman : There is no time now.

Shri Kamath: He came too late.

Mr. Chairman: I shall now put all the
cut motions to these Demands, except-
ing Demnad No. 91, to the vote of the
House.

The question is :

“That the demand for a supple-
mentary grant of a sum not. ex-
eeeding Rs. 11,60,000 in respect of
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‘Miscellaneous Departments and
Expenditure under the Ministry of
Information and Broadcasting’ be
reduced by Rs. 100."

The motion was negatived.

Mr, Chalrman: The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,37,000 in respect of
‘Geological Survey’ be reduced by
Rs. 100." .

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 8,37,000 in respect of
EGOI%%‘:*!' Survey' be reduced by

s. 1 .|l .

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,65,000 in respect of
‘Miscelluneous  Departments and
Expenditure under the  Ministry
of Production’ be reduced by
Rs. 100.”

The motion was negatived.
Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 11,65,000 in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Production” be reduced by
Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 18,00,000 in respect
of ‘Miscellaneous Expenditure un-
der the Ministry of Transport' be
reduced by Rs. 100™.

The motion was negatived.

Mr. Chalrman: The question is:
“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 18,00,000 in respect
35 'btulh;so&hneous l% diture u:;
T inistry of Tranaport'
reduced by Rs. 100",

The motion was negatived.

1282
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Mr. Chalrman: The question is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 14,21,000 in respect ot -
‘Other Capital Outlay of the Minis-
try to Irrigation and Power’ be re-
duced by Rs. 100"

The motion was negatived.

Mr. Chairman: All these cut motions
have been negatived. 1 shall now put
all the Demands that remain, except
Demand No. 91 to the vote of the
House :—-

The guestion is :

“That the separate supplemen-
tary sums not exceeding the sums
shown in the third column of the
Order Paper be granted to the Pre-
sident to defray the charges which
will come in course of payment
during the year ending the 31st day
of March 1956, in respect of the
following Demands entered in the
second column thereof : Demand
Nos. 39, 53, 64, 80, 86, 89, 98
and 128",

The motion was adopted.

[The motions for Demands for Sup-
plementary Grants which were adopted
by the Lok Sabha are reproduced be-
low—Fd.l

DEMAND No. 39—MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION
AND STATE GOVERNMENTS

“That a supplemeruar{’ sum not
exceeding Rs. 2,64,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 3lst day of March, 1956, in
respect of ‘Misccllaneous Adjust-
ments between the Union and

State Governments,

DeEMAND No. 53—PoLICE

“That a supplementary sum not
exceeding Rs. 38,88,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Police’.”

DeManD No. 64—MISCELLANEOUS

DBPARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF INFORMATION AND
BROADCASTING

“That a supplementary sum not
exceeding Rs. 11,60,000 be grant-
ed the President to defray the

DEMAND
DEPARTMENTS AND EXPENDITURE UNDER

1284

charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Information and Broad-

casting’.

DEMAND No. 80—GEOLOGICAL SURVEY

“That a supplementary sum not
exceeding Rs. 8,37,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 3ist day of March, 1956, in

(1]

respect of ‘Geological Survey’.

DeEMAND No. 86—SaLT

“That a supplementary sum not
exceeding Rs. 2,53,000 be granted
to the President "to defray the

"charges which will come in course

of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Sait".”

No. 89—MISCELLANEOUS

THE MINISTRY OF PRODUCTION

“That a supplementary sum not
exceeding Rs. 11,65,000 be granted
to the President to defray the
charges which will come in course. .
of payment during the ;ear ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Depart-
ments and Expenditurc under the
Ministry of Production’.”

DeMaND  No.  98—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF

TRANSPORT

“That a supplementary sum not
exceeding Rs. 18,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Miscellaneous Expendi-
ture under the Ministry of Trans-

po“‘-"

DeManD No. 12B—OTHER CAPITAL
QUTLAY OF THE MINISTRY OF IRRIGATION

AND POWER

“That a supplementary sum not
exceeding Rs. 14,21,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect of ‘Other Capital Outlay of
the Ministry of Irrigation and
Power'.”
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DEMAND No. 91—EXPENDITURE ON
DISPLACED PERSONS

Mr. Chalrman: Motion moved:

“That a supplemen sum not
exceeding Rs. 11,39,57, be gran-
ted to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1956, in
respect &f 'Expenditure on Displac-
ed Persons'.”

Slow progress of dispersal from camps
to rehabilitation sites

Shrimati Renu Chakravartty: 1 beg to
move :

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons'
be reduced by Rs. 100"

Adjustment of amounts outstanding
from previous year

Shrimati Renu Chakravartty:
beg to move :

1 also

“That the demand for a supple-
mentary grant of a sum not excecd-
ing Rs. 11,39,57,000 in, respect of
Expenditure on Displaced Persons
be reduced by Rs. 100",

This is onc of the biggest grants which

we are asked to pass in this House. There
are two important parts to it. One part
is that dealing with cvacuee property
und the other is that with regard to
additional expenditure for the new in-
flux of refugees from East Pakistan as
well as additional expenditure necessita-
ted by the slow progress of dispersal
from cumps to rehabilitation sites in
West Bengal.

Regarding thc cvacuee property pool
I will not say anything very much, ex-
cept what 1 have reiterated again and
ugain that government property in oc-
cupation of authorised tenants should
be given on a no-profit-no-loss basis,
and also that realisation should be in
easy instalments, that they should not
be required to pay a very high amount
cvcrﬁ month in order to be able to keep
the houses in which they are living, Be-
sides this, I will not take up any fur-
ther point because I want to talk in
greater detail about two particular provi-
sions for refugees from East Pakistan.

Firstly, we all know the difficulties
that have arisen due to the new influx
of refugees. There are many political
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considerations to be taken into account
in this. We shall go into that matter
later on when we have a greater oppor-
tunity during the discussion of the Gene-
ral Budget. But I would certainly like
to stress one point and that is that the
condition of the refugees at the receiv-
ing camps, especially at the Sealdah
station and in the border stations, is
pitiful. They need a certain amount of
greater care. You see women and child-
ren on those platforms in a most terri-
ble condition, dirty and almost unpro-
tected. I would say that we should vote
the extra amount for the increased
number of refugees. We should also see
that these receiving centres are improv-
ed and the refugees are immediately
taken to the camps.

The second point is about the slower
progress of dispersal from camps to
rehabilitation sites arising from (i)
paucity of land and (ii) injunctions
issued by the courts leading to non-im-
plementation of rehabilitation schemes.
This is u point with which I would like
to deal in greater detail. Last time also,
I spoke agout the terrible conditions
of the work-site camps. I want to place
before this House certain pictures which
I have taken. To any one who is inter-
ested in the conditions of the refugees
living in these work-site camps, one look
at these miserable people living in these
small tents for three years in rain and
in heat will be enough to know in what
conditions they live. But, I am not dwel-
ling too much on that aspect. What I
am trying to show you is this that they
have already been there for 3
long years. Why is it that such a
long delay has taken place. For that
I blame Government’s own policies. On
this question of the paucity of land, I
think, there is no difference of opinion.
We had little land in large stretches in
which the refugees from East Bengal
could be rehabilitated. But we were con-
tending that there are areas where cer-
tain such land is available.

I will take one example of the Bag-
jora camp, where there are 2,500 families
with a total of about 12,000 people for
the last three years. They came here
in 1953 and after that they were told
they have to dig out a canal, For that
canal certain acquisitions of land were
made. The big thing about those acquisi=
tions is that the major part of the land
that was acquired belonged to small

asants of the area. The policy which

as been followed by Government con-
sistently, and on account of which they
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are now facing the difficulty of :Ll:no-
tions and are not being able to bi-
litate the refugees, is creating much

trouble and suffering to the ref as
well as the local peasantry. Their atti-
tude is of trying to take away land which
belongs to small peasants.

We were negotiating with government
and they said at first they wanted only
land for the canal. We discussed and
discussed and re-discussed the matter,
There was a lot of agitation as to what
the alignment of the canal should be
and finally the work on that canal start-
ed. In the first instance, the refugees
could not work because there were
legal injunctions as a result of the policy
of the Government itself.

After a question of the land, they
started excavation of the canal. Then
suddenly there were a large number of
new acquisitions for refugee rehabilita-
tion. I will place before this House the
actual type of acquisitions that have
taken place which directly resulted in
delay in the rehabilitation of the refugee
peasantry. For instance, in the two

lice stations of Bhangar and Rajarhat,
in the 24 Parganas, 57 moujas have
been acquired and if this acquisition
goes through, the majority of those
uffected will be small peasants who
have 6 or 7 bighas of land, that is
2 to 24 acres of land. That is the total
amount of land belonging to them.
IFor instance, in Hatiara in Rajarhat
thana in Patharaghata-Chapra, Noabad,
Akardakishori if this acquisition goes
through—this is all high land and not
low and—we cannot say we are acquir-
ing fallow land—if this acquisition
through not a single famﬂy in &::
moujas will have even one bigha of
land left with them. That is why we
say that it is the policy of Government
which is delaying this matter of refugee
rchabilitation.

As a matter of fact, the District Ma-
gistrate visited that place in the year
1955 and he has already agreed in his
report that a large portion of the land
acquired is.the land of the small local
peasants. This is one part of the story.

The other part of the story is that
g]ere are celrtain lands whhich Igrl to
igger people, le who own to
700 bighas of ]E::o. The funny thing is
that although the land roundabout
been acquired, Kanai Nandi’s land who
is a big landowner has not been acquired
I would again bring to the notice of .
the House that we tried our best to see

| MARCH 1956 for Supplemeniary Gramts, 1955-56

J

1288

that the Rehabilitation Ministry and the
Irrigation Department should not take
over the land belonging to the small
peasants. On the other hand, we were
showing them actually huge areas of
fallow land. For instance in Dhapa
Manpur Mouja 2,500 acres of land ap-
proximately was there, of which about
1,000 acres was khas mahal land, that is
land that belonged to the West Bengal
Government. From 1953 to 55, all these
years we have been going on giving the
government maps and telling them that
there was land. They were telling us
that they were going to give us certain
khas mahal lands for the rehabilitation
of the peasants, whose lands are being
acquired. But up to date nothing has
been done. That is why I say therc has

been delay for all these three years due
to the government. At the same time, we
arc all faced with the position where
large areas of land which is there is not
being acquired. Small asants’ lands
are inf' acquired. Already the big land-
owners have got bighas and bi&gns of
land. I think the West Bengal Govern-
ment is aware of the fact that these
lands are inundated with saline water.
We want you to take them. But, when
normal acquisition proceedings are
brought into effect we find that there
are very big people, including the Mi-
nisters—Ministers are interested in this
—and the%vcome' in, for long legal pro-
ceedings. We have been saying again
and again that we should go in for spe-
cial legislation whereby you can take
over this land. For this particular area,
I would even say that we were prepared
to take the refugees there and we could
settle them there. But for all these long
three years this has been goinli on.
These worksite camp refu are living
in conditions of hell and we are not
in a position to give them that land
which is already there and on which they
say they will go and settle themselves.
They say they are ready to rehabilitate
themselves but nothing has been done
so far. So, I feel that unless Government
changes its policy regarding taking over
of this land and also taking the help
of the local people of all parties, unless
you treat this as a national problem, on
a national level and not on the petty
level of some electioneering campaign,
that the Congress party must be there
and that if other people are associated
with it, then immediately the opposition
parties are going to gain something for
themselves,—unless tiis  attitude is

, there will be no appreciable
difference, however many supplementary
questions we may put on the floor of
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[Shrimati Renu Chakravartty]

this House. This is the point which 1
want to make before this House be-
cause I think it is one of the crucial
matters which is facing the question of
rehabilitation in West Bengal.

Mr. Chalrman: Cut motions mov-
ed:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons'
be reduced by Rs. 100.”

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
Expenditure on Displaced Persons
be reduced by Rs. 100.”

s} A T L
cﬁﬁﬂﬁﬂ%ﬁwﬁgﬁr
O GEEATIRT AT 51 7:119 Perasey:
Mr. Chairman: I find that there are
two or three hon. Members who want

to speak. Therefore there should be §
minutes limit,

Shri Nand Lal Sharma: 1 was just
thinking that guillotine was going to fall
and will start with us. I will, anyhow,
try to be as brief as possible. (Interrup-
tion).

Mr. Chalrman: Then the hon. Mem-
ber will also realise that there was an
overall time limit and that we have al-
ready extended that.

Shri Nand Lal Sharma: [ think this
much time will be given to me, the
time that is being taken away from my
time.

Exorbitant rates on which evacuee and
Government built properties are
auctioned

Shri Nandlal Sharma : I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons’
be reduced by Rs. 100."

| MARCH 1956 for Supplemuntary Grants, 1955-56 1290

“As the transfer is covered by
corresponding receipts on the Re-
venue side this does not involve any
cash outgo from the Consolidated
Fund of India.”
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Mr, Chairman: The hon. Member
will realise that he will have a fuller
opportunity some time later for discus-
sing this and then he can cite instances
one by one.

Shri Nand Lal Sharma: Eleven
G{Qm of rupees are coming up in
this.

Mr. Chairman: Cut motion moved:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
Expenditure on Displaced Persons
be reduced by Rs. 100.”

Slow progress in rehabilitation schemes
and improvement of living condltions in
camps

Shri N. B. Chowdhury: I beg to move:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
Expenditure on_Displaced Persons
be reduced by Rs. 100."

Manner of working in camps and slow
dispersal policy
Shri K. K. Basu: 1 beg to move:
“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons’
be reduced by Rs. 100.”
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Mr, Chairman: Cut motion moved:

“That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 11,39,57,000 in respect
of ‘Expenditure on Displaced per-
sons’ be reduced by Rs. 100.”

“That the demand for a sup-
plementary grant of a sum not ex-
ceeding Rs. 11,39,57,000 in respect
of 'Expenditure on Displaced per-
sons’ be reduced by Rs. 100.”

Shrimati Ila Palchoudhury (Nabad-

wip) : 1 have only two points to make
briefly.

We have had the biggest grant for
rehabilitation purposes in 1955-56—also
in the original grant—and now we have
to pass this Rs. 11,39,57,000. Altogether
the money spent by Government is not
little, but one point 1 would like to
bring to the notice of the House is that
when this grant is spent for the welfare
of refugees, the T.B. patients must be
taken into consideration particularly. I
have seen that very often the cases that
we come across are not taken care of
as quickly as theyv might be, and in
the case of T.B. patients the delay can
be fatal. I would appeal to the hon. Mi-
nister to sec that these cases are dis-
posed of quickly and something done
about them as soon as possible. Some-
times when we take such cases directly to
the hon. Minister he deals with them and
attends to them, but it is not always pos-
sible for the Minister to see to every
case and the people have to come to
Writers Building and Auckland House,
Calcutta, and sometimes there is a _lot
of delay.

All this money under the supplemen-
tary grant is to be granted. Let that be
spent for the welfare of a section that
cannot wait to be looked after. In this
case, I have a suggestion to make that
for T.B. cases, if a separate section
could be created, it would be very useful,
because in that case, people could go
direct to that particular department and
get relief as quickly as possible.

Shri D. C. Sharma: I shall be very
brief and state my points straightaway.

The first point that I want to make
is this.

The disposal of the whole of the eva-
cuee property by auction has become
a scandalous thing. When you look at
rehabilitation, you will find that there
was displacement followed by settlement
and now that settlement is again being
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followed by displacement. And that dis-
placement is entirely due to the errone-
ous policy of auction. My friend has.
given you many instances and I do not.
want to go into those instances, but
I may say that most of the property is
being sold to those persons who are
very rich and who have got their claims.
I do not know in what way. If they say
that they paid Rs. 50,000 for a piece of
property, actually speaking they are
paying only Rs. 25000. The price of
the property is being inflated. I would,
therefore, suggest that the Ministry
should have its own valuation and the
Ministry should dispose of the property
in accordance with that valuation, and
it should make the disbursement of that
money as casy as possible.

My second point is this. There are so
many shopkeepers who are now_occupy-
ing the shops of cvacuee persons, and
those shopkeepers are being displaced.
A shop does not mean only the place;
it means business, it means goodwill and
it means so many other things. Now they
are being displaced and the shops are
being disposed of. I would urge that the
Government should revise its policy and
should not do anything to displace
these persons who are helpless.

Shrimati Renu Chakravartty said that
we should have a national policy. We
have a national policy. Shrimati Chakra-
vartty said that we were putting the re-
habilitation work on a party basis. |

~ deny that. Our policy is national, but

the trouble lies when we come to the
implementation of that policy. 1 do not
want to say much about these Bengal
refugees, but 1 want to say only one
thing, namely, that the conditions in
which they are living in these camps and
infirmarics and other places are sub-
human. I would request the hon. Minis-
ter to see that even if nothing else is
done, at least the insanitary conditions
of those camps arc removed and the
camps have more of cleanliness than
they have at present.

The hon. Minister should have a
master plan for settling the refugees and
that master plan should be thought of at
the time of the Budget. If that is not
done, then we are not tackling this pro-
blem on a basis which is needed for
the solution of the problem.

Shri Mehr Chand Khanna:t Are you
going to apply guillotine?
Mr. Chalrman: The Minister shall

have time to reply. I suppose Shri Das
would be as short as possible.
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_Shri B. K. Das (Contai):: Theg:nﬁl-
city of land has been the greatest diffl-
culty as has been pointed out. The hon.
Minister has also given thought to this
problem. In the progress report that has
been - supplied we find that the States
other than West Bengal have offered as
much as 1,38,600 acres of land. OQOut
of this, the Planning Commission team
have so far visited Hyderabad, Mysore,
Rajasthan and Vindhya Pradesh and
have sclected areas covering 23,950
acres. The Agricultural Officer attached
to this Ministry, the progress report says,
has also visited the land offered by the
Government of Bihar and has made a
preliminary selection of 14,000 acres. So
we find that about 38,000 acres of land
have already been selected. But 1 want
to know if any reclamation work has
started up till now. In my opinion, if
the reclumation work has not yet start-
ed we do not know how long we shall
have to wait to get any refugee settled
in this land.

Further, we are told that there is a
possihilit)l[ of reclaiming 80,000 acres of
land in Tripura and 6,000 acres in Ca-
char. We were told that Tripura land
consisted mostly of jungles and that it
would be sometime before it could be
reclaimed. About the other 38,000 acres
of land, I do not know what difficulty is
there. Nothing has been done as yet
for reclamation and making the land fit
for the rehabilitation of the refugees.
The work is going very slowly. More
vigorous steps are neccessary so that at
least some batches can be sent to all
these places.

Mr. Chairman:
time is up.

Shri B. K. Das: The Hon. Member
opposite has always contended that there
is land in West Bengal. I do not want
to go into that controversy; there may be
or may not be. The hon. Minister has
promised us that we shall be supplied
with information regarding land avail-
able in this State. But by no stretch of
imagination can we say that we shall be
able to rchabilitate all those who have
come and who will be coming within
this State. It is certain that we shall have
to find out land outside West Bengal. I
shall be happy to know something about
this from the hon. Minister so that we
may be able to send our refugees to
those places within the shortest possible
time.

st AT W w7 ATA ATAT, OFgi-
a%w @ feniz & aeqw § U% qEw &

The hon. Member's
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_Mr. Chalrman: It would not be pos-
sible for us to go beyond 3-45.

Shri Mehr Chand Khanna: If you give
me ten minutes, 1 shall finish,

¥ w & feweg. ..

I am as anxious as she is or anybody
else, in this House or outside, that the
rchabilitation of displaced persons from
East Pakistan should be speeded u
and that they should get all possible
facilities in the matter of relief, shelter
and employment.
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1 seek your co-operation in solving
this human problem. At every stage I
have asked for your co-operation and |
am glad you have given it to me.
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Shri Mehr Chand Khanna: Am I ex-
pected to give reply ?

Mr. Chalrman: It is for you to de-
cide,
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I shall now put cut motions 1, 27, 28,
29 and 30 to the vote of the House,

The question is : '

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons’
be reduced by Rs, 100.”

The motion was adopted.

Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons’
be reduced by Rs. 100.”

The motion wds negatived,

Mr. Chairman: The question is:

“That the demand for a supple-
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of
‘Expenditure on Displaced Persons'
be reduced by Rs. 100.”

-

The motion was negatived.

Mr. Chairman: The question is;
“That the demand for a supple-

mentary fram of a sum not exceed-

ing Rs. 11,39,57,000 in respect of

‘Expenditure on Displaced Persons'
be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: The question is:
“That the demand for a supple.
mentary grant of a sum not exceed-
ing Rs. 11,39,57,000 in respect of

‘Expenditure on Displaced Persons’
be reduced by Rs. 100.”

The motion was negatived.

Mr. Chairman: 1 shall now put the
Demand to the vote of the House.
The question is :

“That a supplementary sum not
exceeding Rs. 11,39,57,000 be
granted to the President to defray
the charges which will come in
course of pa;ment during the year
ending the 31st day o March, *
1956, in respect of ‘Expenditure on
Displaced Persons’.”

The motion was adopted.
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APPROPRIATION BILL*'

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): 1 beg to
move for leave to introduce a Bill to
authorise payment and appropriation of
certain further sums from and out of
the Consolidated Fund of India for
thﬁe service of the financial year 1955-
56.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1955-56."

The motion was adopted.
Shri M. C. Shah: 1 introduce the Bill.

LIFE INSURANCE (EMERGENCY
PROVISIONS) BILL—Contd.

Mr. Chalrman: The House will now
resume consideration of the Life Insu-
rance (Emergency Prqvisions) Bill. Out
of 12 hours allotted for this Bill, name-
ly 10 hours for general discussion, 1%
hours for clause-by-clause consideration
and 4 hour for third reading, 2 hours
and 22 minutes have alread been
availed of. This leaves a balance of
7 hours and 38 minutes for general dis-
cussioh.”

Shri Anirudha Sinha was on his legs
yesterday. He will continue his speech.

oY wfasy g : Wt
[wz'rn, dar ﬁh;;ﬂg )rs_r q1, W

§ w & fod Ot % a8t wme-
m@vﬁlfrm{ﬁgﬂﬂmﬁz
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F12w F wt wies fam s go
¢ og o a@ w1 a9 § v dw oAy
g g T A M A FCR TR
¥ # ama # fo@ & qmean g 5 faw
AT FT GGTA geW F S g
FEL 9T | qg TV FOAT THATH® A |
s fe g Tt faer weft & wgr
¢, afedt deed (Frmafeat) r gfe
q ot drar warm A ol o § @R
T waR § W E 97 gu q|W A
wedl, €9 F 9 FT 9T JA TAF TR
#t syfrar faw @wr sgawm & ol
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HIC AL 2T 7 Y I F7 9y aga
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qr | 3¢ I @A g f& o aafagt
Ewﬁraﬁﬂaﬁnﬁr &

§ Ted swfEt § 39 A
gre = wfusax svfmr safe faiy
® wuTr F 4f | ITF oFRW (=)
TR § WX Sraw T Y goat qav |
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* Published in the Gazette of India Extraordinary, dated 1-3-56, PP 73 t0 75,
»# Introduced with the recommendation of the President,
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Shri Asoka Mehta (Bhandara): Mr.
Chairman, 1 welcome this proposal for
nationalisation of life insurance in our
country. I listened yesterday very care-
fully and attentively to the powerful
and persuasive speech that was made
by the Finance Minister. Before 1 offer
my supporting arguments to the Bill,
that has been introduced, I would like
to say that 1 have not been convinced
by the arguments offered by the Finance
Minister on two side points. Firstly, I
am still unable to understand why mn a
matter of this importance, this House
has been faced by a fait accompli,
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Granted mismanagement of the insu-
rance companies, I do not think a delay
of a couple of weeks this way or that
way would have brought the heavens
down. There was, as a matter of fact,
no element of surprise in this proposal
for nationaXsation.

The Finance Minister quoted a fin-
ancial journal. May I, Sir invite his
attention through you to what two other
equally influential financial journals
have to say on the subject? Capital, in
its issue of 26th January, says:

“Nobody can say that the Gov-
ernment’s decision to nationalise
life insurance has come as a sur-
prise. The idea has been under dis-
cussion so long that it had the ap-
pearance of an established fact.”

The Indian Finance, in its issue dated
4th February 1956 says:

“The element of surprise, if at all
in the nationalisation of life insu-
rance was limited to its timing not
in its actual coming into being.”

_ This element of surprise about the
timing is qualified by the Indian Finance
by saying, if at all. I believe, in a mat-
ter of this importance, things should
not be done by Ordinance. It robs Par-
liamentary debate of all its significance.,
It gives.an impression to the people out-
side, to the larger public whom we seek
to serve, that the executive is the domi-
nant party and the legislature is merely
a rcgistering body.

Then, the Finance Minister told us
that though the Government was armed
with a plenitude of powers, the insurers
were so ingenious, were so able, that
every time they were able to get round
the powers that were given to the Gov-
crnment. The Insurance Act of 1938
was amended, according to the Finance
Minister, 10 times and according to my
information, 12 times. Every time, more
and more Fowers were given to the Gov-
ernment. 1 shall not take your time by
cataloguing the various sections of this
Act and the far-reaching powers that
were given to the Government. Were
these powers used? Were these powers
used at all effectively, adequately at any
time? Then, it is not enough to arm the
Government with certain powers. The
Government should have thought of
developing, organising, new institutions.
I believe, as early as 1944 or 1945, a
suggestion had been made in influential
quarters that the Government should
set up a State Insurance Investment
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Board. Why was not such a Board set
up? By now, we would have collected
a large amount of information and a
considerable amount of experience if
this had been done, The Indian Finance
has said that investment in private hands
is “mercenery” while investment in
State hands is “utilitarian”. The transi-
tion could have been brought about in
the last decade from mercenery invest-

ment to utilitarian investment. I do not’

know why during the last 10 years, these
positive measures were not undertaken.

Iy the U.S.A. the Code of conduct
was adopted as early as 1906, In India,
the Code of conduct was drawn up only
in 1952 and even that was permitted to
remain a dead letter.

In the Statement of Objects and Rea-
sons, I find a statement which has be-
come somewhat characteristic of the
Finance Minister. It is said :

“Tightening up the proyisions of
the Insurance Act is no remedy
since it is only of a negative cha-
racter. Government have therefore
decided to nationalise¢ the Life In-
surance business."

It has become a recurring refrain
with the Finance Minister  to say that
whatever powers are given to him, whe-
ther that be for controlling capital issues,
or for controlling the insurance busi-
ness in the country, they are only nega-
tive powers, This persistent lament pur-
sues us all the time. Arec powers of
control and regulation of a negative
character? If that is so, why did he take
so much of our time in discussing and

utting on the statute-book the Company
aw? There also, 1 do not know whether,
after a few years, the Finance Minister
will come forward and say, his powers
are only of a negative character, I am
in favour of nationalisation of instirance.
1 want to make it very clear. I am not
in favour of nationalisation of every-
thing. I believe that the Government
should have the ability, should have the
knowledge, the self-confidence and
awareness of using the regulatory and
controlling powers that are given to them.
In other countries in Sweden, in Nor-
way, for instance even with socialist
(Governments, they have decided that
insurance should not be nationalised
because they found that powers of con-
trol and regulation were sufficient. 1In
other countries, powers of regulation
and control have been conceived as posi-
tive powers. It is a new theory that
the Finance Minister is trying to elabo-
rate that powers of regulation and con-
trol are essentially, inevitably, of a
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negative character. Professor Mario
Einaudi of the Cornell University, in a
very interesting study that he has made
of nationalisation in France and Italy
has said:

“After looking at the experience
of several countries, one is tempted
to say that nationalisation is an es-
cape from planning."

In many countries of the world na-
tionalisation becomes a refuge box.
When people are not able to find a solu-
tion, they rush to nationalisation. That
is an escapist kind of nationalisation. I
do not want an escapist kind of nation-
alisation in my country. I would like
to nationalise a particular segment of
our economy when we think that that is
going to help us, is going to accelerate
our development and will enhance social
control over economy. To say that we
are unable to control a particular thing
and therefore we have got to take over
its management, to my mind, is a philo-
sophy of escapism.

Private industry has been making
claims that the insurers have doubled
the rate of annual insurance as well as
the total insurance between 1945 and
1955, May I point out that the increase
has been particularly sharp in the last
few years and there also for special
reasons, reasons made available, reasons
provided by the favourable policy of
our Government: The Estate Duty Act,
the incentive given to new insurance, b
tax rebates in the budget of 1955-56,
the new idea of staff insurance or group
insurance -and lastly .the rise in life
expectation? When all these factors are
taken into consideration, it will be found
that a large percentage of the increase
in business was not due to the efficiency
of private enterprise, but due to im-
provement in environmental factors or
better eliciting factors supplied by the
Government's economic and social po-
licies.

I would like to invite attention to an
important statement made by the
Eastern Economist, The Eastern Econo-
mist says :

“The demand for insurance is, in

a sense, a ‘non-system' factor....

Enthusiastic  sales promotion is

a marginal factor. o elevate a

marginal factor into a major deter-

minant is a serious error.”

Private enterprise says that it has sales-
manship. They say that insurance is
not something that people buy; it is
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not a utility; insurance consciousness
has to be created. May 1 point out that
the Eastern Economist which is not a
friend of nationalisation, has categori-
cally stated that it is only a marginal
factor and that it would be a serious
error 10 elevate a marginal factor to the
position of a major determinant.

1 would like to draw vour attention
to a few reasons for nationalisation, sup-
porting the arguments that have been
ably put forward by the Finance Minis-
ter. 1 do not know if the report of the
Cowasjee  Jehangir Committee was
published in 1945. Nor do I know why
the evidence collected by that Commit-
te¢ was not made available. Yesterday,
the Finance Minister told us about the
mismanagement that has been taking
place. In democracy, you must make it
possible for the people to know what is
happening. Surely, if you want an in-
formed public opinion, if you want to
carry the people with you, with the
changes that you are making, you must
make full facts available to the people.
1 do not know why when the Congress
Party came to power it did not think
it worth its while to make available the
volurninous material that had been col-
lected by the Cowasjee Jehangir Com-
mittee. We find that the Committee had
found acquisition of interest in insurance
companies by payment of exorbitant
prices for shares, manipulation of life
funds of insurance companies, payment
of large emoluments to the financiers
themseives or to officers of the company
appointed by them, inter-locking bet-
ween banks and insurance companies
etc. If I had the time 1 would have
quoted from the report, but I am sure
the Finance Minister is fully cognizant
of all that the Committee had to say.
But what do we find? This inter-locking
between banks and insurance companies
has not only remained, but, if Shri
Malaviya is to be believed in what he
says in his very informative hook In-
surance Business in India, we find that
the tie-up with big business has not onl
survived, but has become stronger.
find, for instance, that the control of
the Birlas has grown and it included
Bombay Life together with Ruby Gene-
ral and New Asiatic, which means in
the last ten years while we were arm-
ing the Government with more and more
powers this tie-up—surely it did not
necd the acceptance of a socialistic pat-
tern of society to discover this tie-up
and become conscious and be cautious
about this tie-up-——was not only permit-
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ted to remein, but was permitted to
become stronger by the Finance Minis-
ter and his colleagues.

Then again, about the expense ratio,
1 would like to supplement what the Fin-
ance Minister said by saying that bet-
ween 1934 and 1954 policies in India
have increased 5°4 times. The sum in-
sured has increased seven fold and the
expense of management has also increas-
ed seven fold. The size of the policy
has become larger, bigger but the ex-
pense of management seems to be a
function purely of the sum insured and
not of the size of the policies, which
shows lack of possible economy. We
reach the same conclusion when it is
realised that expense ratio after a slight
dip has gone up to 29-3 per cent in
1954 trom 289 per cent of premium
income in 1950. Large insurers in no
way show more economy they are not
more economical than small ones. There
is greater difference in this matter only
where renewal expense ratio is concern-
ed.

When we come to lapse ratio—which is
about 45 per cent today—I would like
to invite attention to what the Capital
had to say last year about it:

*The disappointing conclusion
emerges that a very large part of
the new insurance is lost by lapses,
particularly by ugly lapses.’

Looking into the Insurance Year Book
I find that in one particular company
in 1951 the lapse rutio was 100 per cent
and in 1952 94 per cent. In the United
Kingdom between 1935 and 1944 the
lapse ratio has gone down from 86 to
2'4 per cent per year,

I believe the Finance Minister did
not tell us anything about the agens
yesterday. May 1, with your permission,
fill up the lacuna? Forty per cent of the
licences of insurance agents are not re-
newed, and if an enquiry had been
madc—I do not know why an enquiry
of this kind was not made—it would
have been found that 80 per cent of
those who have licences were also bina-
mi. As the Finance Minister pointed
out, we are experts in hinami transac-
tions. It is interesting to find that out of
119,000 licences issued in 1954, 38.409
or 32:2 per cent, licences were issued
to women. 1 did not know that our wo-
men had begun o occupy 32-2 per cent
of our professional life. This only shows
to what extent it is binami. 1 do not
know who are the men who are hiding
behind the skirts. 1 wish an enquiry had
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been made before nationalisation, per-
haps we would have discovered some of
the persons occupying positions in offi-
cials life also who have been hiding be-
hind the skirts.

An Hon, Member: Sarees.

Shri T. N. Singh (Banaras Distt.—
East) : That is not an unknown techni-

que.

Shri Asoka Mehta: There has been a
neglect of rural areas.

The average sum of policies issued
in 1954 compared to 1953 has increas-
ed by Rs. 558. Instead of reducing our
policies, we have been increasing their
size. As the Finance Minister pointed
out, in the United Kingdom nine out of
every ten working class homes are in-
sured. What the position is here he told
us yesterday.

As far as investments are concerned
iwo major charges were made by the
Cowasjec Jehangir Committee: firstly,
illicit gain made through purchase and
salc of securities, and secondly, falsifi-
cation of statements. Every three months
under the law, a full statement has to
be filed. 1 do not know why enough
precautions were not taken. Perhaps the
Finance Minister will tum round and tell
mc that even in  England there was a
classic instance where for eight years
accounts were falsificd  systematically
and the discovery was made only after a
period of almost a decade. But there
it was one instance, a rare instance, over
which the whole country got exercised.
Here it seems that in company after
company mismanagement has been going
on for the last ten years, and for the
last five yeurs our Finance Minister has
been in charge of our financial destinies.
I do not know why earlier and more
cifective steps were not taken.

A fear is expressed that now that lifc
insurance has been nationalised, private
enterprise will suffer; it will not get the
financial assistance that it was accusto-
med to get from the insurance compa-
nics. In this connection, T would like
to quote the Capital. It says :

“Private industry generally might
actually benefit from a better distri-
bution of investment which admit-
tedly under former arrangements
tended to go exclusively to concerns
in which the managements of the
insurance companies were interest-
ed.”
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I believe after nationlisation it should
be possible for us to help the private
sector more rationally, more effectively
and in a planned fashion. I believe that
private enterprises that are being car-
ried on in a proper manner should have
no fears whatsoever, on the contrary
should be happy that life insurance has
been nationalised, because the element
of favouritism, | hope will be reduced as
Capital has contended. Fifty-five crores
of rupecs are invested today in private
enterprise, in debentures, in pretgrence
shares and in equity capital. The Finance
Minister has said in his broadcast that
this amount will be continued. I hope not
only the amount but perhaps the pro-
pgrtion. the ratio may also be continu-
ed.

As a matter of fact, it was Sir James
Grigg—I have not the time just now,
otherwise 1 would have quoted a very
interesting paragraph from his writing—
who called nationalisation of insurance
socialism with a vengeance. In a sense
it is socialism with a vengeance because
there is no longer a private sector and
a public sector. The public sector infil-
trates, penetrates the private sector, and
if the recommendation of the Estimates
Commitiee is accepted—and 1 would
like it to be accepted—even in nation-
alised enterprises about 30 per cent of
the capital may be raised from private
sources; if on both sides the pattern
changes like this, then we shall not be
having a private sector distinct from the
public sector; no more will there be co-
cxistence, but there will be increasing
approximation. And I believe that seems
to be the policy of the Government be-
cause in the draft outline of thc Plan
we are told that the two sectors are not
going to subsist just side by side, but
they are going to inter-penetrate. Nation-
alisation of life insurance provides one
of the most eflective means of inter-pe-
netration between the public sector and
the private sector.

The Finance Minister yesteray, per-
haps for lack of time, did not refer to
foreign experience of nalionalisation, |
would like to strengthen his case by in-
viting the attention of the House to the
efforts, to the successful attempts at na-
tionalisation carried out in the different
countries of the world. In Denmark, as
carly as 1842, a State lifc office was set
up. It has been funclioning there for
114 years now; and 27 per cent of the
total business in that country is done
by that life office even today. In New
Zealand, a State life office was set up as
early as 1869, and 713 per cent of the
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business in that country is done by that
State office. In Italy, a State insurance
unit called INA—the Italian name is
rather difficult to pronounce—was set
up in 1912, and 63 per cent of the total
life business was done by this company
in 1938, the last normal year before the
war. In Australia, there were five State
insurance composite offices set up in
1920, but the business they do is only
fractional. In France, 34 main insurance
companies were nationalised in 1946,
and 60 per cent of the entire business
in that country is done ,by these na-
tionalised concerns.

Shri Matthen (Thiruvellah): May I
know whether therc is any private sec-
tor in those countries?

Shri Asoka Mehta: 1 have been giving
the percentages to enable my colleague
to understand that what is not nationali-
sed is in the hands of the private sector.
But I am coming to that in a minute.

Shri N. C. Chatterjee (Hooghly):
There is coexistence, of course.

Shri Asoka Mehta: In France, it is
true that only 34 main insurance com-
panies were nationalised, which were
responsible for 60 per cent of the
entire insurance business. But that was
done because of the fact that the govern-
ment was a coalition government. The
socialists and the communists who were
in government at that time were for
total nationalisation, but the radicals
were opposed to it, and therefore a com-
promise had to be made. 1 see no rea-
son why when radicals seem to be play-
ing such an insignificant part in our
Parliament, we should think in terms of
those compromises. 1 would also like to
point out that between 1947 and 1953,
that is, during a period of six or seven
years, there has been a fourfold increase
in premium income of France in the
nationalised sector. The Finance Minis-
ter told us yesterday that he expects that
there will be an eightfold increase here
in the next ten years. As far as the
French nationalised insurance sector is
concerned, that is not a question of ex-
pectation, but it belongs to the realm
of achievement.

In the U K my friends the socialists
were advocating nationalisation for a
long time. But recently they have given
up the idea. Why did they do so? There
are special reasons for that. In the UK.
the idea was given up because of the
substantial contribution made by in-
surance to the foreign exchange assets
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of the country. The industrial life assu-
rance companies alone eamned as much
as £20 million of foreign exchange.
Our insurance business in foreign coun-
tries is limited; it is not likely to grow.
I believe that the inhibitions from which
the British public has suffered in the
malter cof nationalisation of insurance do
not apply to us.

As far as compensation is concerned—
perhaps the question does not arise now,
it will arise when we take up the next
Bill—may I point out that the share
capital of insurance companies is Rs.
10'5 crores? The shareholders have been
earning very large dividends. I would
like to invite your attention and that of
the House to the very high dividends
that shareholders of insurance compa-
nies have been earning. And there is
something more important than this.

I believe the Finance Minister—if 1
am not mistaken—had warmned the com-
panies in 1950 when the Insurance Act
was amended that if the insurers did not
behave properly, if their management
was not set right, Government might
have to take drastic action later on. In
this connection, the Indian Finance in
its issue of 4th February 1956 says:

“Insurance  companies did not
take the warning seriously, nor did
they as a rule behave.”

Capital in its issue of 26th January
1956 says :

“The industry has undoubtedly
given provocation.”

After all, the industry does not mean
merely those who manage the industry.
The shareholders also are part of the
industry. They were given notice; they
were given a warning five years back
saying, look here, your managers are
misbehaving. But neither the managers
nor the shareholders took the warning
seriously, nor did they as a rule behave.
They have given cause for provocation.
This is not what Asoka Mehta, a social-
ist, who reads only books and who has
no practical experience as my hon. friend
Shri Tulsidas is only too anxious to
assert, says. This is what the learned
journals of high finance in this country
have to say. And they say that these
insurance companies have misbehaved
and they have given cause for provoca-
tion. Are we now going to give the share-
holders a high compensation?

Before we arc asked to decide the
quantum of compensation, 1 would like
the Finance Minister to tell us how far
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these serious allegations made by highly
responsible journals are valid or other-
wisc,

Shri 8. S. More (Sholapur): Is that an
allegation?

Shri Asoka Mehta: Is it not all allega-
tion when it is said that they misbehaved
and they took no notice of the warning?
If that is not an allegation, then I am
afraid I cannot convince my hon. friend.

Shri S. S. More: It is a confession.

Shri N. C. Chatterjee: Post mortem
confession.

Shri Asoka Mehta: The last point that
needs to be met is this. I do not know
why ouly life insurance has been na-
tionalised.

The Cowasjee Jehangir Committee
made a distinction between life insurance
and general insurance. The distinction
is important; I agree; and 1 grant it.
Life insurance has a great element of
trust funds in it; general insurance is
more or less of routine business charac-
ter.

But may I point out that there is
greater concentration in general insu-
rance than in life insurance? In life, 5
t(;p companies account for 54 per cent
of the business in force, and 50 per
cent of the total funds; but in general
insurance, just one company accounts
for 19 per cent of the premium paid
and 34 per cent of the insurance
funds.

Secondly, the share of foreign coun-
tries and foreign companies in general
insurance is far greater than in life in-
surance. Then again, general insurance
is much more profitable than life insu-
rance. As a matter of fact, if we study
the balance-sheets of the composite com-
panies, we shall find that the composite
companies were able to give high divi-
dends mainly because of the large pro-
fits made by the general insurance
being set off against the low profits
made by the life insurance companies.

There ure greater abuses in general
insurance, If % had the time, I would
read out to you any number of instances.
But I would just invite your attention to
what Shri Malaviya has to say in his
book at page 32. That book i1s very
well informed and ably written; and it
shows a considerable insight into the
problem.

That is the reason why I feel we can
quote it usefully.
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May I also point out that a number
of general insurance companies are
merely subsidiaries of the life insurance
companies? Now that the life companies
are nationalised, 1 believe those subsidi-
aries also are nationalised. May I sug-
gest that we bring them together and
we set up another corporation for the
general insurance, so that to borrow
the words of the Finance Minister used
on another occasion, we may have an
opportunity of having an inward look
irlue the working of the general insurance
also.

I am anxious to give my friend Shri
Tulsidas and others who may be in-
terested, a taste of competition also. Let
them run the general insurance part. The
State will also have a corporation of its
own. As far as life insurance is concern-
ed—the insurers contend that the State
has taken over everything, we have mo-
nopolised everything, and they will now
not get an opportunity to show what they
are capable of. So, in general insurance
at least, let us give them an opportunity.
I am a believer in experimentation. 1
like our people—and that is the only
way in which a democracy can function
—to judge things by results, We shall
judge the tree by the fruit it bears.

erefore in our vineyard, let there be
both the trees. As far as general insu-
rance is concerned, let us judge them
by results, by the efforts.

Shri N. C. Chatterjee: Why not in life
companies?

The Minister of Finance (Shri C. D.
Pﬂllmukh): We cannot cope with stolen
ruit.

Shri Asoka Mehta: Let us show it to
them that we can do better than they
can.

I have not so far been able to under-
stand from the Finance Minister as to
what he proposes to do with the general
insurance companies whose capital 1s
virtually entirely owned and operated by
the life companies. As to what role he
is going to assign to them, I hope he
will make clear before we conclude our
discussion on this Bill.

The last point I have to make—per-
haps 1 have to make it while the next
Bill is considered—is this. I do not know
how we can talk of nationalisation of
insurance and leave nationalisation of

- banking where we have left. I hope if

not on this occasion, on some future
occasion I shall have an opportunity of
saying something on that problem.
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[ Thursday, 1s¢t March, 1956]

CoLUMNS

PAPER LAID ON THE TABLE 1211

A copy of the Notaries Rules,
1956, published in the Minis-
try of Home Affairs Notifi-
cation No. S.R.O. 324,
dated the 14th February,

1956,

REPORT OF ESTIMATES
COMMITTEE PRESENTED 1211

Twenty-first Report was pre-
sented.

DEMANDS FOR SUPPLE-
MENTARY GRANTS 1212-1304

All the Demands for Supple-
mentary Grants were voted
in full.

GIPN—S. Lino—13 Lok Sabha—1-11-56—840

1340
CoLumns
BILL INTRODUCED . 1305
Appropriation Bill
CONSIDERATION OF BILL
1305-38

Life Insurance (Emergency
Provisions) Bill was further
considered. Discussion on
the motion to consider was
not concluded.

AGENDA FOR FRIDAY, 2ND
MARCH 1956—

Consideration and passing
of Appropriation Bill. Fur-
ther consideration of Life
Insurance (Emergency
Provisions) Bill and Private
Members’ Resolutions,



